27th September 1937
THE

LEGISLATIVE ASSEMBLY DEBATES

2 (Official Report)
4

Volume VI, 1937 y

(18th September to 29th September, 1937)

SIXTH SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1937

PUBLISHED BY THE MANAGFR OF PUBLICATIONS, DELHI.
PRINTED BY THE MANAGER, GOVERNMENT OF INDIA PRESS, SIMLA,
1938. :

L453LAD s



Legislative Assembly,

President :
THE HoNouRABLE Sk ABpUR RaHIM, K.C.B.1
Depuly President :
Me. AKHIL CHANDRA Dartra, M.L.A.
Panel of Chairmen :
S MuBAMMAD YARUB, M.LA,
Afr. 8. SarvamMurTI, M.L.A.
Sie Lesuiz Hupson, M.L.A.
Sm CowasJs1 JEHANGIR, BArT., K.C.1E., b.B.E., M.L.A.
Secretary :
(M1AN MUHAMMAD RAFI, BAR.-AT-LAW.
Assistants of the Secretary :
Mz. M. N. KauL, BAR.-AT-Law.
'Rar BasrapUR D. Durr.
Marshal :
CArTarn HAJ1 SARDAR NUR AHMAD Knaan, M.C., ILOM, ILA.
Committee on Petitions :
hd.n. AxHIL CHANDRA DATTA, M.L.A., Chairman,
Bz Lesum Hupson, M.L.A.
Me. M. 8. ANeY, M.L.A.
Me. M. Griasuppiy, M.L.A.

Mz. MATHURADAS Vissanor, ML A.



CONTENTS.

Vervymr V1—18th September to 29th September, 19537.

S PAGES. Paass,
SATURDAY, 18TH SEPTEMBER, Monpay, 20TH SEPTEMBER,
1937,— L 1937,—conid.
Statement laid on the J*’—T The Destructive Insects
Table re cases in which and Pests (Amendment)
the lowest tenders have Bill—Introduced . 2058
not been accepted by Th . .
- . e Insurance Bill—Dis-
;h?IH(;gh Commissioner 1937—41 cugsion on the consi-
or India deration of clauses not
Election of a Member of concluded. 2059—86
the Central Advisory N
Board of Hoalth 1042 Tumspay, 2lst SerrEMBER,
The Indian Companies ,
(Amendment) Bill— Ap- Member Sworn 2087
pointment of Mr. F. E. Starred Questions and
James to the Select . Answers 2037—2122
Committee and extension .
of the time for the pre- Unstarred Q.uestl(?ns and
. Answers 2122—51
sentation of the Report . .
of the Select Committee 1942 The Insurance Bill—Dis-
cussion on the consider-
The Insurance Bill—Dis- ation of clauses not
cussion on the consider- concluded .92151—2200
ation of clauses not ]
concluded 1943—97 WEDIILIEI;“YDAY, 22°¥D SEPTEMBER,
___The Manceuvres Field Member Sworn ) 2201
Artillery Prac- .
tice  Bill—Presentation Starred  Questions and
of the Report of the Answers . 2201—42
= Belect Committee 1597 The Indian Mines (Amend-
= ment)  Bill—Presenta-
MONf&;;’ ?TH SEPTEMBER, tion of the Report of
Memb ? s 199 the Select Committee 2242
SIS SWorn 9 The Insurance Bill—
Starred Questions  and Discussion on the con-
Answers .1999—2044 sideration  of clauses
Short Notice Question not concluded 224284
and Answer. 2044—47 TrURSDAY, 23RD_SEPTEMBER,
Unstarred Questions and ’ 1037,—
Answers 2047 —51 Starred  Questions and
Statements laid on the Aflswers . 2285—2315
Table 2051—58 Motion .f.or Adjournment
. re British troops for
The Durgah Khawaja Sfa,heb internal security pur-
(Amendment) Bill— poses—Disallowed by
Introduced . 2058 the Governor General 2315
B2

L453LAD



PaaEs.

THURSDAY, 23RD SEPTEMBER,
1937,—comtd.

The Insurance Bill—Dis-
cusgion on the consider-
ation of .clauses. not
concluded .

FRIDAY, 24TH SEPTEMRER,
1937,—

Member Swom

Btarred Questmm and
Answers . .
Unstarred Q‘nest.ions and

Statements laid on the
Table . .

Election of a Member to
the Central Advisory
Board of Health

. The Insurance Bill—Dis-
cussion on the consider-
ation of clauses not
ooneluded .

MoxrpayY, 27rH SEPTEMBER,
1937,—

Member Sworn

Starred Queations and
Answers .

Unstarred Quesuom and
Answers . . .

Motions for Adjournment
re—

Binging of * Bande Mata-
ram” by Muslim Mem-
bers of the Madras
Legislative  Assembly—
Ruled out of order

Refusal by the Law Mem-
ber to answer a ques-
tion regarding Amend-
ments to the Govern-
ment of India Act—
Ruled out of order.

Statement laid on the Table
re Agreement between
the Governor of the
North-West Frontier
serve Bank of India .

et

e L) e

P

2316—61

. 2363
2363—87
239798

.2808—2411

2412

241254

2456
2456—90

2490—81

249193

2493

2499098

.Member Sworn

Pagrs,

.~ MONDAY, 27TH SxPrEMBER,

1937,—conid.

The Patna  University
(Amendment)  Bill—
Introduced . . e

The Indian Companies
(Amendment) Bill—
Extension of time for
the presentation of the
Report of the Select
Committee . -

Resolution re Regulation
of production = and
marketing of sugar—

Adopted as amended . 2497—2538

TUESDAY, 28TH SEPTEMBEE,

1937,—

Starred Queutiom umd
Answers

Unstarred Queationa and
Answers .

2539—76

2576—78

The Insurante  Bill—
Discussion on the con-
sideration of clauses
not concluded . .2578—2619

Statement of Business . 2619—20

WEDNESDAY, 20TH SEPTEMBER,

1937,—
Starred Qumhona and

Answers 2621---63

Unstarred Quemanu and

Answers . .

Statements laid on the
Table . . .

Motion for Adjournment
re indiscriminate assaults:
and outrages made by
British  soldiers at
Dagshai—Disallowed

The Insurance Bill—Dis.
cusasion on the consider.
ation of clauses not .
concluded:, .. . . . .2670—2780

1

2662—86

2666—00

2670




LEGISLATIVE ASSEMBLY.
Monday, 27th September, 1937,

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr. President (The Honourable Sir Abdur Rahim) in the Chair.

MEMBER SWORN,
Mr. Hugh Dow, C.8.1, CLE, ML.A. (Commerce Secretary).

STARRED QUESTIONS AND ANSWERS.
(a) OmaL ANSWERS.

TERrMS OF SETTLEMENT OFFERED TO THE W AZIRISTAN TRIBES.

806. *Mr. 8. Satyamurti : Will the Foreign Secretary be pleased to
state :

(a) whether the terms of settlement offered by the Government of
India to the Waziristan tribes, which was announced on the
26th August, 1937, have been accepted by any tribes and, if so,
by whom ;

(b) whether these terms contemplate a change in the policy of
Government towards these tribes ;

(e¢) what the reasons are why certain additional areas are now to he
treated as protected areas ;

(d) whether Government propose to treat them as parts of the settled
distriets ;

(e) the reasons why Government do not introduce there the regular
administration as in the settled distriets ;

(f) whether Government propose to. pursue this policy consistently
with regard to all the tribes ; and

(g) whether Government have received any evidence of the likely
success of this policy in contrast with their past policy ?

Lievt.-Colonel A. E. B. Parsons : (a) The Mahsud and Tori Khel
Wazir Jirgea to whom the terms have been so far announced are reported
to have accepted them.

(b) The terms do not contemplate any radical change in the poliey
of Government towards the tribes.

( 2456 )
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2456 LEGISLATIVE ASSEMBLY. [27TH SEP. 1937.

(e) Certain additional areas are now to be treated as protected areas
becnuse it is considered that.the protection afforded to the inhabitants
of these areas will render them more amenable to civilising influences
and remove one of the main causes of the existing heavy tribal armament

(d) No.

(e) Government do not propose to introduce in the protected areas
regular administration as in the settled districts because sush admims-
tration would be incompatible with the exlstmg tribal organisation,
would be deeply resented by the tribes, would in many cases involve the
breach of our engagements with them, would be very expensive ‘to in-
troduce, and would be more likely to provoke tribal unrest than allay it.

(f) Government have so far only considered this policy as regards
Waziristan.

(g) Yes The pohcy is not a new one. Protested areas have existed
for 40 years or more in the Malakand and Kurram Agencies and in the
Lower Toch1 Valley. The peace and prosperity which have prevailed in
these areas during this time have encouraged Government to extend the
system.

Mr. 8. Batyamurti : With reference to the answer to clause (a) of
the question, may I know if the two tribes whose names my Honourable
friend has mentioned are the only two tribes to whom these terms have
been offered ?

Lieut.-Colonel A. E. B. Parsons : The answer was that Government
have so far only considered this policy with regard to Waziristan. There
is also a protected area in the tribal area of the Ahmadzai Wazirs. I
did not mention it among the areas into which it has already been in-

troduced. The policy is being considered with reference to the whole
of Waziristan.

Mr. Abdul Qaiyum : Is it not a fact that these terms have already
been announced to the Waziri tribe ¢

Lieut.-Colonel A. E. B. Parsons : I presume the Honourable Mem
ber is referring to the Wazirs {

Mr. Abdul Qaiyum : Yes.

Lieut.-Colone! A. E. B. Parsons : Terms have been announced to the
Tori Khel who are Wazirs.

Mr. Abdul Qaiyum : Is it proposed to offer these terms to certain
other parts of the Wazir tribe ¢

Lieut.-Colonel A. E. B. Parsons : I think that no other section of the
Wazirs is having terms offered to it, because it is only the Tori Khel
Wazirs who have been in opposition to the Government.

Mr. M. Asaf Ali: May I take it that the difference between the ad-
ministration of the protected areas and that of the settled districts will

be merely in name ; otherwise they would be treated more or less
alike ¥:

Lieut.-Colonel A. E. B. Parsons : The Honourable Member may n(;t
take it so. (Laughter.)
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Mr. M. Asaf Ali : In that case, with reference to the answers to clauses
(d) and (e), the Honourable Member has said that the extension of the
treatment of the settled districts to these protected areas would be
resented by the tribes. May I take that this treatment on the basis of
protection will also be resented by them ?

Lieut.-Colonel A. E. B, Parsons : I do not think so.
Mr. M. Asaf Ali: Why not ¢

Lieut.-Colonel A. E. B. Parsons : Because it is entirely a different
business.

Mr. M. Asaf Ali : Is it not a fact that the whole trouble in Waziris-
tan has been largely due to the circular road that you are driving through
that area, and the circular road is really a forerunner to protection and
that is why these tribes are resenting it ¢

Lieut.-Colonel A. E. B. Parsons : No.

Mr. Abdul Qaiyum : Certain areas have been treated as protected
areas for 40 years. What is the ultimate object of the Government ?
How long is it intended to keep them as protected areas ¥ Why mnot
confer the benefits of settled administration on them ?

Lieut.-Colonel A. E. B. Parsons : I thought that the Honourable
Member’s Party did not consider that the benefits of settled districts
administration were worth having. (Laughter.)

Mr. Abdul Qaiyum : The reason advanced for protection was that
the tribes wanted it. Is it not a fact that the tribes prefer an adminis-
_ tration like that we have in the settled districts at present, and not what
we had before 1935, and this would extend the benefits of self-govern-
ment to them ¢ '

Lieut.-Colonel A. E. B. Parsons : The question is entirely hypothetieal,
but I have no doubt that Government would be very pleased but there is
no prospect of the tribes asking for it.

Mr. Abdul Qaiyum : Why have not the Government extended the
laws of the settled districts to the Kurram agency which has been very
peaceful and has been settled for a number of years %

_Lijeut.-Colonel A. E. B. Parsons : Most of the laws are already in force
mn the Kurram agency but they are administered tribally.

~Mr. Abdul Qaiyum : I mean the Government of India Act, the bene-
fits of sclf-government in local areas and all that.

Lieut.-Colonel A. E. B. Parsons : The Government of 7TIndia Aect
applies to British India.

Mr. 8. Satyamurti : What is the evidence or what are the facts in
the possession of the Government, on which they have come to the con-
clusion, ag I read from the answer given by my ITonourable friend, that
the present system of administration, which neither recognises their
independence nor is that of settled districts, is not likely to cause as
much rerentment on the part of tribes as the suggestion eontained in
clause (¢) of the question, that is, regular administration ¥ Iave Gov-
ernment ary information in their possession on which they have come to
the conclusion that the present policy they are pursuing, which is neither
the one or the other, is not likely to cause resentment among them 1

L406LAD A2
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.. Lieut -Golonél A. B. B. Parsons : Naturally Government can otly go
¥y the opinions of their most competent advisers.

Mr. 8. Satyamurti : May I know, apart from their own advisers, i
any representatives on behalf of the tribes themselves have given them
any indication that the present system of administration will be likely
to meet with their approval 1

Lieut.-Colonel A. E. B. Parsons : The present system of administra-
tfori probably does not meet with the approval of anybody but the tribes
mdﬁ%ndoubtedly prefer it to the extension of the system of full admi-

ation.

INDIANISATION of HieHER POSTS IN THE GOVERNMENT oF INDIA
DEPARTMENTS.

807. *Mr, 8. Satyamurti : Will the Home Secretary be pleased to
-state :

(a) whether his attention has been drawn to an article entitled
‘¢ The present policy of Indianisation ’’ by Mr. Sachidananda
Sinha, ez-Finance Member of the Bihar Government and
published in the Amrita Bazar Pairika of the 14th July and
in several other newspapers ;

(b) whether it is a fact that in the Defence Department there is
not a single Indian today down to the post of Under See-
retary ;

(¢) whether the audit of military expenditure is proposed to be
handed to a civilian of British nationality and the post of
the Financial Adviser to the Department is to be filled by
an imported officer from the War Office of England ;

(d) whether in the Foreign and Political Department there will
shortly be no Indian holding any office of Secretary or Deputy
or Under Secretary ;

(e) whether it was understood on the Report of the Lee Commission
that at least 25 per cent. of the annual recruits to these depart-
ments would be Indians ;

(£f) whether it is a fact that between 1924 and 1930, of the 47 recruits
to these departments, only five were Indians and since 1931
no Indian has been taken ;

(g) whether to the post of Budget Officer which had been held by
members of the Indian Audit Service since the period of the
Montagu reforms, a member of the Indian Civil 8ervice has
been appointed, and if so, why ;

(h) the reason why no Indian has ever been appointed Finance
Secretary ;

{i) the reason why in the Home Department there is no Indian today

_ above the rank of Under Secretary ;

(j) whether it is a fact that the new post of Economie Advider is
;«g be en;rusted to a British officer imported from abroad, ard

so, why ;
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(k) why in the Commerce Depgriment more Indians gre not appoint-
ed to the higher posts ;

(1) the reason why the only Indian on the Railway Board wag send
away and Sir Basil Blackett’s promise that there would be
an Indian on the Railway Board has been violated ;

(m) why the posts of Secretary and Joint Secretary to the Legisla-
tive Department usually go to British officers, except for brief
periods ;

(n) why a British journalist has been appointed Director of Public
Information and another Britisher has been appointed News
Editor of the Delhi Broadcasting Station ; and

(0) whether there is any policy of Europeanising higher offices at
the centre as against the coming of Federation ? ‘

Mr. J. A. Thorne : Sir, before replying to the question itself, it is my
duty to refer to the suggestion which you made in the course of discussion
on the original answer which I gave to this question on the 24th August
last. You suggested that the Home Department might help Honourable
Members to ascertain the Department to which they should address ques-
tions of this kind, by issuing an explanatory circular. Generally
speaking, the Home Department is concerned with rules and policy in a
matter of this kind—namely, recruitment for the services with which the
Government of India are concerned : but the detailed control of services
and the application of policy is the responsibility of the administrative
Department concerned.

If a Member wishes to obtain particular information from various
Bepartments with a view to addressing a question on general policy to
the Department concerned with such policy, there appear to be two pos-
sible methods of procedure. The most convenient course is for the
Member first to obtain the information by questions addressed to the
particular Departments, and then to put his general question to the
Department concerned. The alternative is for the Member to address all
the particular questions to the Department concerned with general
policy. If the latter procedure is adopted, however, it will often be
necessary to reply that information is being collected and will be laid
on the table later.

I have now collected the material for reply to this question, and lay
a statement on the table. !

Statement.

(a) and (b). Yes.

(e) As regards the first portion no change is contemplated in the existing arTange-
.ments whereby the audit of Military expenditure is conducted by officers of the Indian
Audit Department. As regards the second portion the Honourable Member’s attention
is invited to the reply given on the 24th August, 1937, by the Honourable Sir James
Grigg to his starred question No. 52.

(d) No. Bo far as the External Affairs Department is concerned, there will be
pre Indign Unpder Secretary. The Political Department is no longer the comcern of
the Governor eral in Council.

(e) A full explanation of the position as regards Indianisation was given by
&. H. A. F. Metcalfe during the budget discussion of 1983, sse Legislative Amiembly

bates of March 8, 1033.
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(f) No. Between 1924—1930 inclusive, 17 Indian officers were recruited. In 1981
all recruitment (European and Indian) to the Department was suspended. In 1932
recruitment was curtailed by 50 per cent. In 1932—1936 inclusive, five Indian officers
have been recruited.

(g) The attention of the Honourable Member is invited to the reply given oa
the 25th August, 1937, by the Honourable Bir James Grigg to part (e) of Mr. C. N.
‘Muthuranga Mudaliar’s starred question No. 107. The post is not reserved for members
of any particular service.

(h), (i) and (k). The qualifications of all officers, whether Indian or European,
for the posts mentioned, are fully considered. The difficulty in appointing Indiam
officers of the requisite seniority and experience has been fully explained in-the speech
of the Honourable Mr. Maxwell in the Council of State on the 15th March, 1937.

(j) An offer of the appointment has been made to a European economist but the
Government of India are not yet aware whether it has been accepted.

. (1) If the reference in the first part of the question is to Bi:: Raghavendra Rau,
he relinquished charge of the post of Financial Commissioner of Railways as his tenure
expired in April last. As regards the second part, presumably the Honourable Member
is referring to the speech of the Honourable Sir Basil Blackett recorded on pages
1541 and 1542 of the Legislative Assembly Debates, dated 85th February, 1925. If
80, I do not think that the statement amounts to a promise in the terms suggested.

(m) Vacancies in the posts referred to are filled by the selection of the officer
eonceived to be best fitted for onme appointment. Since 1920 there have only beem
three permanent vacancies in the office of Secretary, three in the office of Joint
Cecretary and two in the office of Additional Joint Secretary. One of the permanent
vaeancies in the office of Additional Joint Secretary was filled by an Indian.

(n) So far as the first part of the question is concerned, Government have appoin*ed
Mr. Henessy as Director, Public Information, because, having regard to all the qualifi-
cations required, they consider him the most suitable selection. As regards the second
art, the post of the News Editor, All-India Radio, was simultaneously advertised im
gland and in India. The Federal Public Service Commission reported that they
were disappointed with the quality of candidates who appenred before them and
eould recommend only two as being possibly suitable for the appointment. The
Belection Committee in the High Commissioner’s Office interviewed seven ¢andidates and
strongly recommended Mr. C. J. Barns. After full consideration the Government of
India decided to appoint Mr. Barns to the post.

..(0) No.

Mr. 8 Satyamurti : May T know what is the answer to part (i) of
this question !

Mr. J. A. Thorne : The reply to parts (h), (i) and (k) is this :

‘¢ The qualifications of all officers, whether Indian or European, for the posts
mentioned are fully considered. The difficulty in appointing Indian officers of the
requisite seniority and experience has been fully explained in the speech of the
Honourable Mr. Maxwell in the Council of State on the 15th Marech 1937.’’

Mr. 8. Satyamurti : May I know what attempts are being made to get
over these difficulties, and to secure a more adequate supply of qualified
Indians in the various departments of Government ¢

Mr. J. A. Thorne : I think the difficulty will remedy itself in a short
space of years.

Mr. M. Asaf Ali : Are there any Indians under training now for
these posts ¢ ‘

Mr. J. A. Thorne : There are none nnder training in the Home
Department of the Government of India. ‘ ' .
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Mr. T. 8. Avinashilingam Chettiar : What are the difficulties that
Mr. Maxwell expressed 1-

Mr, President (The Honourable Sir Abdur Rahim) : The Honourable
Member had better read that statement.

REFORMS FOR AJMER-MERWARA.

808. *Rai Bahadur 8eth Bhagchand Somi: (a) Is the Home See-
retary aware that the eitizens of Ajmer-Merwara are greatly concerned
aud agitated over the fact that while other Provinces in British India are
enjoying a very large measure of responsible administration they are to
remain deprived of any democratic form of Government

(b) Will the Home Secretary explain for what sins of omission or
eommission, if any, are the people of Ajmer-Merwara not being treated on
a par with their brethren in other British Indian Provinces 1

Mr. J. A Thorne : (a) I am not aware of any general concern or
agitation.

(b) None, either of omission or commission.

Mr. Abdul Qaiyum : Is it the intention of the Government to foree
the people of Ajmer-Merwara to follow the example of the Frontier
Province ! That is the way whereby Government will become aware of
the agitation—to rise in open rebellion, before you grant reforms ?

Mr. J. A. Thorne : [ do not understand the question.

Mr. Abdul Qaiyum : The Honourable Member said that he was not
aware of any desire on the part of the people in the area for reforms,
I want to know whether the object of the Government is to force these
people to follow the example of the Frontier and start a new movement
kke the Red Shirt movement, before they become aware of the agita-
tion ! .

Mr. President (The Honourable Sir Abdur Rahim) : That is an
argument.

Mr. 8 Satyamurti : Is the fact that there are no sins of commission
or omission on the part of the people of Ajmer-Merwara the reason why
they are not placed on the same footing as other provinces with respect
to reforms !

Mr. J. A. Thorne : Well, Sir, that is a big question to which, I think,
an answer cannot easily be given in reply to a supplementary question.
But there are later questions the answers to which will throw a light on
this subject. :

ADMINISTRATION OF ATMER-MERWARA.

809. *Rai Bahadur Seth Bhagchand 8oni : Will the Home Secretary
lay on the table a comprehensive statement of how Ajmer-Merwara is
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governed at present in all its various departments and what is the precise
significance of its administration having been transferred to the Home
Department !

Mr. J. A. Thorne : I am prepared to give an oral answer, The posi-
tion is that any particular subject arising in the Province is dealt with
in the Government of India Secretariat by the department which is con-
cerned with that subject. Matters of general administration are dealt
with by the Home Department. The Foreign and Political Department
ceased to have any dealings with the administration of the Yrovince on
the introduction of the Government of India Aect, 1935, becanse neither
the Political Department nor the External Affairs Department is now
concerncd with it.

REFORMS FOR AJMER-MERWARA.

810. *Rai Bahadur Seth Bhagchand Soni: (a) Is the Home Sec-
retary prepared to consider the question of reforms for the Province of
A jmer-Merwara 1

(b) If so, will he state whether the matter is likely to receive his
attention in the near future ¢

Mr. J. A. Thorne : With your permission, Sir, I will answer this ques-
tion and No. 812 together.

As the Government of India Act was passed so recently and the
position of Ajmer-Merwara in the new constitution was decided, after
careful consideration of all points of view, the Government of India
consider that it would be premature to examine the question.

Mr. Abdul Qaiyum : Did the Government consult thé people of
Aj)mer-Merwara before they decided to exclude them from the benefits
of this Act ?

Mr. J. A. Thorne : I do not think there was any direct consultation
between the Government of India and the people of Ajmer-Merwara but
certainly the views of the people were conveyed to them by the Agent to
the Governor General,

Mr. Abdul Qaiyum : What in direct methods did the Government of
India adopt to ascertain the wishes of the people §

Mr. J. A. Thorne : The method was through the head of the Local
Government.

8ir Cowasji Jehangir : Is the present administration of Ajmer-Mer-
;vara in keeping with the recommendations of the Round Table Con-
erence !

Mr. J. A. Thorne : I must ask for notice.

Mr. 8. Satyamurti ; Did the Agent to the Governor General recom-

mend that the people of Ajmer-Merwara should not eomp within the scope
of these reforms ¢
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Mr. J. A. Thorne : He recommended that the position should be as
it is under the Government of India Act.

S8eth Govind Das : What was the reason for it ¢

Mr. J. A. Thorne : One of the reasons was the impracticability of any
alternative that had been suggested at the time.

Mr. Lalchand Navalrai : May I know whether the reason is that
Ajmer-Merwara is considered a backward province {

Mr. J. A. Thorne : It is treated exactly like other Chief Commis-
sioners’ Provinces.

Mr. M. Asaf Ali : As Delhi happens to be exactly in the same boat as
Ajmer-Merwara but slightly more advanced, I think, and not in close
proximity to any States, is anything likely to be done to that province ¢

_ Mr. J. A Thorne : I suggest that the position of Delhi does not
arise.

Mr. 8. Satyamurti : Is the fact that Ajmer-Merwara has the States of
Princes adjoining it, the reason why no progress is being made ¢

Mr. J. A. Thorne : 1 do not think thgt is eorrect.

Prof. N. G. Ranga : Have any representations been received from
local associations asking for an extension of the reforms to Ajmer-
Merwara.

Mr. J. A. Thorne : We réceived a report of a meeting held, I think,
in February last, but the recommendation of that meeting was, to the
best of my recollection, that Ajmer-Merwara should be merged in the
United Provinces.

_ Mr. Abdul Qaiyum : Did the Government consult the rulers of the
neighbouring States when the question of reforms was being discussed
for this province 1

Mr. J. A. Thorne : I must ask for notice.

_ Mr. 8. Batyamurti : Have the Government consulted people of the
Ajmer-Merwara about their own political future ?

Mr. J. A. Thorne : T have already answered that.

Beth Govind Das : The Honourable Member has just said that the
Govex:nment have received representations asking for the amalgamation
:f antlﬁr-Merwam with the United Provinces. Are Government going
o do that ?

Mr. J. A. Thorne : I think that will more suitably be asked on an
apswer which I am giving later.

ti Mr. President (The Honourable Sir Abdur Rahim) : Next ques-
on.
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REPORT OF THE ASEWORTH COMMITTEE ABOUT ADMINISTRATIVE AND JUDICIAL
REFORMS IN AJMER-MERWARA.

811. *Rai Bahadur 8eth Bhagchand 8omi: (a) Will the Home
Secretary please state whether it'is a fact that as far back as 1921 a com-
mittee under the Chairmanship of Mr. Ashworth was appointed by the
Government of India to consider and report about administrative and
judicial reforms in Ajmer-Merwara $

(b) Will the Home Secretary state what action was taken on the
recommendations made by the Ashworth Committee ¢

Mr. J. A. Thorne : (a) Yes.

(b) The principal proposal of the Committee was that Ajmer-
#lcrwara should be merged in the United Provinces. The Government
of India consulted the Government of the United Provinces on this
proposal. The latter Government opposed it : and the proposal was
dropped.

Mr. 8. Satyamurti : Will the Government now consult the United
Provinces Government on the proposal of this Committee to include
Ajmer-Merwara in the United Provinces 1

Mr. J. A. Thorne : That will be considered.

Pandit Lakshmi Kanta Maitra : May I ask what is the date when
the United Provinces Government was consulted as to the amalgamation
of Ajmer-Merwara with the United Provinces !

Mr. J. A. Thorne : The Committee reported in 1921, I think, and the
United Provinces Government were consulted shortly after that.

Pandit Lakshmi Kanta Maitra : Was no proposal made to the United
Provinces Government after 1921 for the amalgamation of Ajmer-Mer-
wara with that Government ¢

.

Mr. J. A. Thorne : No proposal was made by whom 1
Pandit Lakshmi Kanta Maitra : By the Government of India ?
Mr. J. A Thorne : I think not, but I am not certain,

8ir Muhammad Yakub : Have the Government considered the scheme
of transferring the Benares and Ghazipur Divisions of the United P’ro-
vinees to Bihar and giving Ajmer-Merwara to the United Provinces Gov-
ernment and will Government consult the Government of the United
Provinees on this scheme ¢

Mr. J. A. Thorne : I should like to have a notice of that. I am not
certain what the answer is.

Mr. Mohan Lal Saksena : Am I to understand that if the United
Provinces Government had not opposed the recommendations of the
Committee, the Government of India would have given effect to them ?

Mr. J. A. Thorne : I cannot say.
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1812. *Rai Bahadur Seth Bhagchand Soni : Does the Home Soe-
retary propose to consider the advisability of appointing another expert
Inquiry Committee to suggest how best Ajmer-Merwara can participate in
the reforms granted to other British Indian Provinces under the Govern-
ment of India Aect, 1935 ¢

HiLLs StaTiONs WHERE BRITIisH TROOPS GO IN SUMMER.,

813. *Mr. Badri Dutt Pande : Will the Defence Secretary be pleased
to state the name and number of hill stations in India where British troops
go during summer {

Mr, 0. M. G. Ogilvie : There are 17 hill stations to which British
troops are sent every year, viz.:

Cherat. Chakrata.
Murree Hills Area. Landour.
Dalhousie. Ranikhet Area.
Jutogh. Darjeeling Area.
Selon, Pachmarhi.
Dagshai. Purandhar.
Kasauli, Mount Abu.
Sapathu. Wellington.
Kailana.

Seth Govind Das : May I ask how much does it cost for sending the
British troops every year to these hill stations ¢

Mr. M. Asaf Ali: May I ask if there are no hill stations for the
Indian troops ¢

Mr. 0. M. G. Ogilvie : There are no hill stations specifically set aside
for Indian troops.

Mr, K. S8anthanam : What is the proportion of the British troops
that are stationed in these hill stations $

Mr, O. M. G. Ogilvie : If the Honourable Member waits till the sub-
sequent question is answered, he will get a reply to his question.
~ Mr. 8. Satyamurti : May I ask if all these hill stations are used
avcry year and if all these British troops go to these hill stations at nne
time or the other during the year ¢

Mr. 0. M. G. Ogilvie : No, Sir. Those hill stations are used every
vear, but all British troops do not go to them by any means.

Brrrisd TRooOPs GoING To HiLL STATIONS.

814. *Mr. Badri Dutt Pande : Will the Defence Secretary please
#tate the number of British troops that went to the hills during the last
three years and the cost of movement of troops to those hill stations ?

tFor answer to this question, sce answer to question No. 810.



8466 LEGISLATIVE ASSEMBLY. [27TH See. 1937,

Mr. 0. M. G. Ogilvie : The movement of troops is carried out by
Army Headquarters when the number to be moved is over 20. If it is
less thap that number the movement is mgde under the orders of the
local military authority. Without consulting all local military autho-
rities it is not possible to supply the information asked for. There are
no statistics available for 1934-35 as this item was not shown separately
in the accounts in that year. The number of British troops moved to
the hills by Army Headquarters in the years 1935-36 and 1936-37 were
14,127 and 13,426. These constitute by far the greater part of the ove-
raents.

As regards the cost of these moves during the two years Lhe ac-
eounts do not show separate figures for troops and families of the troops.
The figures for both items altogether in the years 1935-36 and 1936-37
were, respectively, Rs. 4,09,191 and Rs. 3,86,999.

8eth Govind Das : In view of the fact that the Provincial Govern-
wents are now thinking of stopping the hill exodus and even a proposal
Is going on to stop the Simla exodus, will Government think it desiruble
tr stop this movement of military from the plains to the hills and thus
stop this useless expenditure ?

Mr. 0. M. G. Ogilvie : This matter is not parallel to the example
anoted by the Honourable Member.

Seth Govind Das : Is it or is it not a fact that only a small propor-
tion of the British Army is being sent to hill stations and is it not a faeci
that most of it still remains in the plains ¥ If it is so, will it not be

advisable to stop this exodus of British troops and thus stop this useless
expenditure !

Mr. C. M. @. Ogilvie : No, Sir. The expenditure is not useless.

Mr. Abdul Qaiyum : Will it not be cheaper to send the British troops
lo England during the summer §

Mr. 0. M. G. Ogilvie : No, Sir.

Pandit Lakshmi Kanta Maitra : May I know from the Honovrable
Member why a particular portion of the troops is not being sent to the
Hills and what is the principle behind it ¢

Mr. 0. M. G. Ogilvie : There is no selected portion. It depends
largely upon whether the cantonments in which British troops are sta-
tioned are (a) very hot and (b) fairly close to a hill station.

8ir Cowasji Jehangir : Is it not a fact that these troops are seut to
the hills to recoup their health ¢

Mr. 0. M. G. Ogilvie : Yes, Sir.

Beth Govind Das : Even from these cantonments which the Govern-
ment consider to be very warm, only a small portion of British troops are
sent to the hills and not all. Under those circumstances, will it not be
advisable to stop this hill exodus and save the money !

Mr. . M. G. Ogilvie : No, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : The Hcnour-
able Member had already put that question.
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Mr. 8. Satyamurti : With regard to the number of British trocps
who were sent last year and who were, I think, removed under the ocders
of the Army Headquarters, may I know, if, in addition to them, any
other troops were moved to the hill stations under the command of the
local Army Commanders and, if so, what is their number ¢

Mr. 0. M. G. Ogilvie : 1 have answered that question.

Mr. M. Asaf Ali : These British troops, as my Honourable friend Las
adwitied, were moved to the hill stations on account of health. May I
take it, then, that the health of the British forces in India is gererally
very low and therefore they are unsuitable for staying in India 1

Mr. 0. M. @. Ogilvie : No, Sir.

Mr, President (The Honourable Sir Abdur Rahim) : Next question.

CiviLiaN ExecuTive OF#ICERS IN CANTONMENTS.

815. *Mr. K. M. Jedhé : (a) Will the Defericé Secretary please state
thie total number of civilian Executive Officers employed in the Canton-
ment Department at the present moment with the following particulars in
respect of them :

(i) rate of salary ;

(ii) present age ;

(i) educational qualifiéations ;
(iv) length of service ;

(v) how many of them were appointed before the Cantonment
Amending Bill of 1936 was passed ; and

(vi) names and the cantonment they are attached to t

(b) Do Government propose to exempt any of the Executive Officers
from the next departmental examination who have been appointed as
Executive Officer from a subordinate position and have been employed in
thé Cantonment Department for many years §

(c) Is it a fact that young graduates related to high Government
officials or military contractors are being directly appointed to the post of
civilian Executive Officers with a nominal training only 1

(d) Are Government aware that for want of training and intimate
knowledge of Cantonment Acts and regulations these Executive Officers
are entirely dependent on their staff ? =

Mr. 0. M. G. Ogilvie : (a) 36.

. _(i), (ii), (iii), (iy) and (vi). I lay on the table a statement con-
taining the required information.

(v) 29,

) (b). No. Tt is not permissiblée under rule 8 (1) of the Cantonment
Executive Officers Service Rules, 1937,

(c¢) No, the Honourable Member is misinformed.
(d) In view of reply to part (c), the question does not afise.
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APPOINTMENT OF CIviLiAN ExXEoUTIVE OFFIOERS IN CANTONMENTS AND
« FEE cHARGED BY THE DocTOR OF THE CANTONMENT HOBPITAL AT
Daassar FrRoM MILKMEN AND HawkERs oF FOoODSTUFFS.

816. *Mr, K. M. Jedhe : (a) Will the Defence Secretary please sta‘e
if the appointments of civilian Executive Officers are made at present
by the Director of Military Lands and Cantonments and whether he is
prepared to appoint a selection committee composed of officials and non-
officials for the selection of civilian Executive Officers ?

(b) Will Government please state if any additiona]l remuneration
is granted to Head Clerks of Cantonment Offices who are training the
Executive Officers in their work ¢

(e) Will Government please state why the doctor in charge of the
Cantonment Dispensary at Dagshai cantonment has been allowed to
charge his fee from milkmen and other hawkers of foodstuff, and is it a
fact that he draws an allowance from the Cantonment Fund besides ::is
pay as an Indian Subordinate Medical Department officer ¢

Mr. C. M. @. Ogilvie : (a) No. I refer the Honourable Member to
Rule 5 of the Cantonment Executive Officers Service Rules, 1937, under
which appointments to the Service are made by the Central Govern-
ment by selection from among candidates recommended by the Federal
Public Service Commission.

. k(b) No. The Executive Officers are not trained by their head
elerks,

(c) I have called for the required information from the local
authorities concerned and will lay it on the table as soon as it is received.

MEAT ALLOWED TO SOLDIERS AND CATTLE KILLED FOR THE PURPOSE.

817. *Mr. Ram Narayan Singh : Will the Defence Secretary be
pleased to state :

(a) the amount of meat allowed to every soldier, Indian 2ud
British, every day ;

(b) the average amount of meat of all sorts required for the army
in India every year ;

(c) the average number of animals required to be killed for the
purpose mentioned in part (b) above every year and their
kinds ; and

(d) the cost required for the purpose ¢

Mr. C. M. G. Ogilvie : (a) A British soldier receives one pound of
fresh meat per day. The Indian soldier receives a daily ration of two
ounces of ghee and he is entitled to substitute meat for half of that ration
if he s0 desires.

(13), (¢) and (d). Enquiries are being made and the answer will
be laid on the table in due course. _

8eth Govind Das : Will Government please say how much beef and

bow much mutton are given to British soldiers ¢
L406LAD s
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Mr. 0. M. G. Ogilvie : All beef. :
Babu Baijnath Bajoria : Why can it not be replaced by mutton ?
Mr. C. M. G. Ogilvie : It costs twice as much.

Babu Baijnath Bajoria : What is the extra cost !

Mr. 0. M. G. Ogilvie : I want notice.

: fli'r Lalchand Navalrai : Are Hindu soldiers also S\Ipphed with
eei ?

Mr. 0. M. G. Ogilvie : No, Sir.
Mr. Lalchand Navalrai : How much mutton is given %
Mr. C. M. G. Ogilvie : I want notice.

Maulvi Abdur Rasheed Chaudhury : In the case of Indian soldiers,
why is ghee substituted for mutton

Mr. C. M. G. Ogilvie : It is not substituted. The Indian soldier, as

the Honourable Member would have heard if he had listened to my
answer, has the option of substituting meat for half his ration of ghee.

SEPARATION ALLOWANCE ALLOWED TO BRITISH SOLDIERS,

818. *Mr. Ram Narayan 8ingh : Will the Defence Secretary be
pleased to state whether separation allowance is allowed to every
British soldier serving in this country and also the purpose underlying
this allowance ¢ Does an Indian soldier get this allowance, and if not,
why not ?

Mr. C. M. @. Ogilvie : Separation allowance is not granted to every
‘British soldier in India. It is granted only to married British other
ranks up to and including the rank of sergeant when separated from
their families owing to cxigencies of mlhtary service. It has not been
fcund necessary to make this arrangement in the case of Indian troops.

Mr. M. Asaf Ali: Is it not & fact that no less than 36 lakhs are
given away only in the shape of separation allowance ?

Mr. 0. M. G. Ogilvie : It is certainly not a fact.

Pandit Lakshmi Kanta Maitra : Will the Honourable Member say
kow many British soldiers are given this separation allowance ¢

Mr. 0. M. G. Ogilvie : The number is fairly small. I cannot give the
exact figures without notice,

Mr. M. Asaf Ali: Are there other allowances besides separation
allowance—some 14 kinds of allowances ?

Mr. 0. M. @. Ogilvie : T submit that question does not arise.

Pandit Lakshmi Kanta Maitra : What is the cost of separation allow-
anee given by the Government ¢

Mr, 0. M. G. Ogilvie : The amount given by way of separation allow-
ancy 1n the case of Lance Corporal is six annas a day, in the case of Coi-
poral and Lance Sergeant 43 annas and in the case of Sergeant three
annas a day.
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Mr. §. Satyamurti : What is the principle or purpose underlying
this allowance '

Mr. 0. M. G. Ogilvie : It is given when soldiers, who are married on
the strength and who ought to have accommodation in barracks, have o
find accommodation for their families outside. It se happens that in &
namber of British barracks there are not as many married quarters as
there are married men on the strength, that is to say men who have been
officially allowed to marry and keep their families in barracks. When
that is the case, they are given this small separation allowance as com-
pensation. They are also given this allowance when they are moved to
non-family stations.

Mr. 8. Satyamurti : May I know whether the actual allowance paid
to each one of them who gets a separation allowance is based on the
extra expenditure which the gentleman who gets the allowance has got
to incur, because he cannot accommodate his wife and family in the
quarters §

Mr. C. M. G. Ogilvie : I think this must have been the fact.

Mr, 8. Satyamurti : What is the fact ¥ Is the allowance merely a
kind of additiona]l payment in addition to the salary and other allow-
anccs, or is it based on the actual expenditure he has to incur ¢

Mr. 0. M G. Ogilvie : I should say that that question is quite im-
possible to answer as conditions in different stations vary very greatly
wmdced. All that 1 am prepared to say at the moment is that the allow-
ance has obviously been fixed as low as possible.

Mr. Lalehand Navairai : May I know the reason why Indian soldiers
are not being given this separation allowance % )

Mr. O. M. G. Ogilvie : The main reason is that in the lines of Indian
regiments, ample accommodation for all those married on the stténgth
exists and also the number of men married on the strength in an Indian
regiment is considerably larger than that in .a British regiment. The
other reason is that when a move takes place to non-family stations. the
hfamilies of Indianm troops are conveyed at Government expense to their

omcs., :

Mr. Mohan Lal Baksena : Is similar allowance given to the army in
England ¢ ‘

Mr. 0. M. G. Ogilvie : Yes, Sir.
Mr. President (The Honourable Sir Abdur Rahim) : Next question.
Mr. K. Banthanam : I want to put a supplementary question.

Mr. President (The Honourable Sir Abdur Rahim) : Next question
has been called.

Mr. K. S8anthanam : Tt is difficult to catch your attention. I do not
get any chance to put supplementary questions.

. Mr. President (The Honourable Sir Abdur Rehim) : Every Member
18 not expected to put supplementary questions. The Honourable Mem-
bars belonging to the Honourable Member’s party put most of these
qestions. Next question. '

L406LAD 2
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PRISONERS WHO DEVELOPED TUBERCULOSIS OR BECAME INVALIDS IN THE
CELLULAR JAIL AT PoRT BLAIR. :

819. *Mr. Mohan Lal Baksena : (a) Will the Home Secretary be
lcased to state how many prisoners in the Cellular Jail at Port Blair
eveloped tuberculosis or became invalids during the last three years t

(b) How many of them were repatriated t "\

(¢) How many of them are still in jail and what is their present
condition

) (d) Are Government prepared to recommend their release to the
Local Governments ?

Mr. J. A. Thorne : (a) Twenty-six, including five who showed signs
of tuberculosis,

(b) All

(c) None in the Andamans.

(d) The question of release is not one in which the Government of
India have any right to interfere.

Mr. Mohan Lal Baksena : Are there no prisoners in the centrally
administered areas to be released t

Mr, J. A. Thorne : I do not quite understand what my Honouvable
friend means. _

Mr. Mohan Lal Saksena : The llonourable Member just now said
that Government have no voice in the release of these prisomers. Am
I to understand that there are no persons among these from the centrally
administered areas ?

Mr. J. A. Thorne : I believe that is so,

Pandit Lakshmi Kanta Maitra : Are there no tubercular patients
aniong the prisoners in the Andamans ¥

Mr. J. A. Thorne : That is correct.

Pandit Lakshmi Kanta Maitra : Is it not a fact that a few weals ago

there were two such patients ¥ Have they been repatriated in thc mean-
while 1,

Mr. J. A. Thorne : That follows from my answer.

GOVERNMENT ADVERTISEMENT GIVEN TO NEWSPAPERS.

820. *Mr. Mohan Lal Baksena : (a) Will the Home Secretary be
pleased to state the total amount of money spent by the various depart-
ments of Government on advertisement in the year 1936-37 ¢

(b) What are the names of the papers to which the advertisemeuts
were given ?

(¢) How many of the above mentioned papers had a circulation
exceeding five thousand copies ?

"(d) Which of the aforesaid papers had the lowest eirculation !
What is its circulation and how much money was given by Government
to it on account of the cost of advertisements ?
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Mr. J. A. Thorne : I am collﬁctmg the information and will lay it
on the table in due course.

Maulvi Abdur Rasheed Chaudhury : When was notice of this ques-
tion given and when was it received by the Honourable Member i Why
could he not collect information by thisg time ?

Mr. J. A, Thorne : Because of the physical impossibility of doing
50.

- CENSORSHIP OF CORRESPONDENCE,

821. *Mr. Mohan Lal Saksena : (a) Will the Honourable the Home
Member be pleased to state under what law the correspondence of
persons is censored ?

(b) Is it done under the orders of the Government of India or of the
I'rovincial Governments ¢

(e) Do the Local Governments order the censoring of the corres-
pondence of any persons without disclosing any reasons to the Govern-
ment of India ¢

(d) What is the total number of persons whose correspondence was
uuder censorship in India in July last and of this how mauny have been
ordered by the Government of India ¢

(e) Is it a fact that the correspondence of some of the Congress
Ministers is still being censored ¥ If so, under whose orders ?

Mr. J. A. Thorne: (a) Section 5 of the Indian Telegraph Act :
Sections 25, 26, 27A, 27B, 27C and 27D of the Indian Post Office Act and
rules 15 and 180 of the Indian Telegraph Rules.

(b) A reference to the provisions I have quoted will show the
authorities empowered to take action.

(¢) Where Provincial Governments are competent to take action
under these provisions, there is no obligation on them to consult the
Government of India.

(d) and (e). It is contrary to the public interest to give any informa-
tion of the kind asked for.

Mr. Mohan Lal Saksena : Am I to understand that the Bombay Gov-
ernment can censor foreign letters that are addressed to the Honourable
Members of the Executive Council of the Government of India ¢

Mr. J. A. Thorne : I cannot say what the Bombay Government have
done, Sir.

Mr. Mohan Lal Saksena : I want to know whether under the Rules,
the Bombay Government is entitled to cemnsor all the foreign dak that
is addressed to the Honourable Sir James Grigg, for instance, without
consulting the Government of India.

Mr. President (The Honourable Sir Abdur Rahlm) That is not
a question with reference to what happened. It is a hy'pothetlcal ques-
tion. ‘ o

Mr. Badri Dutt Pande : May I know if the Central Government
havi deputed some more C. I. D. men to open the letter of political
workers ¢
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Mr. J. A. Thorna : The Central Government have no control what-
ever over the C. 1. D. ‘

Mr. 8. Satyemurti : With referemce to clause (e), may 1 know
whether my Honourable friend says that it is against public interest
either to confirm or to deny the statement made here, namely, that the
correspondence of the Congress Ministers is still being censored ¢

Mr. J. A. Thorne : My answer was that it ig contrary to the public
interest to give any information of the kind asked for in clauses (d)
and (e). -

Mr. 8. 8atyamurti : May I know, therefore, if the Government

refuse to deny that even the correspondence of Congress Ministers is
still being censored ?

Mr. President (The Honourable Sir Abdur Rahim) : He has given
the answer ; the Honourable Member can form his own conclusions.

Mr. 8. Satyamurti : He says he will not answer. -

Mr. President (The Honourable Sir Abdur Rahim) : 1 understood
him to say that any person’s correspondence is liable to be censored.

Mr. 8. Satyamurti : Sir, it is a matter of great public importance,
and I want to know and I want your good offices.....

Mr. President (The Honourable Sir Abdur Rahim) : The answer
was given ; perhaps the Honourable Member did not follow it.

Mr. 8. Satyamurti : The answer was that in the public interest he
refuses to answer clauses (d) and (e).

Mr. Bhulabhai J. Desai : I will ask a more direct question with
reference to clause (e). Will Government state whether in fact the
correspondence of some of the Congress Ministers is being censored ¢

Mr. J. A. Thorme : I have said that it is contrary to the public
interest to give any information of the kind asked for. It is obvious
that if in this Hause one had to reply to questions about class A, class B,
class C, or any other class of the public, by a process of elimination it
would be possible to obtain the information which it is not in the publie
interest to give,

Mr. 8. S8atyamurti : Are the Congress Ministers only a ‘‘ section of
the public ’’ and do they not occupy a peculiarly strong position ¥ Does

my Honourable friend think they are only ordinary members of the pub-
lic, and no information can be given ?

Mr. J. A. Thorne : That is a matter of opinion and argument.

Mr. Mohan Lal Salmsena : Will Government consider the advisability
of issuing instructions that if the correspondence of the Ministers is
being censored, it should not be censored any further ?

Mr. J. A Thorne : That is entirely hypothetieal.

. 8ir Cowasji Jebangir : Will Government comsider the agdvisability
4&‘ eq‘:_li(::rm;)z the correspondence of Ministars of the Central Government 1
aughter.
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Brrriss INDIANS KIDNAPPED BY THE TRiBES ON THE NorRTH-WEST FRONTIER
PROVINCE.

822, *Mr. Abdul Qaiyum :

(a) Will the Foreign Secretary please

state how many British Indians were kidnapped by the tribes on the

Norih-West Frontier Province 1

(b) How many of those kidnapped were either killed or wounded Y
(¢) How many among the kidnapped persons have returned and

how many are still in captivity §

Lieut.-Oolonel A. E, B. Parsons :

(a), (b) and (c). An up-to-date

statement containing the information is laid on the table.

List of Persons kidnapped by the Tribes on the North-West Frontier Province.

Item
No.

Date and place of kidnapping.

Names and other particulars.

———

1 | 18th February, 1937. Mobali Bar-
akzai—6% miles S. W. of Bannu
on the Mirian Road.

2 | 17th March, 1937. Bannu Kohat
Road, 6 miles from Bannu near
Domel.

8 | 19th March, 1937. Bhart, Police
Station Saddar, Bannu District.

4 | 18th Maroh, 1937. Lakki Bazar
Bannu District.

6 | 233rd March, 1937. Two miles from
Bannu on the Tochi Road. Raid
on Mamash Khel Ramnohi village.

Tehl Ram and Asa Nand, sons of Bhawans
Dass—Gold-smith. Asa Nand was re-
turned through the Jani Khel on 19th
May, 1937 and Tehi Ram released on
20/21st June, 1937. One Devi Dayal,
son of Tehl Ram, was wounded in the
course of the struggle with the dacoits.

Three Muslims named Bahadur Sher,

Muhammad Hassan and Muhammad Din
and one Hindu Bogha Ram were kid.
napped. All three Muslims were sub-
sequently released and Bogha Ram re-
tained. He is still in captivity.

Parmanand, Hindu, uncle of one Rama

Nand, was kidnapped. He was released
as a result of military operation on the
night of the 20/2lst June, 1937, near
Baramand Shaktu.

Five Hindus named (1) Naubat Rai, Book-
ing clerk, Lakki Station; (2) S8adho Ram;
(3) Wishan Dass ; (4) Milap Chand and
(5) Khan Chand were kidnapped. Babu
Naubat Rai was returned on 19th May,
1937 and Wishan Dass was released in early
May. Milap Chand and Sadhu Ram were
returned on 24ht May, 1937. Khan Chand
is still in captivity.

Two Hindus Guli Chand and Gopi Chand
were kidnapped. Both subsequently
esoaped.
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Item
No.

Date and place of kidnapping.

Names and other particulars.

10

11

12

13

6th April, 1937. T'wo miles north
~of Razmak, Tochi Agency.

8th April, 1937. Nikori Khassadar
post, Jani Khel, 18 miles S. W. of
Bannu.

16th April, 1887. Behram Khel
village, near Takori, Lakki Tehsil,
Bannu District.

23/24th April, 1937. Gul Imam
village, Tank Sub-Division.

26th April, 1937. Nari Wala Narai,
Tochi Agenocy.

2nd May, 1987. Paharpur, D. 1.
Khan District.

10th May, 1937. Umar Tittar
Khel, Bannu Distriot. 10 miles
east of Bain Pass.

18th May, 1937, Brogi village,
Bannu District.

A lorry was looted on the Razmak Road

and 2 Hindus named Ganisham and
lorinda and one Sikh Atyma Singh were
kidnapped. Ganisham and Lorinda weré
released on 18th June, 1937 and Atma
8ingh on 10th Apri], 1937.

One Muslim District Board Overseer named
M: Abdullah Khan and one Hindu Uttam
Chand, Agent of Diwan Jodharam, con-
tractor were kidna . Both were re-
turned on 13th May, 1937. The Jani
Khel were charged with complicity in this
case and on threat of severe action it is
understood they themselves paid ransom
of Rs. 1,600 for the release of these

persons. -
One Hindu Nirmal Dass kidnapped. He
was returned on 29th April, 1937.

Two Hindus Duni Chand altes Tala Tam, son
of Note Ram and Tara Chand, son of
Karam Chand, were kidnapped. They
were recovered on 31st May, 1937.

Two drivers Harnam Singh, Sikh -and
Topan Ram, Hindu were kidnapped on
26th April, 1937. They were released on
11th June, 1937

One Hindu Gokal Chand and Harnam Singh
were kidnapped. Both were handed over
to the Political Agent at Sararogha on
24th May, 1937.

Four Hindu girls daughters of Mussammat
Puni Bhai. Names (1) Mst. Lokar Bai,
(2) Mst. Bensar Bai, (3) Mst. Makhan
Bai, (4) Mst. Gupal Bai were kidnapped.
Mst. Bensari Bai returned on 24th May,
1937 and remaining three girls on 20th
June, 1937.

Eight Muslim boys named (1) Abdul Karim,
son of Ghulam Haider ; (2) Said Khan, son
of Lal Khan ; (8) Begu Khan, son of Sher
Jangi; (4) Almar Gul, son of Sher Gul;
(6) Sardar Khan, son of Akbar Ali ; (6) Gul
Wali, son of Ba.rmut (7)Said Kha.n.oon
of Gul Khan ; and (8) Ismml Khan, son of
Khan Mulummud; were lﬂdmpped Al

" returned by 15th June, 1037.
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Item
No.

Date and place of kidnapping.

!

Names and other particulars.

14

15

16

17

18

19

21

3rd July, 1937. Village Passanai,
Bannu District.

13/14th July, 1937. Darraka
Sulaiman Khel, 4 miles North

West of Police Station Tajori, |-

Bannu District.
1/2nd August, 1937. Village Pai,
Tank Sub-Division.

10th August, 1937. Near Haved,
Bannu Distriot.

13/14th August, 1937. Umar Khel,
Tank Sub-Division.

11th August, 1937

16th August, 1937. Sheikh Uttar,
Dera Ismail Khan District.

10th September, 1937. 12 miles

from Tank.

One Hindu boy named Devi Dayal was
Kidnapped. He was released on the
7th September, 1937.

Remaldass, Hindu, was kidnapped. He is
still in captivity.

One Hindu woman, wife of Chabil Das and
daughter of Tehl Ram was kidnapped.
She is still in captivity.

One Muslim girl and one Muslim boy names
not known were kidnapped. They were
returned on 18th August, 1937.

Two Hindus Asa Nand and Kotu Ram and
one Hindu girl Mst. Janni were kidnapped.
Asa Nand was released on the 7th Sep-
tember, 1937. The two others are still in
captivity.

One Adam Khan of Umar Khel, a tracker,
was kidnapped. He has since escaped and
returned to his home.

Two girls Tilibai and Lorinidibai, two boys
Tarachand and Chetandass and one man
Lorindaram, all Hindus, were kidnapped.
Lorindaram was released on 7th Septem-
ber, 1937. Inan action on 10th Sep-
tember, 1937, khassadars and a village
pursuit party from Jandola recovered the
two boys, one of whom was slightly
wounded and the bodies of the two girls
who had been stoned to death.

A lorry was held up on the Dera Ismail Khan
road. Four Hindus (1) Sunder, (2) Haru
Ram, (3) Nanun Singh and (4) a boy of
Bhakkar, were kidnapped and one wound-
ed. One Hindu has since been recovered.

Mr. Abdul Qaiyum : Surely the number is not large.

Cannot the

Honourable Member give us the number ¢

Lieut.-Colonel A. E. B. Parsons : Yes, I can. There were 84 Hindus,
three Sikhs and seven Mubhammadans.

Mr. Abdul Qaiyum : May I have the answer to clause (b) 1
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Lieut.-Colonel A. E. B. Parsons : That is contained in the statement.
To give all the details would take too much time, L am afraid.

Mr. Abdul Qaiyum : How many of those who were kidnapped were
either killed or wounded 1

Mr. President (The Honourable Sir Abdur Rahim) : That is a long
statement, I understand.

Mr. Abdul Qaiyum : Sir, this is a simple question and the answer
has, I submit, been put in the form of a statement simply to avoid supple-
mentaries.

Mr. President (The Honourable Sir Abdur Rahim) : It is a long
statement covering about three pages.

Mr M. Asaf Ali: Sir, I am afraid I must intervene. The question

that is being asked is, how many of them were either killed or wounded ?
It must be a simple question.

Mr. President (The Honourable Sir Abdur Rahim) : The statement

eovers 24 typed pages. It gives the names and dates and all other
particulars.

Mr. Bhulabhai J. Desai : You may load it as much as you like, but
the simple question is this. What is the number of men who have been
¢ither killed or wounded ¢ It is a simple question and one single word
or numeral would be sufficient to answer it.

Mr. President (The Honourable Sir Abdur Rahim) : He has
answered it.

Mr. Bhulabhai J. Desai : He did not, Sir.

Lieut.-Colonel A. E. B. Parsons : If you will give me time, Sir, to
work it out, I will give the figure.

Mr. Bhulabhai J. Desai : The answer to the question is very short,
though you may load it by saying anything. The short question is, out
of these 37 how many were either killed or wounded ?

Lieut.-Colonel A. B. B. Parsons : If, I may be given a little time,
1 will work it out from the statement and give the answer.

Mr. Bhulabhai J. Desai : With reference to item (c¢),—that does not
require much calculation,—how many amongst the kidnapped persons
have been returned, so that the balance would be in captivity ¢

Lieut.-Oolonel A. E. B. Parsons : Full information is given in the
statement. Again, if T am given a little time I can work it out.

Mr. Lalchand Navalrai : Out of these 37 how many were men and
how many women ¢

(No reply.)

Mr Abdul Qaiyum : Is it proposed that the Honourable Member
will give the exact figures with regard to elauses (b) and (c) today ¢ -

(No reply.)
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Barrisy INDIANS KIDNAPPED BY THE TRIBES ON THB NORTH-WEST FRONTIER
ProVINOE.

823. *Mr, Abdul Qaiyum : (a) Will the Foreign Secretary please
state whether it is a fact that each of the persons who were kidnapped
on the North-West Frontier Province was only released when heavy
ransom was paid by relatives or friends {

(b) If so, what is the total amount thus paid %

(e) Are Government prepared to consider the desirability of indem-
rifying all those who have had to pay ransom § If not, why not 1

Lieut.-Colonel A. B. B. Parsons : (a) and (b). Although, as I stated
in answer to starred question No. 69 on the 13th September, 1937, there
is reason to believe that ransom has been privately paid in some cases,
thiy has not been the general rule, and many have been released by
pressure on the tribes.

(e) No. The acceptance by Government of a general liability to
pay ransom, in the negotiation of which they have had no hand, would,
they think, only act as an encouragement to kidnapping.

Mr. Abdul Qu’yum : Will the Honourable Member take it as a correct
statement of fact that the relatives of each person kidnapped had to pay
ransom, and even a Government servant, Maulvi Abdullah, had to pay
Rs. 1,600 before he was released by the tribesmen %

Lieut.-Oolonel A. E. B, Parsons : I cannot take it as a statement
of fact. I can point out to the Honourable Member for one thing that
the troops released two Hindus from the middle of the Khaisora and
they certainly did not pay any ransom.

Mr. Abdul Qaiyum : May I know how many persons were released
as a result of the benign pressure exercised by Government ?

Lieut.-Oolonel A. E. B. Parsons : May I ask, Sir, whether the word
** benign ’’ is in order ¢

Mr. President (The Honourable Sir Abdur Rahim) : I think the
Honourable Member should withdraw that word.

Mr. Abdul Qaiyum : Very well, Sir. I will say,—due to the pres-
sure exercised by Government ¢

Lieut.-Colonel A. E. B. Parsons : Again, it can be found in the state-
ment 1 put on the table with reference to the previous question.

Mr. Abdul Qtuyum May I know whether Government are consi-
dering the desirability of compensating these persons ¥ Why is it no®
possible to pay them from the funds collected from the tribesmen ¢

Lieut.-Colonel A. E. B. Parsons : I have given the reason in mj
answer to that part of the question. Government consider that if they
were to make themselves responsible for the payment of ransom money
to the tribes it would only mean that the tribes would feel quite certair
that kidnapping is a paying game.

Mr. Abdul Qaiyum : Is it not a fact that these people would nc
have. been released if their relatives had not paid the ransom with tk
connivance of the authorities.
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- Lieut.-Oolone] A. E. B. Parsons : There was no connivance on the
part of the authorities, but I should say quite a considerable portion
would have been eventually turned out as being useless for ransom
purposes.

Mr. Abdul Qaiyum : Does the Honourable Member deny that the
political authorities were aware of the negotiations about ransom and
the actual payment of ransom was made by very poor people who had
to go and beg for money to collect it. N

Lieut.-Colonel A. E. B. Parsons : I have already said that Govern-
ment have reason to believe that in certain cases ransom has been
privately paid.

PERsoNS AND HOUSES LOOTED AFTER THE STARTING OF THE W AZIRISTAN
CAMPAIGN.

824. *Mr. Abdul Qaiyum : (a) Will the Foreign Secretary be pleased
to state whether it is a fact that a large number of persons and houses
in the settled districts were looted after the Waziristan campaign was
started 1

(b) Is it a fact that a number of villagers lost.their lives, either
while defending themselves or while engaged in pursuit ¥ If so, what is
their number ¢

(¢) Are Government prepared to compensate all those who have
thus suffered ¢ If not, why not ¢

Lieut.-Colone] A. E. B. Parsons: (a) A number of raids have
occurred in the Bannu and Dera Ismail Khan Districts since the recent
disturbances in Waziristan started, and in the course of them a certain
amount of property has been looted or destroyed.

(b) So far as is known, six persons have been killed in the settled
districts while defending themselves and one in pursuing raiders,

(¢) The matter is under consideration.

Mr. Abdul Qaiyum : Will Government consider the desirability of
compensating those poor people who have lost all that they had and also
those whose relatives lost their lives %

Lieut.-Colonel A. E. B. Parsons : ] have already answered that in
answer to (¢). '

BriTise Orricers WiTHOUT RANK AT THE WAZIRISTAN OPERATIONS.

825. *Mr, 8. Satyamurti : Will the Defence Secretary be pleased to
state : .

(a) whether Government are aware of the dissatisfaction amongst
the Viceroy’s Commissioned Officers regarding ‘‘ Stepping
in 7’ of certain British Warrant Officers in the Ruyal
Indian Army Corps to act as British Officers without rank
during the recent Waziristan operations ; -

(b) under what authority a Viceroy’s Commissioned’ Officer was
placed under the - command charge, or supervision of a
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British Warrant. Officer who was ‘‘ stepped up ’’ to act as
a British Officer, without rank and without holding any,
Commission ;

(¢) whether in this connection the attention of Government was
invited to Indian Army Order No. 83 of 1932 and the
reasons why that order was not complied with in this case ;
and

(d) the reasons why this chance of *‘ stepping up ’’ to act as officer
was not given to any of the Commissioned Officers of the
Royal Indian Army Service Corps Supply Branch ¢

Mr. 0. M. G. Ogilvie: (a) No.

(b), (¢) and (d). Enquiries are being made and the answer will
be laid on the table in due course.

Mr. 8, Satyamurti : I beg to make a submission. I gave notice of this
question long before, at least ten days ago. Officers in the Departments
are given five days. These are specific matters on which we ask specific
questions, and this question concerns the Army Headquarters. The only
way for them to avoid supplementary questions is to say that information
is being collected and will be laid on the table, as we are then shut out
undcr the new rules, for the whole Session. I agree that, where the
answer is long involving a lot of details and facts, it should be laid on the
table, but in this case all the correspondence is in the Army Headquarters,
still they say they will collect the information. It seems to me it is
becoming fashionable for the Government members to say, ° with
regard to this question information is being collected, and will be laid
on the table’.

Mr. President (The Illonourable Sir Abdur Rahim) : Under the
rules now in force Government members have only five days. I have
sometimes found that they cannot get all the information which is
wanted within these five days. It may have to be considered whether
they ought not to have a longer time for answering questions.

Mr. 8. Satyamurti : When amending the rules will they kindly
consider giving the Departments a longer time, so that we may be able
to ask supplementary questions ?

M;. lfmsldent (The Honourable Sir Abdur Rahim) : In good many
cases it is not practicable to obtain the information within the time
available to them : that has struck me in more than one case.

_ Mr. 8 Batyamurti: Will you kindly look at this ¥ This ques-
tion concerns the Army Headquarters, they are all in Simla, and they
should be able to obtain the information.

Mr. C. M. G. Ogilvie : The Honourable Member is not correct in
stating ihat this information is available in Army Headquarters. At
least it has not been available to me, and I have had to make enquiries
from Waziristan.

Mr. 8. 8atyamurti : This ‘ stepping up ’ has been going on for months
now, since April last. May I know, Sir, why the Army Headquarters
have not been kept informed of these matters which took place months
before the question was to be answered on the floor of the House 1 With
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regard to (a) my Honourable friend said ‘ no’ : may I know whether
that ‘ no ’ means they are not aware, or there is no dissatisfaction at all ?

Mr, 0. M. G. Ogilvie : It means that the first time they became aware
of any such thing having happened was when the Honourable Member’s
question was received some four days ago.

Mr. 8. Batyamurti : May I know if the question has been sent to
the authorities concerned for information being supplied to Army Head-
guarters {

Mr. 0. M. @. Ogilvie : I have already said so. -

Mr. 8. 8atyamurti : Was the information asked for by telegram f
Mr. C. M. Q. Ogilvie : No.

Mr, 8. Satyamurti : Why not ¢

Mr. C. M. G. Ogilvie : Because the telegram which this question
demands would have cost a considerable amount of Government monay.

Seth Govind Das : Is there no telephone connection ¢

Mr. 0. M. G. Ogilvie : Yes.

Seth Govind Das : Could they not have asked for the answer by
telephone ?

Mr. C. M. G. Ogilvie : T think the answer is that the Commands in
Waziristan would be otherwise engaged.

N

SCHEME REGARDING THE INDIAN ARMY CorPS OF CLERKS.

826. *Mr. 8. Satyamurti : Will the Defence Secretary be pleased
to state :

(a) whether it is a fact the scheme regarding the Indian Army
Corps of Clerks introduced by the Deputy Seeretary
(Revision) in Army Headquarters and Royal Air Force
Headquarters is in practice benefitting Britishers at the
expense of Indians ;

(b) the reasons for the striking difference in the starting pay
and allowances of British soldiers and Indians on confirma-
tion or enrolment ;

(c) whether it is a fact that Indians in the Indian Army Corps of
Clerks in Army Headquarters on confirmation start on 60
rupees per mensem as against Rs. 320 per mensem approxi-
mately paid to a clerk of the British Wing ;

(d) whether the Deputy Secretary (Revision) at the Army Head-
quarters applied for leave preparatory te retirement and
his application was sanctioned ; and

(e) the reasons why that sanction was cancelled and he is retained
in service ?

Mr. C. M. G. Ogilvie : (a) No.

{b) A British soldier before appointment to Army Headquarters
tms had somme years of military experience with his unit and also a few
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years clerieal 'train.i.ng in 8 Command, District, or Brigade office. There
ake certain classes of work which it is not possible for him to deml
with adequately without this military experience while his clerical
training makes him effective from the day he joins Army Headquarters.
The civilian clerk on the other hand has had, on joining, neither military
experience nor as a rule any clerical training and in consequence is only
capable of routine work for some years.

(¢) No. The pay of a civilian clerk, whether Indian, Anglo-Indian
or European, in the Indian Army Corps of Clerks is on confirmation, after
one year’s probation, Rs, 64-13-0 per mensem exclusive of Delhi Moving
Allowance or Simla Winter Allowance, as the case may be. A clerk
of the British Wing of the Indian Army Corps of Clerks receives the pay
of his rank as prescribed for all Departments, viz., Rs. 210 per mensem plus
compensation in lieu of certain concessions in kind admissible to tne
goldier which it is not possible to arrange while he is employed at Head-
quarters.

(d) Yes.
(e) In the interests of the service.

Mr. M. Asaf Ali : May I take it that the technical experience which
the Defence Secretary says is necessary for all these clerks must also be
required of persons who may be employed in all the Directorates, or
is it only in just a few Directorates—there are four of them—that
this technical experience is required 1 '

Mr. 0. M. G. Ogilvie : In all.

Mr. M. Asaf Ali : Then what about the Q. M. G. Directorate 7 Is
that one where technical experience is necessary ?

Mr. C. M. G. Ogilvie : Most certainly.
Mr. M. Asaf Ali: What is the technical experience required %
Mr. C. M. G. Ogilvie : That would take a long time to state.

Mr. President (The Honourable Sir Abdur Rahim) : You may put
it down as a question.

~ Mr, n.. Aspf Ali: I am simply wanting to know whether tho
Q. M. G. Directorate requires any technical experience, because it only
relates to grass farms, rations and things of that sort. It has nothing
to do with any technical matter.

Mr. C. M. G. Ogilvie : In answer to the Honourable Member’s
question. 1 should say, speaking at random, the Q. M. G. Directorate is
in many ways the most technical of all.

. Mr. M. Asaf Ali : Is the Honourable Member aware of the fact that
bis predecessor did not regard in answering a question on the floor of
this House that the Q. M. G. Directorate is a technical one ?

Mr‘ C. M. @. Ogilvie : It depends entirely upon what you mean by
‘ technical ’’. 1 cannot possibly say what the answer of my predecessor
referred to, and ‘‘ technieal *’ is a. word capable of many interpretations.

Mr 8. Batyamurti : Are Indian soldiers being trained to take the
place of British soldiers for these appointments of elerks ?
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~ Mr. 0. M @ Ogilvie : Government endeavoured at one time to get
ﬁlz:dr.m soldiers, but failed to get any of the requisite educational quali-
ations.

(b) WRITTEN ANSWERS.

ALLOWANCES PAID TO SIRDARS MumaMMAD UMAr KHAN AND MumAMMAD
Sarwar KHAN, AFaHAN DETENUS.

827. *Mr, 8. S8atyamurti : Will the Secretary for External Affairs
‘be pleased to state :

(a) whether Sirdar Muhammad Umar Khan and Sirdar Muhammad
Sarwar Khan are now detained under Regulation III of
1818 ;

(b) whether they are so detained, and what their allowances are ;

(c) whether the needs of these persons have grown since the allow-
ances were fixed with the increase of their families and
whether Government have taken that into consideration ;

(d) whether these two Sirdars have been asking Government to
increase their allowances with a view to providing for ‘their
increased needs ;

(e) whether these two Sirdars recently broke their parole and were
arrested and treated as common criminals ;

(f) whether Government have made any arrangement for the
education of the sons and daughters of these Sirdars ;

(g) whether Government are prepared to grant their legitimate
requests for increased allowances ; and

(h) if not, why not ?

Lieut.-Colonel A, E. B. Parsons : The attention of the Honourable
Member is invited to. the answers given by me on the 14th September,
1937, to Mr. Badri Dutt Pande’s starred question No. 497 and Maulana
?afar Ali Khan’s starred question No. 515 and supplementaries arising
rom them,

HuNGeRr-STRIKING DETENUS IN THE DEOLI DETENTION CaAMP,

828. *Mr. Mohan Lal Saksena : (a) Will the Home Secretary be
pleased to state if the detenus in Deoli camp who had lately gone on
hunger strike in sympathy with the Andamans hunger strikers have been
awarded any punishment ! If so, what ¢

(b) Were their allowances or those allowed to their relations for the
month of August reduced ¥ If so, by how much and for what reasons ?

(¢) Are Government aware of the assurance given by the Govern-
ment of Bengal that there will be no vietimisation for the hunger strike,
and are Government prepared tn remit such dednetions in allowanceq as
have been made on this account ?
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Mr. J. A. Thorne : (a) No detenu was awarded any jail punishment
but 17 of the leaders were, during the hunger-strike, prosecuted under
gsection 52 of the Prisons Act and sentenced to four months’ rigorous
imprisonment. !

‘b) The monthly and study allowances of the men prosecuted were
redvced by Rs. 7-2-6 and Rs. 3-8-0, respectively, from the 16th August
10 6th September, 1937. The deductions were not refunded. I have no
information regarding the family allowances of these men.

(¢) All the sentences were remitted by the Chief Commissioner of
Ajmer-Merwara, under section 401 (1), Criminal Procedure Code, on
the abandonment of the hunger-strike. The deductions made from the
allowances were not refunded as those prosecuted are considered to hav
lost their status as detenus while the sentences were in force. -

SUBSISTENCE ALLOWANCE PAID TO THE MOTHER OF SrR1IJUT PANCHANAN
CHAKRAVARTY, A DETENU IN THE DrorLi DETENTION CAMP.

829. *Mr, Mohan Lal Saksena : (a) Will the Home Secretary be
pleased to state whether it is a fact that Shrimati Sarla Sundari Devi,
mother of Shrijut Panchanan Chakravarty detenu in Deoli camp, has
been getting a subsistence allowance from Government %

(b) Ts it a fact that for August, 1937 she has been paid allowance
from the 1st to the 14th July ¢ If so, for what reasons, and was it done
at the instance of the Government of India or the Bengal Government 1

Mr. J. A. Thorne : (a) and (b). The granting of family allowances
is & matter for the Bengal Government under section 12 of the Bengal
Criminal Law Amendment Act, 1930. The Government of India have no
information as to the allowances paid.

ALLOWANCES PAID TO SARDARS MuraMMAD Umar KuAN AND MUHAMMAD
SarwarR KuaN, AFeHAN DETENUS.

830. *Mr. Mohan Lal Saksena : (a) Will the Foreign Secretary be
pleased to state if it is a fact that pending the orders of the Government
of India the local authorities had agreed to supply provisions in lieu of
allowances to the Afghan detenus, Sardars Muhammad Umar Khan and
Muhammad Sarwar Khan ¢

(b) Is it a 'fact that since 1st September the aforesaid arrangement
has been discontinued ? If so, was it done at the instance of the Govern-
ment of India !

(e) Isit a fact that the Sardars have become heavily indebted because
of inadequate allowances t

(d) Is it a fact that the Sardars are quite willing to return to their
countries 1 If so, why do Government not permit them to do so ?

(e) From what funds are the allowances paid to them ¥ Do the
Government of Afghanistan pay any portion thereof ! If not, why not ¢

(f) If the reply to part. (d) be in the negative, are Government
prepared to incregse the allowances of the Sardars ?
L406LAD ' o
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Lient.-Colomel A. B B. Paxsone : (a) and (b). It bas been ascertsined
from the Provincial Government that at the request of the Sardars, the
lagal authorities undertook to supply provisions to them out of the
balance of their allowances, which they had refused to draw. This
sarrangement was found unsatisfactory and was discontinued with effect
from the 1st September, 1937. The Government of India were mot coun-
sulted in the matter.

(e) to (f). The attention of the Honourable Member is imvited to
the auswers given by me on the 6th September, 1937, to My. Kuladhar
Cbaliha’s starred question No. 325, and on the 14th September to M.
Badri Dutt Pande’s starred question No. 497 and Maulana Zafar Al
Khan’s starred question No. 515 and to the supplementaries arising from
these questions in which the full facts of the case have been sget out.
The Government of Afghanistan pay no portion of the allowances.

DiscrrLiNARY RULES GOVERNING TRE MEMBERS OF THE INDIAN CiviL
SERVICE AND OTHER ALL-INDIA SERVICES.

831. *Maulvi Syed Murtuzsa 8ahib Babadur : Will the Home Sec-
retary be pleased to state :

. ' (a) if there are any statutory disciplinary rules governing the

: members of the Indian Civil Serviee and other all-India
. services ;

(b) if so, whether under such rules it is permissible for a meml.er

of such an all-India service to be reduced for good and suffi-

cient reason and by the eompetent authority to a provincial
or subordinate service ;

(e) if the same rules govern the members of the provincial service
as well ; and

(d) if so, whether it is permigsible for 2 member of such a provin-
cial service to be similarly reduced to a subordinate service ?

Mr. B. F. Mudie : (a) and (c). Yes.

(h) and (d). Yes. Such reduction would in effect be removal from
the higher service and appointment to the lower service.

SrruaTioN oN PHE NORTR-WEST FRONTIER.

832. *Mr. T, 8. Avinashilingam Chettiar : (a) Will the Foreign Sec-
retary state whether there has again been trouble in the Frontier and any
attack has been made by the tribes on the Indian Frontier ¢

(b) What is the present situation %

Mr. O. M. @. Ogilvie : (a) There has been no appreciable change in
the military situation. Since the peace terms were issued there have been
only small isolated attacks by a few irreconcilables on piquets and detach-
ments.

(b) Peace terms have been announced to both Mghsuds and Tori
Khel Wazirs and have been accepted by the jirgas concerned,
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FuNDs KEPT UNDER THE DEFENCE DEPARTMENT

- 838. *Mr. T. 8. Avinashilingamn OChettinr : Will the Defence Secretary
state :
(a) how many separate funds are kept under the Defence Depart-
ment and what they are ;
(b) how money is set apart for those funds ;

(¢) whether the matter is brought before the Assembly when
money is taken from those funds ; and

(d) if not, who authorlses the expenditure of amounts from those
funds 1
Mr. 0. M. G. Ogilvie : It is presumed that the question refers to
funds comntrolled by the Defence Department Secretariat and on thus
basiz the answers are as follows :
(a) and (b). (%) 40th Cavalry Regiment Scholarship Fund.

This Fund was formed on the disbandment of the 40th Cavalry
Regiment and its object is the endowment of scholarships for Jat and
Rajput boys at the King George Royal Indian Mlhtary School, Ajmer.
The capital of the Fund is Rs. 19,400 and is invested in the ﬁollowmg
securities :

Rs.
5 per cent. loan 1945-55 .. .. 16,000
3% per cent. loan 1900-1901 . .. 3,400

in the name of the Secretary, Defence Department. The annual interest
is used for the award of two scholarships each year at the rate of Rs. 67-8-0
per annum for the full period of five years which students at that school
are required to study.

(i) Kitchener College Fund.

Certain Indian Princes started this Fund for the purpose of com-
memorating Lord Kitchener and erecting a memorial to him. The Fund
was handed over to the military authorities, who used it for establishing
the Kitchener College at Nowgong. The balance left over of Rs. 29,200
was invested in 5 per cent. loan 1945-55 in the name of the Secretary,
Defence Department The annual income derived from the interest on
these sccurities is used for the upkeep of the College grounds and pro-
perties.

(e) No.
(d) Secretary, Defence Department.
INDIANS IN SHANGHAL
834. *Mr. T. 8. Avinashilingam Ohettiar : Will the Secretary for
External Affairs state :

(a) whether Government have made any enquiries and received any
replies with regard to the condition of Indians in Shanghai ;

(b) whether there has been loss of lives and property suffered hy
them as a consequence of the China-Japanese war ; and
L406LAD ot
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(e¢) what is the latest information 1

Lieut.-Colonel A. E. B. Parsons : The Honourable Member’s atten-
tion is invited to the reply given by me on the 22nd instant to Mr. M.
Ananthasayanam Ayyangar’s starred question No. 735. I have n» fur-
ther information to give the House.

A.LLEGED INJUSTICE To MUSLIMS IN THE MATTER OF PROMOTIONS IN THE
GOVERNMENT OF INDIA DEPARTMENTS.

835, *Khan S8ahib Nawab 8iddique Ali Khan : Will the Home Secre-
tary please state whether the attention of Government has been drawn to
the. Eastern Times, dated 8th and 17th July, 1937, respectively," and to
various ,other English weeklies, like the Star of Allahabad, and verna-
cular papers, like Wahdat, Zamindar, etc., bringing to light the inequitous
and unjust treatment meted out to Muslims in the different departments
of the Government of India in the matier of departmental promotions
to Assistant Secretaries, superintendents, assistants’ posts, stenographers
and clerks carrying special pay and state what action, if any, has been
taken to redress the grievances pointed out therein ¢

Mr. J. A. Thorne : I am aware that such articles have been written ;
but Government cannot undertake to redress grievances which proceed
on an incorrect assumption, namely, that departmental promotions are
to be made on a communal basis.

UNSTARRED QUESTIONS AND ANSWERS.

RULES REGARDING ABSCONDING ACCUSED-
174. Mr. Mohan Lal 8aksena : (a) Will the Home Secretary be
pleased to state the rules, if any, regarding absconding accused 1
(b) Is it a fact that in certain cases sentences have been remitted
after a certain period of time 1

Mr. J. A. Thorne : (a) I would invite the attention of the Honour-
able Member to sections 87, 88, 89, 90 and 512 of the Criminal Procedure
Code, 1898.

(b) The Government of India have no information.

ExISTENCE oF COMPULSORY OR FORCED LABOUR IN AssAM,

175. Mr. Kuladhar Chaliha : Will the Home Secretary please state :

(a) whether India was a signatory to the International Labour
Conference of June, 1930, of the League of Nations ;

(b) whether India was a signatory to the Draft Convention of the
said Conference ;

(e) whether the Draft Convention was ratified by the Government
of India and whether they undertook to suppress the use of
forced or compulsory labour in all its forms within a limited

. period of five years ;
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(d) whether Government are aware of the existence of compulﬁo;'y
or foreed labour for transport and other purposes in the
Province of Assam ;

(e) whether the Government of Assam still practise the use of
forced labour in lieu’ of taxes in the reserved forest areas
of the Provinee under the Forest Department for buildiug
camps, transport and other purposes ;

(f) whether the Government of India have directed the Govern-
ment of Assam to abolish this practice after issue of their
letter, dated the 14th January, 1936, No. F. 187|2|30-Public ;
and -

(g) whether the impressment for the purpose of.transport is

still practised in the hills and other districts of Assam with
the implied permission of the Government of India ¢

Mr. J. A. Thorne : (a) If the Hénourable Member means whether

India was a party to the International Labour Conference held in June,
1930, the reply is in the affirmative.

(b) No.

(e) to (g). I would invite the Honourable Member to refer to the
correspondence relating to the forms of forced labour in the Provinces
a copy of which was laid on the table of the House on the 23rd August,
1937. The Government of India have no more information and have
nothing to add to the material contained in that correspondence.

- ! J
MOTIONS FOR ADJOURNMENT.

i

[

BINGING OF ‘‘ BANDE MATARAM ’’ BY MusLiMm MEMBERS OF THE MADRAS
LEGISLATIVE ASSEMBLY.

Mr. President (The Honourable Sir Abdur Rahim) : I have received

12 Nooy. Dotice of a motion for adjournment from Sir

Muhammad Yakub in order to discuss a matter of

nrgent and important public nature, namely, the failure of the (Govern-

ment of India to exercise their supervisory function in the Presidency

of Madras, where the Mussalman Members of the Assembly were forced

to join in the singing of the ‘‘ Bande Mataram '’ which was an attack
against the Mussalman religion and an insult to Islam.

1 should like to know if it is not an affair for the Speaker of the
Madras Assembly to regulate the proceedings of the Assembly and, if
that is so, whether the matter can be made one for a motion for ad-
journment in this House. -

8ir Muhammad Yakub (Rohilkund and Kumaon Divisions :
Muhammadan Rural) : Sir, the matter happened in the Provincial
Assembly no doubt, but there are particular instructions in the Govern-
ment of India Act that the Govermment of India are also responsible
for the protection of the interests of the minorities and they have got
to exercise their supervision over such happenings in the provineces.......



9 LBGISLATIVE ASSEMBLY. [27TE SBP. 1987.

Mr. President (The Honourable Sir Abdur Rahim) : 'Where is that
‘power of supervision ! 1ls there any such power of supervision in the
Government of India Act regulating the proceedings of the Provincial
Assemblies ? )

8ir Muhammad Yakub : In the Instrument of Instructions it is
clearly laid down that the Government of India have got supervisionery
powers over matters like these. .

Mr. President (The Honourable Sir Abdur Rahim) : Under the
Atrapsitory provisions, the Governor General in Council has no power.

Bir Mubammad Yakub : That is the power which is given to the
Governor General in Council and it is his duty to.exercise his
supervisionery powers,

Mr. President (The Honourable Sir Abdur Rahim) : Are there any
powers of supervision left now ?

The Honourable 8Bir Nripendra 8ircar (Leader of the House) : Sir,
my Honourable friend, Sir Muhammad Yakub, is entirely out of order in
moving this motion, or rather in giving notice of this motion. Thie
matter, as you pointed out, Sir, is a matter for the Speaker of that
House. The Governor General in Council has no kind of powers of
interference with him. It is no good using the expression ‘‘ supervisory,
powers ’’. Where is the supervisory power to be found?! In what
gsection of the Government of India Aect ¢

Mr. President (The Honourable Sir Abdur Rahim) : General power
of supervision.

The Honourable 8ir Nripendra Bircar : That is gone : so that we
have no supervisory power at all. I would venture to submit that even
if we had such a power, it would be a disgraceful interference with the
rights of a Speaker....

Mr. President (The Honourable Sir Abdur Rahim) : That is rather
a strong word to use. A

The Honourable 8ir Nripendra Sircar : I did not use it with refer-
ence to the Honourable Member. I said it would be a disgraceful inter-
ference on the part of the Governor General in Council to interfere with
the Speaker : it is not meaut against my friend : it is meant against
ourselves.

Then, as regards the argument about protection of minorities,
surely, that is a far fetched idea ; my Honourable friend ought to know
that that is a matter, in the first instance, for the Governor and then for
the Governor General. It has nothing to do with the Governor General
in Council.

Mr. President (The Homourable Sir Abdur Rahim) : The only
thing that T have to see is that it is a matter of public importance with-
fu the meaning of the rules....

The Honourable Bir Nripendra Sircar : It must be the primary
concern of the Governor General in Council,

Mr. President (The Honourable Sir Abdur Rahim) : The questiom
I have got to decide is whether it is a matter of public importanee with-
in the meaning of this rule, so, far as this motion for adjournment is
concerned. It is primarily a matter which has to be decided by the
Speaker of the Madras Assembly, and T must hold that itis not a matter
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of public coucern within the meaning of the rule. I, therefore, rule
that the motion is out of order.

REFUSAL BY THE 1AW MEMBER TO ANSWER A QUESTION REGABDING AMEND-
MENTS TO THE (ROVERNMENT OF INDIA AoOT.

Mr. President (The Honourable Sir Abdur Rahim) : I have received
notice of another motion for adjournment from Mr. Mohan Lal Saksena.
He wishes to move the adjournment of the Assembly to consider waa
urgent matter of public importance, namely, the refusal by the' Law
Member to answer a question on Friday last regarding the proposed
amendments to the Government of India Act, 1935, What was the
reason for the refusal to answer %

Mr. Mohan Lal Saksena (Lucknow Division : Non-Muhammadan
Rural) : He said it was not in the public interest to answer.

Mr. President (The Honourable Sir Abdur Rahim) : Then, that
18 quite enough : I must rule it out of order.

)

STATEMENT LAID ON THE TABLE. N
AGREEMENT BETWEEN THE GOVERNOR OF .THE NORTH-WEST Fno)
PROVINCE AND THE RESERVE BANK OF INDIA.

The Honourable 8ir James Grigg (Finance Member) : Sir, T lay
on the table a copy of the Agreement between the Government of the
North-West Frontier Province and the Reserve Bank of India.

Agreement between the Governor of the North-West Frontier Provinoe and the Beserve
Bank of India.

AN AGREEMENT made this fourteenth day of April one thousand nine hum]i:g
and thirty-seven, BETWEEN THE GOVERNOR OF THE NORTH-WEST FRONTIE]
PROVINCE of the one part and THE RESERVE BANK OF INDIA (hereinafter
ealled ‘¢ the Bank ’’) of the other part WHEREAS the Bank was constituted and
hwgonted and is regulated by the Reserve Bank of India Act, 1934 (being Act
No. II of 1884) as adapted and modified pursuant to the Anthntit&mcontuinod

ction 293 of the Government of India Act, 1935, by an Order of His Majesty
Council, dated the eighteenth day of March 1937, cited as the India and Burma
(Burma Monetary Arrangements) Order, 1937 (hereinafter called ‘¢ the Act '’), with
and subject to the various powers, provisions and restrictions in and by the Act set
Porth and it was thereby énter alia particularly provided as follows, viz. :

(1) by Bection 20 of the Act that the Bank should undertake to accept monies
for account of Provincial Governments and to make payments up to the
amount standing to the credit of their accounts and to carry out their
exchange, remittance and other banking operations including the manage-
ment of the public debt and

(2) by Bection 21 (1) of the Act that Provinecial Governments should entrust
the Bank on such conditions as might be agreed upon with all their
money, remittance, exchange and banking transactions in India aad, in
particular, should deposit free of interest all their cash balances with
the Bank provided that nothing in that sub-section should prevent Pre-
vincial Governments from carrying on money transactions at places wheve
the Bank has no branches or agencies and that Provineial Governmenis
might hold at such places such balances as they may require and

(8) by Bection 21 (2) of the Act that Provincial Governments should entrust
the Bank, on such conditions as might be agreed upon, with the manage-

N ment of the public debt and with the issue of any new logns.

OW IT I8 HEREBY MUTUALLY AGREED AND DECLARED by and between

the said partios hereto as follows, that is to say : 4 .

1. This agreement shall be deemed to have come into force on the first day of
Apeil, one themmand nine hundred and thirty-seven. 4

2. The general banking business of the Government of the North-West Frentier
Provinee (hereinafter referred to as ‘‘ the Government '), including the payment,
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receipt, eollection and remittance of money on behalf of the Government shall be wnod
on and transacted by the Bank in accordance with and subject to the provisions of this
agreement and of the Act and with and to such orders and directions as may from
time to time be given to the Bank by the Government through any Government officer
or officers authorised by the Government in that behalf and at amy of the offices,
branches or agencies of the Bank for the time being in existence as may from time
to time be so directed and for this purpose such accounts shall be kept in the books
of the Bank and at such offices, branches or agencies of the Bank as shall be necessary
or convenient or as the Government shall from time to time direct in the manner
aforesaid.

3. The Government shall employ the Bank as_the sole banker in India of the
Government who shall deposit or cause to be deposited with the Bank or allow the Bank
to receive and hold as banker the whole of its cash balances at any places at which
for the time being the Bank shall have an office, branch or agency and the Bank shall
subject to such orders as may from time to time be given by the Government in
‘the manuer aforesaid receive and hold for the Government all such monies as may
be or become payable to the Government or on its account and the Bank shall transact
at its offices, branches and agencies for the time being existing respectively all such
business for the Government regarding the receipt, collection payment and remittance
of money and other matters, as is usually transacted by bankers for their customers.
The Bank shall make the said ‘monies at the said offices, branches and agencies available
for transfer to such places and at such times as the Government may direct. No
interest shall be payable to the Government on any of the monies for the time being
%eld by the Bank,

4. The management of the rupee public debt of the Government and the issue
of new rupee loans by the Government and the performance af all the duties relatin
thereto respectively including the collection and payment of interest and principa

‘ and the veonmsolidation, division, conversion, cancellation and renewal of securities of
the Government and the keeping of all registers, books and accounts and the conduct
of all correspondence incidental thereto shall be transacted by the Bank at its offices
in Bombay, Calcutta and Madras and at any of its offices, branches or agencies at
which respectively the administration of any portion or portions of the public debt
.of the. Government is for the time being conducted or interest thereon is for the time
being payable and the Bank shall also keep and maintain such registers, books and
"secounts in respect of the said public debt as the Government may from time to time
-direct and shall audit all payments of such interest and act generally as agernts in
India for the Government in the management of the said public debt and shall conduet
such agency subject to such orders and directions with regard to the general manage-
ment thereof as may from time to time be given to the Bank by the Government.

5. The Bank shall not be entitled to any remuneration for the conduct of the
ordinary banking business of the Government other than such advantage as may
accrue to it from the holding of the Government cash balances free obligation
to pay interest thereon, and such balances shall be maintained at an amount not below
,an;h ;nil‘a;mum as may be agreed upon between the Government and the Bank from

e to time.

Provided that if the Government wishes to remit funds outside the area within
tts jurisdiction, except as otherwise provided for in this agreement, the Bank shall
be entitled to make a charge for such remittances at rates not exceeding those which
the Bank charges to banks referred to as ‘¢ scheduled banks ’’ in Section 42 of the
Act, subject to a minimum charge of four annas for each remittance.

) 6. The Bank shall make ways and means advances to the Government if so
required at such rate of interest not exceeding bank rate as may be fixed by the Bank
from time to time, egrovided that the total of such advances outstanding at any ome
time shall not exceed the amount of the minimum balance prescribed under Claunse 5
and any subsidiary agreement provided under the clause and provided further that
the t;dvancee outstanding shall be fully paid off at intervals not exceeding three
months.

7. The Government shall employ the Bank as its sole agent for investments by
Government either of Government funds or of funds managed by the Government and
the Bank shall be entitled to charge commission for eales (but not for purchases or
eonversions) at the rate of 1|16 per cent. in addition to any further charges which
‘the Bank may have to pay by way of brokerage, etc. The Bank shall collect interest
::ilr the maturity values of such investments on behalf of the Government withous

ge.
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[

8.iAg remuneration to the Bank for the management of the public debt as afore-
said the Bank shall be entitled to charge to the Government half-yearly commission at
the rate of Rs. 2,000 per crore per amnum on the amount of the public debt as
aforesaid at the close of the half-year for which the charge is made. In calculating
this charge the following amounts shall be excluded from the amount of public debt,
vis, :

of a notice of di

(b) The amount of stock certificates for Bs. 50,000 and upwards held by the
Government or l'zlany officer or officers of the Government authorised in
that behalf, provided that such amount exceeds one crore.

And in addition to the charge of Rs. 2,000 per crore per annum the Bank shall be
entitled to charge to the Government a fixed sum of Rs. 2,000 a year on account of
the stock certificates referred to in head (b) of this clause and the Bank shall be also
entitled to charge the 1};mbl.ic (but not the Government) all such fees and charges as
are now or may hereafter from time to time be prescribed by the Governor General
under the powers conferred upon him by the Indian Securities Act, 1920 (Aet No. X
of 1920) for duplicate securities and for the remewal, consolidation, division or othor-
wise of all Government Securities which the Bank issues.

Provided that loans not directly issued by the Government but issued under the
guarantee, of the Government shall not be included in the calculation for the purpose
of this clause but shall be a matter for separate arrangement if the management of
such loans is entrusted to the Bank.

9. The Bank shall maintain currency chests of its issue department at such
places within the North-West Frontier Province as the Government may, with the
previous sanction of the Central Government, prescribe and the Government shall
provide sufficient accommodation for such chests as may be required for the deposit of
notes or coin and shall be responsible to the Bank for the safe custody of the said
ehests, notes and coin. The Bank shall keep the said chests supplied with sufficient
notes and coin to_provide currency for the transactions of the Government and reason-
.able remittance facilities te the public at the said places. The Government shall
.oupply the Bank with such informsation and returns as the Bank may from time to
“time require as to the composition of the balances in the eaid chests and the amount
.sad nature of -the transfers to and from the said chests. The Bank shall have access
to the snid chests at all remsonable times for the purpose of imspecting and checking
the contents. 'The Government shall be responsible to the Bank for the examination
and correctnens of coin or notes at tho time of deposit in or withdrawal from the said
chesta.

10. The Bank shall not be at liberty to close any of its offices or branches except
on Sundays, New Year’s Day, Christmas Day, Good Friday and on any other day
doclared fo be a public holiday by any notifieation published in pursuance of the
Negotiable Instruments Act (Aet XXVI of 1881) subject nevertheless and motwith-
standing the provisions of that Act to any special orders or directions which may be
issned hy the Government and the Bank shall be responsible that no one of its agencies
doing Government business for the time being existing shall be closed except on Sundays
and on public holidays authorised by the Government within whose jurisdiction such
agencies may be respectively situated.

11. The responsibility for all loss or damage to the Government which may
result from any act _or negligence or omission of the Bank or its agents in conducting
the business of -the public debt aforesaid or the payment of interest or discharge
value thereon .6r the renewa], conversion, consolidation, sub-division or eancellation of
any Government security shall rest with and be borne by the Bank provided how-
ever that it ghall not be incumbent on the Bank to verify signatures and endorsements
on Government Recurities which prima facie appear to be in order and in the
aceeptance of which the Bank shall not be guilty of any negligence and in such cases
no liability shall be incurréd by the Bank in respect thereto PROVIDED ALSO that
in regard to the ordinary banking business at the offices, branches and agencies of
the Bank of receiving and realising money and securities for money on account of the
Government and paying cheques, orders, draft bills and other documents whether
megotiable or mot in the Bank’s capacity of bankers for the Government and whether
such business be done by the Bank or by agencies on its behalf the responmsibility to
the Government shall be that of the Bank and such responsibility shall be that of a
banker to an ordinary enstomer.

(a) The amounts of loans discharged outstanding after one year from the date
ischarge.



2486 LEGISLATIVE ASSKMBLY . [27TH SkP. 1987.

12. The Bunk shall remit on aceount of the Government between India and
London suth amounts as may be required by it from time to time at the market rate
of the day for telegraphic transfers, subject to the proviso that if a large transfer
hus to be offected in conmection with the floatation or repayment of a sterling loan
or ‘analogous operation, and if it is considered by either party to be inappropriate to
apply the rate of a single day, an average rate based on a longer period may be fixed
by agreement between the two parties.

13. This ugreement may be determined by either party ﬁvu:g to the other part
one year’s notice in writing expiri on the 3lst day of March in any year, eu
notice if given by or on bgnlf of the Government to be addressed to the Governor
of the Bank and to be served by leaving the same with the Head Office of the Bank or
addressing the same to him at the Head Office of the Bank by registered post, and if
given by the Bank to be served by leaving the same with or ad: g the same
bmtered post to the Secretary to the Government in the Finance Department and
i iately upon the expiration of such notice this agreement shall absolutely cease
:.nd determine save as to rights or liabilities acquired or incurred prior to such termips-
ion.

14. In the event of any dispute ariging as to the terms and conditions of this
agreement, or as to the rights or obligations of the parties hereto such dispute er
difference of opinion shall, in the event of the parties hereto failing to reach an
agreement, be referred to the Governor Gemeral whose decision shall be final and
binding as between the parties hereto, ' ' ’

15. Nothing in this agreement shall operate to affeet in any way the obligatioms
imposed either on the Government or on the Bank by or under the Act or any subsequent
amendment or amendments of the Act. .

16. The Bank shall be entitled to perform all or any of the matters contained
in this agreement through such agency or agencies as may be prescribed by the Act or
any amendment thereof or as may be approved by the Government.

IN WITNESS WHEREOF Rai Bahadur Chuni Lal, Becretary to the Government
of the North-West Frontier Province in the Finance Departmemt by the order amd
direction of the Governor of the North-West Frontier Province has hereunto set his
hand and the common seal of the Beserve Bank of India pursuant to a Resolution of
its Central Board has been hereunto affixed in the presence of its subscribing officials
the day and year first above written.

Signed by the said Rai Bahadur Chuni Lal, | (8d4.) CHUNI LAL,

Secretary to the Government of the North-West Beoretary to the Government

Prontier Province in the Finance Department | of the North-West Frontier
for and on behalf of the Governor of the North- Province, '

West Frontier Province in the presence of— Finance Department.

' (8d.) J. B. L. BRADSHAW,
Beoretary to the Government of the
North-West Froniier Province,
Development Department,
The Common Seal of the Reserve Bank of )

India was affixed hcreto in the presence of Rir

Purushotamdas Thakurdas, Kt., C.I.LE., M.B.E,

sand Bir Homi Mehta, two of its Directors and (84.) PURUSHOTAMDAS
: THAKURDAS,
Sir James Braid Taylor, Kt., C.I.E,, its Deputy | (8d.) HOMI MEHTA,
Directors.
(84.) J. B. TAYL

Governor. J Deputy Governor.




'THE PATNA UNIVERSITY (AMENDMENT) BILL.

§ir Girje Shankar Bajpai (Secretiry, Department of  FEdgeation,
Health end Lands) : Sir, I move for leave to introduce a Bill further o
amend the Patna University Aect, 1917. .

Mr. President (The Honourable Sir Abdur Rahim) : The question
i :

‘¢ That leave be granted to introduce a Bill further to amend the Patna University
Act, 1917,

The motion was adopted.

8ir Qirja Shankar Bajpai : Sir, I introduce the Bill.

THE INDIAN COMPANIES (AMENDMENT) BILL.

BxTENSION OF TIME FOR THE PRESENTATION OF THE REPORT QF THE SELECT
COMMITTEE,

The Honourable Bir Nripendra 8ircar (Law Member) : Sir, I
move :

¢ That the time appointed for the presentation of the Report of the Select Com-
mittee on the Bill further to amend the Indian Companies Act, 1913, for certain
purposes be extended up to the 5th October, 1937.”’

Mr. President (The Honourable Sir Abdur Rahim) : The question
is : )
¢¢ That the time appointed for the presentation of the Report of the Select Com-

mittee on the Bill further to amend the Indian Companies Act, 1913, for certain
purpoges be extended up to the 5th October, 1937."’

The motion was adopted.

RBSOLUTION RE REGULATION OF PRODUCTION AND MAR-
KETING OF SUGAR.

The Honourable 8ir 8aiyid Sultan Ahmad (Member for Commerce
and Railways) : Sir, I beg to move the following Resolution :
‘¢ That this Assembly recommends to the Governor Gemeral in Council that the

International Agreement regarding the Regulation of Production and Marketing of
Bugar, signed in London on the 6th May, 1937, be ratified by him.’’

Sir, there' are several amendments, and I would like to know the
procedure which the Chair intends to adopt.

Mr. President (The Honourable Sir Abdur Rahim) : I will allow
the Resolution to be moved first. As regards the amendments, they
all practically have the same object. The first and most comprehensive
amendment seems to be that of Mr. Ramsay Scott. After the Resolu-
lution is moved, Mr. Ramsay Scott will move his amendment, and then
there will be a discussion on the Resolution and the amendment. If
that amendment is lost, then T will have to consider whether any other
amendment can be moved or not. I doubt myself if any of the other
amendments would be in order. I should, however, say that there is
8 point which I will have to point out to Mr. Ramsay Scott : but I will
do it when the amendment is reached.

2497 )
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- Mrx. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum
‘North Are¢ot : Non-Muhammadan Rural) : May I say, Sir, unless the
Honourable Member speaks we will not be in a position to know why
the Government want this Resolution to be moved !

Mr. President (The Honourable Sir Abdur Rahim) : I said the
Resolution will be moved, and I take it the Honourable Member in
charge will make a speech in support of the Resolution.

The Honourable 8ir 8aiyid Sultan Ahmad : Sir, I have already
moved the Resolution which aims at recommending to the Governor
General in Council to ratify the international agreement signed in
London on the 6th May, 1937. As the time for making speeches is
limited, I would very respectfully beg of the House to show me the
indulgence, first of all, by keeping an open mind, and secondly, unless
compelled to do so, of allowing me to proceed with my submissions
without interruption,

‘The issué which is involved in this Resolution is one of great com-
plexity and difficulty, and it seems absolutely necessary that the House
should have, in some detail, the background of the last few years with-
out which, in my submission, it would be impossible to get a true
perspective of the problem which the sugar industry presents to the
world today. Sir, the beginning of the difficulties of the world sugar
trade can be traced back to the great war of 1914-18 when, owing to
other more urgent pre-occupations of the European nations, the pro-
duction of beet sugar fell down to very insignificant proportions.
Before the war, as the House is aware, beet sugar had accounted for
about half of the total production of the world. During the war the
great deficiency of beet sugar was made good by a tremendous ex-
pansion of the sugar industry in the cane growing déountries, parti-
cularly in Java and Cuba, and in Cuba, a large section of the industry
was controlled by the United States of America, and there the cost of
production was brought down very considerably by means of tech-
nical improvements in crushing and. refining machinery and by the
introduction of high yielding varietes of cane. If this development
could be looked at from a purely economic standpoint, the expansion of
the industry, in the low cost countries, might have been regarded with
a certain amount of equanimity, for Cuba and Java, in view of the
great decline in production of beet sugar and the lowness of their pro-
duction costs compared with those of the beet producers, would have
been able to retain the new markets and to meet the demands of all the
world. But the House will remember that in such matters economie
policy is, unfortunately, not always guided by economic arguments.
The beet countries thought it best and necessary to re-develop their
industry, and, under the shelter either of tariff walls and with the aid
of generous subsidies, or with both, the production of beet sugar was
again rapidly increased. In fact some countries went to the length of
subsidising this industry at the expense of the home consumers. The
result was that even before the post war depression set in, there was a
chronic tendency to over-production. By 1920-21 the proportion of
beet sugar to the world’s production of raw sugar was about 27 per
cent. and ten years later, some time about 1930, as a matter of fact, it had
-risen to 40 per cent. The difficulties caused by this great expansion in
sugar output were, for some years, set off to some extent by expansion
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in consumption, but when the world demand took a downward turn
during the post war depression, the difficulties of the cane producing
countries became very acute.

Another factor in the situation which created difficulties for some
of the exporting countries was the policy adopted by the United King-
dom and the United States of America, which countries, between them,
normally take half the total quantity of sugar which enters into inter-
national trade. Both these countries encouraged production at home
by subsidies and at the same time encouraged production in their colo-
nies, and they did so by giving preferential tariffs. Other -exporting
countries were thus faced with a constantly dwindling free market for
their sugar. I should here remind the House that during that period
the production of sugar in India was very small, and that India, there-
fore, constituted a very important part of the free market.

Now, Sir, we come to what I call the first mile post in the discussion.
By 1931 the position had been reached that the surplus of export trade
amounted, approximately, to one-third of the annual world consump-
tion, and to arrest the still growing disparity between supplies and con-
sumption, an international agreement known as the Chadbourne Plan was
concluded in May, 1931. This was a plan for the joint restriction of
exports and production with a view to the liquidation of existing stocks
over the period of five years. The countries that joined in this agree-
ment were Cuba, Java, Germany, Czecho-Slovakia, Poland, Hungary and
Belgium. Unfortunately, the agreement covered only 40 per cent. of
the world’s total production at the time of its inception, and, although
Peru and Jugo-Slavia joined later in the year, there remained very im-
portant defections, and the adhesion of even some of the member coun-
tries was only obtained by the grant of excessive quotas. It is im-
portant to remember, at this stage, that the most important countries hold--
ing back from the agreement were the United States and the United
Kingdom, and, though the importance of that was not recognised at the
time, India......

An Eonourable Member : China ¢

The Honourable 8ir 8aiyid Sultan Ahmad : I don’t think so. The
result was that although a considerable restriction of exports was
achieved. this was largely off-set by increased production in countries
outside the agreement and by further reductions of the free market
owing to the expansion of the Indian sugar industry, and the Iouse will
remember that some time in August, 1935, it was decided that it was im-
possible to continue the Chadbourne Plan. and. therefore, it was com-
pletely abandoned. The sacrifices made by Cuba and Java had failed to
stem the downward trend of prices, and the sugar trade was increasing-
ly embarrassed by restrictions and subsidies. The one-half of the world’s
output of sugar, which normally enters into international trade in the
free market, had shrunk last year to about ten per cent.

India, as I have stated already, did not adhere to the Chadbourne
Plan, but on the contrary started about this time on the rapid expansion
of her sugar industry, and the House will remember that the Sugar In-
dustry Protection Act was passed here in 1932. The point which I have
to make here is that the result of this expansion was that she began
to make smaller and smaller demands on the free market because the
expansion of sugar industry was very rapid in this country, and the
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rapid development of this industry in this country during the past five
years explains, therefore, the importance that must be attached to uny
declaration which may be made by India of her intentions if any {further
attempt is to be made for the regulation of the world’s market in sugar.
Therefore, the House will appreciate how important it is for a country like
India which expects to have a free market for her export to come in under
some international agreement. In spite of their non-adherence to the
Chadbourne Plan, His Majesty’s Government in the United Kingdom
realised that it was necessary to have international co-operation.to regulate
sugar production. The question was inconclusively discussed at the
World Economic and Monetary Conference of 1933, and on breakdown
of the Chadbourne Scheme, the members of the International Sugar Coun-
cil, which had been set up under the scheme, perhaps with the exception
of Java, joined to form an International Sugar Committee in order to
facilitate efforts to arrive at a new sugar agreement. In August 1936--1
think it is just as well to proceed chronologically,—the life of this Com-
mittee was extended for another year, and it was announced that a provi-
sional agreement had been concluded between the Committee and the
sugar producers of Java and that the Committee were proceeding with
the preparation of a new agreement to include, if possible, Great Britain
and the United States. The efforts of this Committee have been, 1n my
submission, successful, and have resulted in the calling last April of the
International Sugar Conference, and the conclusion of the Agreement
which ‘we now have under discussion.

Meanwhile, I should like to say a few words about what was decided
by His Majesty’s Government. They, after a very careful examination
of the whole sugar question, in July, 1935, published the results in the
form of a Command Paper called ‘‘ Sugar Policy—Proposals of Iiis
Majesty’s Government ’’. Their general conclusion was that with the
world price of sugar at its then uneconomic level round about 4s, 6d. per
cwt. it was to the interest of all producers that the supplies of sugar should
be adjusted to the requirements of the world market, and that State assist-
ance, in whatever form, should everywhere be diminished. As I have
already submitted to the House, in some countries:it was in the form of
only tariff walls, in other countries, subsidies, in some countries both, and
His Majesty’s Government thought that State assistance, in whatover
form, should everywherc be diminished as market conditions improved and
this end could only be achieved by an international agreement. In Febru-
ary, 1936, we communicated our willingness to participate in international
discussions,

Mr. Bhulabhai J. Desai (Bombay Northern Division : Non-Muham-
madan Rural) : “ We ’’ means ¢

The Honourable 8ir 8aiyid Sultan Ahmad : ‘“ We ’’ means the Gov-
ernment of India. Everything when I say ‘“ we”’ I mean the Gov-
etnment of India. We, at the same time, made perfectly clear our posi-
tion with regard to the protection of the Indian sugar industry. We
printed out that we had already passed our Indian Sugar Protection Act
under which the policy of protection was given till 1948, of course, subject
to revision in 1937-38, and the House is aware that at present a Tariff
Beard is sitting in pursuance of that. We also pointed out that, as pro-
tective duties are usnally fixed so as to give the necessary quantum of pro-
tection ‘over the period of protection, a disturbance of their level, at an
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intermediate stage, would upset the protective scheme and that we could
nut, therefore, undertake to vary the degree of assistance given by tariffs
as market conditions improved. A year later, that is, this year, we wers
informed that the League of Nations had invited India to participate in
the International Conferenee and i eommunicating the acceptanee of the
invitation in Mdrch last we informed His Majesty’s Government that we
would be prepared to participate in this as His Majesty’s Government had
informed us that they would attach considerable value to any offer that
we would make. We stated that as our contribution in order to have a
satisfactory settlement we would be prepared to prohibit the expori of
sagar, except to Burma or Afghanistan, for a period of five years.

Mr. 8. Batyamurti (Madras City : Non-Muhammadan Urben) :
When was this

The Honourable 8ir Saiyid Sultan Ahmad : In March, 1937. That
is the question which is now before the House,—whether we were wise in
having done that or it was necessary for us to do. If the House will bear
with me for a short time I hope I shall be able to convince the House.. ...

An Homourable Member : No.

The Honourable Sir Baiyid Sultan Ahmad : Before hearing me, if
you have made up your mind, then you need not listen to me, and that
does not matter, but I am hoping that by the time I finish my submission
I will be able to convince the House that it was not only desirable but was
absolutely necessary in the interest of India that we should do so.

The following are the outstanding features and the House will bear
them in mind before they come to any definite conclusion.

Indian sugar is being produced only with the help of high tariff pro-
tection. The House is aware, I need not remind the House, that the exist-
ing tariff rate is Rs. 9-4-0 per cwt., made up of Rs. 7-4-0 as customs-duty
and excise duty being Rs. 2, together Rs. 9-4-0. I am, however, ignoring
khandsari or palmyra sugar. That is the first matter which the House
will remember when considering this question,

Secondly, the House is aware that a Tariff Board is at present sitting
1 pursuance to the position taken up in 1932 that there should be a review
of the tariff rate some time in 1937-38, and one of the questions on which
we expect to get authoritative advice from the Board is the question as to
what # the cost price of Indian sugar. 1t would, therefore, be perliaps
improper for me, and I am sure you will all agree with me that I should
not attempt to make any definite pronouncement on that question ; bu*
this at least is clear on the evidence that has been placed before Com-
mittee publicly that the indmstry is united in demanding the continuance
of protection on & considerable scale for at least the next five years. We
have arrived at a stage where the industry is practically self-suffictont
and production can only eontinue to expand by an expansion of the inter-
nal demand or by finding export markets. In the absence of any agree-
ment for international co-operation which will raise the price of sugar in
the world’s market, what is the chance of India to have successful entry
in that market ¥ This is the second point which T beg the House te
retaember and consider.



2602 LEGISLATIVE ASSEMBLY. [27Ta Sep. 1937,

[Sir Saiyid Sultan Ahmad.]

The third point, which has to be borne in mind, is this. Up to the
present time India has not been able to export any sugar execept, of course,
t0 Burma which I have already mentioned before, where her sugar enjoys
the same degree of protection as in her home market. There is one warket
in Lhc north of India, that is, Afghanistan, which is difficult of access by
other suppliers, and is actually supplied to the extent of 25,000 or 50,000
tons through India. But even to this comparatively sheltered market,
India has not yet been able to supply a single ton of her own sugar. The
tact is that what is received from Java is really passed on to either
Afgbanistan or perhaps the frontiers of Persia and Baluchistan. Now
this is the third point which you will have to remember.

The fourth point, which I would like to respectfully place before
the House for its consideration, is this. The fact is that the gap between
the cost of production in India and that of great exporting countries like
Java and Cuba is still so wide that there is hardly any possibility of
India exporting sugar on a purely economic basis, unless a severe measure
of cartelisation or Government control is enforced. Now, the cost of pro-
duction in India may, of course, be further reduced. I do not say that it
will always remain like this but still it is so high that India cannot place
her sugar today on the world market at a price less than 50 per cent. above
that at which the foreign producer can do so. I must ask the House to
remember this very important factor when they come to a final conelusion
upon my Resolution.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan) :
How has the cost of production been found out before the Tarif Board
has reported ?

The Honourable Bir 8aiyid Sultan Ahmad : My fifth point is this.
I would like the House to remember that on every side there is a complaint
that the price of Indian sugar is already 50 per cent. higher than that
prevailing in the world market. Today, there is a complaint against that
and it can only be still further reduced by cheapening the price of cane,
1 hope the House will bear this in mind—far from cheapening, I havc seen
reports in the papers—and I would like to be confirmed by IIonourable
Members opposite—that the ministries in some of the provinces, where
cane is grown, are very seriously thinking of raising the price of cane from
three annas to five annas. If I am wrong, perhaps I may be corrected.
Once that happens, it would be futile to think that we will be in a position
to send out our sugar within the next five years. Now, as I said before,
[ do not pretend that this gap between the cost of production between
India and other cane growing countries will never be reduced. It may be
reduced but I am less hopeful about the expedients, such as large reduc-
tious in railway and ocean freights, which have also been suggested in
certain quarters but it must be clear to all that there are also powerful
influences which tend to work in other directions, some of them working
in India and others less amenable to our control in the world at large.
To us, the Government of India, five years does not appear too long a time
10 allow to India for the successful solution of her internal problems of the
industry, and, during that time, it is very much to India’s interest that the
rest of the world should also help to close that wide gap by attempting
throygh internationa) co-operation to raise the price of sugar in the world’s
market. '
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Sir, it would be unnecessary for me to impress upon-the House not
only of our sympathy but of our anxiety to develop an export trade in
sugar but the language often used in voicing that aspiration might lead
one to suppose that all that India has to do is to produce more sugar than
she requires for her own consumption and that the necessity of export
market is thereby not only established but their acquisition made possible.

To summarise, the position is this : (1) Indian sugar produced under
tbe encouragement of high tariffs can still be produced only at a price
which is 50 per cent. higher than the prices ruling in the world market.
(2) Practically the whole world has agreed, and I hope that this Jlouse
will also agree, that without international co-operation, to restrict sup-
plies, there is no possibility of any improvement in world prices. (3) The
whole industry in India is convinced that the maintenance of a high
degree of protection to the Indian industry is still necessary. This, 1 sub-
mit, clearly rules out any participation of India in the free market, while
current prices prevail. (4) There is, however, in addition to a free market,
a sheltered United Kingdom market. ‘

Now, what are India’s chances of getting into that market t I have
seen a few suggestions made in the various papers and also in represenia-
tions sent to us by the Indian Sugar Mills Association and Federation of
Indian Chambers of Commerce, but I have got very little time and I would
not like to go into details but I submit, with the greatest respect, that if
India is to dump her surplus sugar in the world market, it is bound to be
&t unremunerative pricés, with the result that the consumers in India ‘will
have to pay. If you want subsidies to be given or if you ask for Colonial
Preference, all this will result in the sufferings of the consumers here and
T am sure that the House will not allow the adoption of this course and I
submit that we know from experience that this game of subsidy can  be
played by other countries better than ourselves. .

An Honourable Member : They are doing it. e

The Honourable 8ir Saiyid Sultan Ahmad : So, let us not play that
game at the cost of the consumers and people in the villages whose
claim, I understand, is always before Honourable Members opposite.

Mr. 8. Batyamurti : We have heard this story before.

The Honourable 8ir 8aiyid Bultan Ahmad : Please hear it once again.
1 submit it is quite certain that the adoption of any such policy of dumping
with Government’s encouragement and assistance would mean the death-
knell of any attempt at international co-operation and the indefinite c¢onti-
nuance of over-production and the consequent unremunerative prices in
the world market. ‘Assuming a break-down of these negotiations, sup-
posing you do not ratify, supposing that the Government of India Jecide
not to ratify, then the position will be that, even in the next five years,
India will not be able to enter the world market on an economic bhasis.
Therefore, my submission, on a long view of things, is that it was cxeeed-
ingly desirable that India should co-operate in an International scheme
designed to bring the world’s market into a healthy state and that her own
entry into that market should be postponed to a time when, owing to
improvement in her own industry and in that of the world market, she
will be able to enter it with profit to herself under conditions of fair com-
petition. It was in these circumstances and we were assured of this thut
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tre decided to _go and take part in tthe Conferenee and the igreo:nent wes
wxgned which is 6w ‘before the House. '

“'Thiére dre So many other matters which’ q hnve to diseyss but 1 have
got practically no time. ' I fully kmow tBat objections have been taken
that the industry was not consulted. "We have been told that our delegate,
Dr. Meéek, let us down and’ various other matters have been raised. In
course of:time; as the debate goes on, all these matters will be discussed,
but-1-want to make it perfectly clear that we are not 'going to throw the
burden of responsibility on Dr. Meek or any one else. The tesponsibility
is ours and we, the ‘Government of. India, are prepared to- face you with
this clear position that we gave the undertakmg We asked Dr. Meek
to sign the agreement, and he did not exceed any instruction. from the Gov-
ernmeént of India. Apart from these small matters which will be  dis-
eussed later on as the debate goes on, I should like to say just a few words
in:conclusion. I would like to assure the House that the Government are
as deeply concerned as you are for the well-being of the sugar industry and
that it is in the interests of India that they recommend the ratification of
the agreement. We believe that it is only by International co-operation
that the world’s sugar market can be brought to a condition in which India
ean profitably enter. ' We think that the promise we have made on her
behalf is not too high a price—in fact, it is no price at all—if the submis-
sion that I have made is accepted-——for India to pay for that co-operation
and that India’s defection at this stage will endanger the whole scheme
and plunge the whole world’s sugar mdustrles back into a welter of un-
restricted and uneconomic competition in which there can be no hope of
permanent advantage to the Indian industry, whether we regard it from
the point of view of the Indian grower, manufacturer, exporter or con-
sumer. The agreement before us is by no means perfect We are not
satisfied with the terms of the agreement but that question will be debated
later. But it does offer us a hope, and I submit a reasonable hope, that it
will lead to sowe improvement in the eondition of the industry, an im-
provement from which the Indian branch of the industry is bound to beneiit.
Outside the bounds of the agreement, it seems to me that there is no hope
ai all of any improvement. I would, therefore, commend my Resolution
tor the acceptance of the House.

Mr. President (The Honourable Sir Abdur Rahim) : Resolution
noved :

‘¢ That this Assembly recommends to the Governor Gemeral in Council that the
International Agreement regardmi the Regulation of Production a.nd Marketing of
Bugar, signed in London on the 6th May, 1937, be ratified by him.’

There are a number of amendments to this Resolution. The first one
is by Mr. Ramsay Scott and the last one is by Sir Abdoola Haroon, which
is to add a proviso to this Resolution. The other amendments cover the
¢ame ground as the one proposed by Mr. Ramsay Scott, which seems to me
to be the most comprehensive. But before I ask him %o move his amend-
ment, I should like to point out that at the end of it he says : ‘‘ take such
other steps for the purpose of developing export markets, both by land
and by sea, for sugar and other Indian produets ’’. This would be enlarg-
ing the scope of the Resolution and that cannot be allowed in an amend-
ment. T think he should be content to leave out the words ‘‘ and other
Indx;sn products ’. Does the Honourable Member wish to delete those
words ! :
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Mr. J. Ramsay 8cott (United Provinces : Europsan) :-I:am prepared
%o delete those words, .- . .- . Trrabitb L -f,!',!, R IFTIER 8 ‘

Fhe Hbnourable:8ir Saiyid Sultan Akmad : Sir; before Mr. Ramsay
Scott meves:his amendment; T should like to meke & Submission: ' I submit
that his smendment is completely out' of order. [The first portion of his
amendment:is really a riegation of ‘the' Resolution which need not vome in-at
all because.he might argne that 'the agreement should not be ratified at
all. If you will kindly just turn to my Resolution, you will see that the
two things which are important there are, firstly, ‘‘ International Agree-
ment '’ and, secondly, ‘‘‘be ratified ’’. Now, the only thing that is to be
done here- is whether my recommendation should be accepted or not, or
whether it should be ratified or not. Any amendment to that would mean,
I submit, a Resolution which may be brought before the House as a sub-
stantive Resolution and not an amendment. I say in my Kesolution that
the Agreement should be ratified and the House may say that it shounld not
be ratified. If the Honourable Mr. Kamsay Scott wants that the Govern-
ment of India should explore all avenues for the export of sugar, by .all
means let him bring a Resolution, but that does not arise as an amend-
ment to my Resolution. '

Mr. President (The Honourable Sir Abdur Rahim) : So far as the
first portion of the amendment is concerned, it is a direct negative, that
the agreement should not be ratified, but the amendment goes on to say
that the Assembly ‘ expresses its strong disapproval of the action of the
Central Government in agreeing to prohibit the export of sugar by sea,
except to Burma, for the next five years, without the knowledge and cou-
gent of the Industry. This Assembly further recommends that the Central
Government explore all possible avenues for the export of sugar and so
on.’. All this is additional recommendation quite relevant to the Resolu-
tion that has been moved by the Honourable Member and, therefore, I hold
that the amendment is in order.

Mr. J. Ramsay Scott (United Provinces : European) : Sir, I beg to

move : .

‘¢ That for the original resolution, the following be substituted :

¢ That this Assembly recommends to the Governor Genmeral in Council that the
International Agreement regarding the Regulation of Production and
Marketing of Sugar, signed in London on the 6th May, 1937, be not
ratified by him and expresses its strong disapproval of the action of the
Central Government in agreeing to prohibit the export of sugar by ses
except to Burma for the next five years without the knowledge and consent
of the Industry. This Assembly further recommends that the Central
Government explore all possible avenues for the export of sugar and take
such other steps for the purpose of developing export markets, both by
land and by sea for Sugar ’.7’

Sir, before putting my views before the House I would like to point out
that under the existing constitution the responsibility for the
conducting of all negotiations is that of the Government and the
Government alone and that T cannot censure them for the way they have
conducted these negotiations, except by an amendment such as I am recom-
mending the House to accept.

My Resolution is based on Resolutions passed by the Fifth Annual
General meeting of the Sugar Mills Association held at Lucknow on
August 8th, 1937. I may, therefore, inform you that the Resolution
represents the views of the sygar industry on the London convention.

L406LAD ) [
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The facts are that early in February the Government of lndm reeewed
news of a World Sugar Conference to be held in London in ahd on
the 13th March, in answer to an unstarred -question, stated that Dr. (now
8ir) . David Meek would represent India and that he would have an un-
offieial adviser in Mr. Noel Deerr who had retired- and was in England.
There was, therefore, ample time for the Government to have consulted
the industry and to have asked for advice. I find that the industry made
several representations to Government to which Government did not even
deign to reply. I can find no trace of any signs that Government thought

that to consult the industry was the right and proper course to adopt.

For years we have been fighting for the right to have our industries
consulted during trade negotiations which concern them and we thought
that'the principle had been firmly established. Advisers were asked to
assist Government during the talks on an Agreement which we hope will
take'the place of the Ottawa Agreement and Advisers were also asked to
assist-Government during the negotiation of the Indo-Japanese Agreement
recefitly completed and completed with much credit to them and India. In
the negotlatlons under dlscusslon Government have, if I may use an agri-
cultural térm, ¢ reverted to type ’ and I would today enter a strong protest
and ask overnment to state definitely and without reservation that during
negotiations'such as these, that the industry or industries will in future be
constlted. I would ask the House to remember that today the sugar
industry has been sacrificed but it may be your pet industry tomorrow so
I am, gherefore, asking the House to express its condemnation of the action
of Government and the manner in which they have conducted these nego-
tiations, in no uncertain manner,

Government signed the convention in London on May 6th and are,
therefore, committed to ratify this convention a.nd I feel that whatever we
may 8ay will have no effect and that, therefore, in this case our protest will
be ignored. The sting of the censure will, however, remain and will, I
hope, teachi them a lesson.

. I would ask my Honourable friend, the Commerce Member, to con-
gider if it is not worth while consulting industries and to quite openly ask
for opinions. I feel sure that on behalf of the Indian industries, I can
offer him whole-hearted co-operation and every assistance in the future.
1 also want to see whole-hearted co-operation on behalf of the Government
and none of your one-sided arrangements. I want to be able to feel that
the Commerce Department is the best friend of our industries and that we
can come to it with our troubles and grievances and to know that they will
be listened to sympathetically and that every endeavour will be made to
put them rlght At present I feel that if we have two enemies to fight
against, one is the foreign competitor, while the second, and in no way
less dangerous, is our own Commerce Department.. (Hear hear.) I want
the Government to realise that if India is to take her proper place in the
industrial world, it can only be brought about by the very closest co-
operation and. the;best and the friendliest relations between the Govern-
ment and the industries of India. When Government go down to Delhi
there will be a reshuffling of portfolios and I hope that the new Com-
merce and Industries Department will turn over- a new leaf. I want a
nelLorkamaed department, a department alive to the needs of India of
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today and a department that can act and act quickly. - Ome of the reasons
for Japan’s suecess in the industrial world is because her Government
consults her industries and they work hand in glove, ‘

Now, I come to the second part of my recommendations and 1 would
point out that although theé convention precludes the éxport of wuger by sea,
except to Burma, it doés not prohibit the export by land over our dand
borders. Such exports are extremely difficult to carry through and very
hard to finance. It is. very difficult to estimate the possibilities of our
land border markets and there is very little reliable information.

1 would like to see industrial surveys made by Government and the
possibilities and the ways and means considered to help the development
of such markets as I ‘am sure no better method of ensuring peéce aud
tranquillity on our borders could be found than by fostering a healthy
export ‘and import trade. My Honourable friend, the Commerce Member,
has, I understand, a little knowledge of Baluchistan and Persia &s far.as
Birjand and I know that Colonel Rahman has, for I met him there about
17 years ago. From my own personal experience there I know of ;some.
of the difficulties for I can claim that in getting products of Persia and.
Turkestan from Meshed to Duzdab and that I opened up a camel route. I
employed over 6,000 camels. Selling is not such an easy matter and the
crux of the problem iy finance and here I would suggest that the Honour-.
able the Finance Member might come to our assistance and see if he cogld
not evolve some such scheme as Japan adopts to encourage her exports.

. Mr. M. 8. Aney (Berar : Non-Muhammadan) : But the Honourable
the Finance Member is not even here to listen to your request.

Mr. J. Ramsay Scott : I can hardly expect such generosity from a
gentleman who is not even present here. TN

I do not like the way the Railways of India help our competitors.w All.
exports say from Java to Afghanistan or Bahrin (Persia) are carried over
the North Western Railway at a 66 2|3 rebate of freight. I am sure that
this means that the railway loses on such freight and I think thit I can
call this a direct subsidy to enable foreign goods to compete in these
markets. The Honourable the Commerce Member might give this matter
his attention and see what can be done to help our exporters.

Now, I come to exports by sea. The prohibition of such exports by
sea as suggested by this convention has caused widespread indignation.
Many of us think that all the white sugar at present produced in India s
being consumed in India and many hold the opposite view. Whichever
is correct today will not be so tomorrow for in the very near future we
shall have a surplus and I would ask you what are we to do with it ¥ Are
we in a position to export ¥ Are we in a position to export today ¥ Yes,
8ir, we are today able to export, if we had a quota from Great Britain.
Our white sugar No. 1 is the equal of Mauritius erystals which sell today -
c.t.f., London or Liverpool at 12 sh. per ewt. White sugar No. 1 is selling
in India today at Rs. 6 per maund and I reckon that with a rebate of excise
at Rs. 1-8-0 per maund this could be landed c.i.f., the same ports at 12 sh,
2} per ewt. I ask for no favour from the U. K. such as the freedom from .

aying duty as that would be as likely as India admitting piece-goods from .
cashire free of duty but only that as Lancashire piece-goods are
admitted on a five per cent. preference over our usual 25 per cent. tariff
s0 we should be put on the best terms and have our sugar admitted under
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the ‘heading : ‘‘ Preferential Certified Colonial *’. This dnty, I believe, i
about s. 2|4} per cwt., and would give us a preference of s. 9|4 per hundred-
weight over foreign sugars. L P B

Mr. H. Dow .(Commerce Secretary) : In other words, you are asking
for something like a 75 per cent. preference, not five per cent. =~
Mr. J. Ramsaay Scott : I am afraid I eannot agree, - The Honourable
Member will have an opportunity of explaining that
myth. - . . L
A bounty or a cess is not out of the question, if by taking an excess
production of the market we could raise our internal prices to an economic
level s0 as to ensure a reasonable profit to the factory without inereasing
the price to the consumer unduly. Most continental sugars sell in their
own countries at s. 10 to 12 and yet all of them export sugar. Russian
wugdr sells in Russia at s. 75 per cwt. and yet she imports into India.

Mr. Noel Deerr, our adviser, who has a world wide reputation as the
expert on sugar and to whom the Indian sugar industry owes se much,
stated in an article in the Empire Producer in June that :

€¢ The most striking contribution to the Confétence is the undertaking of the
Indian Governmient not to &ppeai as an exporter axcept to: Burma during the period:
of the agreement. This should go far to remove an element of uncertainty which must
bave been present ever since India awoke and became sugar conscious, There are,
however, some economists in India who look forward to the time when India will again,
after the lapse of mmny years, appear as a large exporter.’’

Phis article was written for Empire consumption and not for India
but I know that Mr. Noel Deerr does think it possible today.

We have just heard that there is to be an agreement between
India and Ceylon and I would suggest to you that India would feel:
very foolish if Ceylon should offer a special preference to India’s sugar
as a qutd pro quo.

T have no doubt that Government will tell us that this Convention
is a great contribution to the stability of world sugar prices. ‘

World sugar prices do not concern us while we have protection and
the price of sugar is entirely governed in India today by the internal
competition due to weak sellers and the fear of over-production.

At the Conference it was said :

; ‘“It is time that sugar ceased to be the sport of politiciang and that whon
Government were unexpectedly faced with the budget deficiency, commodities other than
sugar should bear a due portion ‘of the burden.” The reduction on the internal taxation
of sugar would be a fit subject for the consideration of statesmen and would increase
comsamption and decrease the cost of production.’’

. If my friend, the Honourable the Finance Member, has doubts as
to the effects of his recent taxation policy 1 would refer him to ihe
results recently published by four' companies whose registered offices
are in Cawnpore. I would ask him how he will get his 28 lakhs from
the income-tax on sugar companies this year.

_ The policy of Government towards sngar will surely kill this indus-
try. 1 admit the patient was not well but uninvited first came doctor
Bir James Grigg who administered a purge, then comes another kindly .
sgn! Sir Saltan Ahmad who administers another purge, with the highest
of motives in the cause of the world’s stability and I suppose the next '

1 ».M,
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mgorwﬂbozeflrﬂeagdlﬁlPru?;on behalf aofl the “:le; growers. 1
fully ‘éxpect that he will just be in time:to x;nwstgr eﬁmlpnrgq
which'-will kill the patient |

Now, er, is the ratifying of this Convention in the interests of
the agriculturists for whom Government profess so much sympathy f
Any action which tends to depress the price of sugar will, as you:know,
lower the price of cane which the factory pays.

Mr. President (The Homourable Sir Abdur Rahim) : The Honour
able Member’s time is up.

Mr. J. Ramsay Boott : I have not yet seen the results of the investi-
gation ‘into the economic cost of -the production of cane but I do know
that a cane rate of two arnnas per maund does not pay the grower and
I doubt today whether the 80 per cent. of cane which is turned into gur
returns this much to the grower. 'l‘oday, only 20 per cent. of the cape
grown goes to the factory and if this is paid for at the rate of four
annas, then the balamee has to be sold at two annas per maund. 1
would like to see the grower receive five annas per maund from the
factory but to do so will mean that the factory will have to get more
for its sugar than it is getting today.

If Government prohibits the export of the surplus sugar it will
have to devise some scheme to help to raise the internal prices for sugar
to enable the factory to make a profit, however small. What is Gov-
ernment going to do about it and is it willing to put forward any sug-
gestions and to belp in setting of the industry on its feet !

The time at my disposal is very short and I have only been able to touch
on a few important matters. What I want to see is a few construetive
plans put forward and not any more destructive measures like the ‘two
which have emanated from Government this year. In my humble opinion
Government have blundered and I do not see that they have any right
to expect that this Assembly will hold the baby for them.

It gives me no pleasure to criticise the Government and I have
tried to put before them a few suggestions to help to -mitigate the
déinage being done.

My Group agree with me on the principles involved but if you
can make out a good case for ratification they will probably ge’into
the lobby with you : but, Sir, T would suggest to the Government that
they should, if T have made out a good case, accept this vote of censure
on the way they have conducted these negotiations. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :
‘¢ That for the orginal resolution, the following be substituted :
¢ That this Assembly rccommends to the Governor General in Council that the
International Agreement regarding the Regulation of Produetion and
Marketing of Sugar, signed in London on the 6th May, 1937, be not’
ratified by him and expresses its .strong disapproval of e action of the
Central Government in agreeing to prohibit the export of sugar by sea
except to Burma for the next five years without the knowledge and consent
of the Industry. This Assembly  further recommends that the Central
Government explore all possible avenues for the export of sugar and take
A such other steps for the purpose of qeveloping export markets, both b,
1§ land and by sea for Sugar’. ’ 7
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" Mr; T. 8. Avinashilingam Ohettiar : Sir, as 1. was hearing the
Hohdurable the Commerce Member’s speech, I was struck with his
anxiety to contribute what India can towards solving the intermational
problem of sugar. - Let me tell him, Sir, that we, on this side of the
House, are no less anxipous to contribute towards any solution of inter-
natienal problems, whether it be sugar or whether it be anything else. But
let me also say that contributions towards solution of international problems
are not made by committing economic suicides. If we contribute to
them we contribute to the solution of the world’s problems which will
solve our own. We do not contribute towards the solution of other
people’s problems by creating: problems for ourselves. .It seemed to
mé, Sir,” that the Honourable the Commerce Member was blowing hot
and . cold in the same breath. He said, ‘‘ What is the price of your
sugar ¥ You have got a protection. of Re. 9 and odd. You canmnot
compete in the outside market; far your yery existence you require
protedtion, and how ean you export sugar outside 1’ But in the end
ke s&id, ‘¢ Please, for the sake of international peace, do not vote against
this agreement; because,’’ he said, ‘¢ there would be a chaos in the
iidustry and there would be chaos in the sugar international trade if
India does not accept this agreement ’’. May I ask him how these two
things go .together {

~“If what the Honourable the Commerce Member said about the price
of Indian sugar is correct, that is, we shall not be able to export sugar
to imternational markets, may I ask how there can be chaos. We can-
not export sugar and so we cannot send sugar to the outside markets,
He was talking about dumping and may I ask him, Sir, how there can
be :dumping. There was no plea put forward by anmybody, as far as
I ean see, that India should be subsidised to export to outside markets.
I heard him make the suggestion if you want to export it should be at
the expense of the consumer and may I know whether what he meant
by that was that they would expect subsidies from the Government
of India to export of sugar outside. As far as I know, no argument has
been put forward that bounties should be given so that India may
export sugar. He said you want a good price for your sugar, and unless
you get a good price for sugar the industry will not thrive well. He
also said attempts are being made by Provincial Governments—United
Provinces and Bihar are the chief sugar cane producing provinces—to
increase the price of cane, and if that takes place the cost of produe-
tion will go very high. He suggested as a solution, it was very sur-
prising to me, ‘ do not export sugar outside’. May I tell him that
unless you find a market for sugar outside, the price of sugar is bound
to go further down. When the supply exceeds the demand it is econo-
mic law that the price of the thing goes down. Today what are the
facts ! I read from the ¢ Review of Sugar Industry of India —it
is an official publication—for the official year 1935-36 : it is dated the
23rd January, 1937. This is the conclusion to which the official spokes-
man who reviews the sugar industry comes :

.‘‘ The year under review has the distinction of having created two records for the
Indian Sugar Industry. Firstly, the total production in India, of all grades of white
sugar (that is sugar made directly from cane in modern factories together with that
of refined gur and the produetion, of indigenous Khandsari concerns) for the first
time exceeded a million tons, the actual figure being 1,091,700 tons. Seeondly, there
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was, for the‘ first time, a carry-over of stoeks of sugar at the mills when the 1986-37
manufacturing season commenced, the stock with 91 cane factories (out of 137
factories operating during 1935-36) amounting to 95,162 touns, and with 8 refineries to
18,449 tonms, a8 on the 31st October, 1986. In' additidm to these stocks with the
manufacturers, the quantity of sugar (including imported sugars). in stogk in the
principal markets and ports of India, on that date amounted to 30,073 tons, making a
total of 143,684 tons or over 13 per cent. of the previous season’s produthon." ’ ‘
May I ask, Sir, in view of the fact that 13 per cent. of last year’s
production has not been consumed and has not been sold, a market for
that sugar has not been found. To that sugar will be added the pro-
duce of this year also. May I know whether that addition will increage
or decrease the price. Certainly it will decrease the price as the supply
exceeds the demand. If they really wish that the sugar manufacturer
should get higher prices and the price of sugar cane should be increased,
wbat should they do § They should immediately find a market for it.

- The Assembly then adjourned for Lunch till Half Past Two of the
Clock. '

~ The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr, Deputy President (Mr. Akhil Chandra Datta) in the' Chair.

. Mr. T. 8 Avinaghilingam Ohettiar : Sir, I was telling the House
that with 18 per cent. of the annual production still in the market un-
consumed, there is little chance of the price of sugar rising, unless some
way is found for marketing that produce. Ordinarily, very few people
have understood the vast strides that the Indian sugar industry has
made within recent years. Today India is by far the biggest sugar pro-
ducer in the world. I have before me the statistics of production of
sugar for the year 1935-36 and they show that the world production of
sugar for that year is 27,128,000 metric tons, taking both beet and cane
sugar. India in that year produced 3,696,000 metric tons, of which
2,508,000 was gur and 1,188,000 factory sugar. In fact she is first and
biggest sugar producing country, Java producing 564,000 tons and Cuba
producing 2,603,000 tons. But it cannot be said by any means that
India has reached the maximum capacity of her production. For if
we refer to page 19 of this book ‘‘ Sugar Industry at glance ’’, by Mr. M.
P. Gandhi, (he is an authority from whom even Viceroys like to quote),
he says this :

‘‘ In the year 1986-37 the crushing of cane has been only 16.8 per cent. of the
whole production of cane in this country. It should also be remembered that the
capacity of factories has increased considerably. The capacity of factories in 1934
was 517 tons, whi!_e in 1986-37 it was 2,000 tons. Not only t?mt : the maximum duration
of the cane crushing season was 184 days in 1932-33, but the average duration of the
cane crushing has been only 126 days in the Indian factories.’’

With these facts before us it will be very plain and can be easily seen
that the capacity for production of sugar in India is immense : not only
is it immense, but she has already exceeded her capacity to consume.
Turning to table IV of the same book, we see that the total consumption of
sugar in India is estimated at 11,50,000 tons, and the production of
sugar has been estimated to be over 12,000,000 tons in the same period.
Already there is an excess of production, and unless ways are found for
the marketing of this excess production there will be a slump in the:
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arket and the result will be a reduction in the prices of sugar. ' While
on this matter, I will refer to the figures of exports of Indian sugar and
the possibilities of the Indian market. In page 21 of the ‘' Review of
the sugar industry of India ’’ for the year 1935-36, they give figures of
sugar already exported to some of the neighbouring countries,—Iraq,
Arabia, Iran, Kenya Colony and Zanzibar and Pemba and other countries.
The figures of re-export are 2,270 tons—that is, sugar imported into
India and again re-exported. The export of sugar by sea,\ that is of
Indian sugar, is 389 tons, while the exports of sugar by land amounted
to 25,836 tons. If I can point out to the Honourable Member that there
are countries neighbouring to our own, to which we can easily and pro-
fitably export sugar, then it will be found how much injustice has been
done to our country by this agreement. Ceylon in 1936-37 imported
75,994 tons : Iran 59,932 tons : Arabia 9,000 tons : Aden 12,500 tons :
Mesopotamia 7,854 tons : British East Africa 4,000 tons : and Siam 33,000
tons, making up more than 120,000 tons in all. We are already
negotiating a trade agreement with Siam......

I %‘he Honourable 8ir Saiyid Sultan Ahmad : From where do you get
all this ¢

Mr. T. 8. Avinashilingam Chettiar ; These figures are found at page
375 of Commerce dated the 4th September, 1937—it ‘is not - anybedy’s
opinion but statistics taken omt of hooks showing world trade and com-

_ The Honourable 8ir 8aiyid Sultan Ahmad : I thought you said that
they were exported from India. .

Mr T. 8. Avinashilingam Chettiar : No, no.......

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Honourable
Member has got only one minute more.

Mr. T. 8. Avinashilingam Chettiar : I.have taken only five minutes
before lunch and I thought I had ten more minutes.....

Mr. Deputy President (Mr. Akhil Chandra Datta) : If you require
it, T shall give you another two minutes. '

Mr T. 8. Avinashilingam Chettiar : With such a large market in the
neighbourhood of India, it is really an injustice to this great industry
that an agreement should have been arrived at behind the back of the
industry and without our knowledge that India should not export sugsr.
outside this country. In a few minutes I will examine the articles of this
agreement. Article 16 prohibits Tndia from exporting sugar. In article-
19 it says :

‘It is further provided that 47,500 tons for the free market shall be placed in
reserve.’’

Even if it is reserved, India will not get a share in this. In article
20 they say : '

¢ If the Council shall at any time decide by three-8fths of the votes cast that.
having regard to the requirements of the market, additional supglies are desirable, it
shall allot additional quotas to all the countries concerned for such period (not exceed: -

ing one year) as it may decide, the additional quotas for cach country being propor:
tional to the basic quota of that country...... ” i

vt g



1w REGULATION OF PRODKIOTION AND MARKETING OF S8UGAR, 8513

So that, even if the world consumption of sugar inergases and there is a
demand for it, India will not get a chance under this agreement ; and so
not only is India prohibited from exporting sugar now, she is prohibited
for five years, but even if the demand for sugar consumption in the world
increases, she cannot export sugar under the terms of this agreement. I,
therefore, say, that having regard to the conditions of the industry in this
eountry, having regard to the vast number of cultivators and labourers
to whom this industry is giving support, this agreement is bound to
eause great hardship to the industry and to. the agriculturists of this
eountry, and eo I move that this agreement be rejected. I support the
Honourable Mr. Ramsay Scott’s amendment.

Dr. P. N. Banerjea (Calcutta Suburbs : Non-Muhammadan Urban) :
8ir, the first question which arises in connection with the disecussion of this
subject is—was India properly represented at the International Con-
ference ! The representative of India was Dr. Meek, (now Sir David
Meek). T used to know this gentleman when he was in Bengal, and I do
not think that he was particularly interested in the sugar industry, nor ‘did
he know much about it. Besides that, he left the shores of India some
years ago, and he has not perhaps kept himself in intimate touch with the
sugar industry in this country. Sir David Meek was, I understand,
aséisted by Mr, Deerr who was, at one time, connected with a sugar com-
pany run by Messrs. Begg Sutherland and Company of Bihar, but he also
has retired from service and his interest in the sugar industry has ceased.
How was it that these two gentlemhen were entrusted with the duty of
watching the interests of India ¥ When the Sugar Mills Association and
the Federation of Indian Chambers of Commerce asked for representation
at this conference, such representation was denied. It is clear, therefore,
that India was not properly represented at this conference, and this
Assembly, representing as it does the people of India, cannot accept the
Agreement which was arrived at.

Sir, Article XVI of the International Agreement says that India is
not to be permitted to export sugar for a period of five years. Now in
return for this, is India to gain anything ¥ Is there amy quéd pro quo,
or.is this merely a self-denying ordinance on the part of India ¢ The
Honourable the Commerce Member did not make it clear what advantage
India was going to get from this bargain. Tt seems to me, therefore, that
it is merely a one-sided arrangement.

Now, Sir, let me examine the ground on which this terin was agreed
to. The Honourable the Commerce Member says that India does not atf
the present moment export sugar. This is not strictly correct. The
correct statement would be that India does not export sugar by sea to
any substantial extent at the present moment. But is there any reasom
why India will not be able to export sugar to other countries in the course
of the next five years ¢

~ Now, let me turn to a review of the history of the sugar industry in
recent years. Sir, time was when India did export sugar to other
countries. India is the home of sugar cane, hut owing to a combinatior
of circumstances into which T need not enter, India not anly did not export
sugar, but was dependent for her internal supply of sugar on imports~
from other countries. However, the passing of the Act of 1932 produced.
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a great change in the situation. - During the last five years there has been
& phenomenal’ development in. the sugar industry, and ‘at the present
imoment India is the largest sugar producing country in the world. Her
sugar production is more than one-fifth of the total production of the
world. Recent figures show that her production is about 21.8 per cent.
of ihe total sugar production of the world, and her produection is almost
equal to, if not slightly larger than, her own consumption. Now the time
has come when it is necessary for us to consider whether we should put
a stop to the further development of the sugar industry or‘mot. Sir, T
may point out in this connection that this rapid development of the sugar
industry in India, during the last quinquennium, has taken ‘place in
spite of the fact that the excise duty was levied a few years ago, 'and last
year: this excisa duty was substantially increased. The Honourable the
Commerce Member seemed to me to suggest that this excige duty was
bemeficial to the sugar industry in India. I could not follow his argus
ment ; if I am mistaken, I hope he will correet me..... .

Mr. B. Das' (Orissa Division : Non-Muhammadan) : It was the
Finance Member who was benefited.

Dr. P. N. Banerjea : No, it was the Honourable the Commerce Mem-
ber who said that. However, that argument apart, it is clear that the
sugar industry has immense possibilities in the future, and if it has such
possibilities, what are we to do ¥ We cannot stand still. The produe-
tion is almost equal to the consumption in the country. Now, if there is
to be further progress, then India will have to find export markets, and,
therefore, it is not desirable that she should be prevented from finding any
export markets for the next five years. Would that be an advantage to
the country ¢ I say ‘mno’; because if we are prevented from finding
an export market, there will be unhealthy competition between the
sugar manufaeturers in this country, and prices will fall below the
normal. Now, it has been stated that the cost of production of sugar
in India is very high. It was very high, but when ¥ Sir, there has been
steady decrease in this cost of production. As regards the cost of pro-
duction this can be brought down in various ways ; first of all, by im.
proving the quality of cane so that a greater sugar content may be
found ; secondly, by improving the methods of manufacture; and
thirdly, by utilising bye-products and waste products. As a matter of
fact, experiments are being made so that the cost of produetion is steadily
decreasing and we may expect a further decrease in the cost of production
of sugar in the near future.

This industry has now become a national industry and it has proved a
very great benefit not only to the trader and the manufacturer but also
to the cultivator. In fact, the cultivator of sugar-cane gains very greatly
and, if further progress in the industry is to be checked, the cultivator
will lose. The cultivator gets a much higher price from the sugar-cane
that is sold to the sugar manufacturer than he would get in the ordinary
course. Therefore, it appears to me from all points of view that it is
desirable that the sugar industry should be further developed and no
effort should be made to check the further development of this industry.
If that be so, what is our duty in regard to this international agreement 1
Should we accept this agreement ¥ Should this House, representing the
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people of India,—all classes of the people of Indis, inéluding' the poor
cultivator,—~should this Assembly aecept this agreement ¢ I say, No.
This agreement is definitely injurious to the ecomomic interests. of the
eountry and we cannot request the Governor General in Couneil to ratify
the agreement. I have much pleasure in supporting the amendment
which has been moved by my Honourable friend, Mr. Ramsay Secott.

8eth Govind Das (Central Provinces Hindi Divisions : Non-
Muhammadan) : Sir, I rise to oppose the Resolution moved by the
Honourable the Commerce Member and support the amendment moved
by my Honourable friend, Mr. Ramsay Scott. Sir, the Honourable the
Commerce Member said that we should keep an ¢pen mind in this res-
pect. As a businessman I did try to keep an open mind, but I want to
point out to him that in spite of this I have come to the conclusion that
the Resolution which he has moved is not in the interests of India. As
far as we are concerned, the Honourable the Commerce Member and
other Honourable Members sitting opposite find it very difficult to con-
vinee us, but as far as the ratification of this Agreement is concerned,
the Commerce Member could not even convince the European Group,
which is always behind him for all motions brought before this House.
This is the first time that I have seen Members of the European Group
wove an amendment which is in the interests of this country, and I
congratulate them on this. I hope that in future this attitude will be
kept np by them. I particularly congratulate my Honourable friend,
Mr. Ramsay Scott, on his condemnation of this Government and on his
statement, that we have two enemies, one the foreigners and the other
the Commerce Department of the Government of India. I hope that he
and his colleagues will keep the same view in respect of so many other
similar things which are brought before this House.

The Honourable the Commerce Member said that this problem is
a difficult and a complicated one. But in my humble opinion, it is a
very easy problem and not a complicated one unless he makes it so.
The point is very simple and it is this, whether we are ready to bind
ourselves for five years not to export our sugar or not. I say that no
section of this House is prepared to bind this country for a long period
of five years not to export sugar from this country. The Honourable the
Commerce Member says that our prices are too high for a free market.
If the prices are too high, we won’t be able to export, but the question
is, why should we bind ourselves not to export ¥ My Honourable
friend admits that the growth of this industry in India has been very
rapid. I shall give here a few figures which will show how rapidly this
industry has expanded. I quote these figures from the ‘‘ Review of
the Sugar Industry in India, during the Official Year 1935-36.”" In this
report, at page 7, it is said, that in 1981-32 Indian produce has been
only 1,568,581 tons while in 1935-36 this figure has gone up to 10,91,700
tons. The Honourable the Commerce Member said that a period of
five years is a very small period and when we have not been exporting
any sugar during all this time what ig the harm if we bind ourselves
not to export for another five years ¢ I feel that he is blowing hot and
cold in the game breath. On the one hand he accepts that the deve-
lopment of this industry, within five years, has been very rapid, and
on the other hand, he is asking, what is the harm if we do not export
our sugar for another five years when we have not been exporting till
uow ? T say that this industry has expanded to such an extent, during
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the last five years, that we eannot bmd mn:selves 10 atm .not to export
magar for another five. years when I am sure. this industry.would
have developed further by leaps and bounds.  There is still a vast field
for the development of this industry in our .country and that.canuot be
denied. We grow ;today sugar eane on 44,31,000 acres of land. Only
18 per cent. of the produce is utilised by the sugar factories. It shows
that-about 82 per cent. of our sugar cane is_being used for preparing
gur, for juice chewing and other purposés. It proves to the hilt ‘what
b vast field we have for further'development of this industry. It is'in
the interests not only of the commercial magnates of this country but
also of the poor agriculturists, who grow cane, that more sugar fac-
tories should be established. If they sell their sugar cane to the fac-
tories they get a better pnce for it than they get by turnmg it into gur,
or other things. But what is the position today ¢ It is estimated that
&ur total consumption of sugar is about 113 lakhs of tons. If our pre-
sent factories work to the fullest capacity, they can produce abhout 14
lakhs of tons of sugar annually. Therefore, Sir, what I would point
out is that even for the present output of the industry, the export of
our sugar has become inevitable, not to speak of the further develop-
ment of this industry. My ‘Honourable friend, Mr. Chettiar, pointed out
certain countries which are importing sugar. Besideg those countries
even the United Kingdom is unportmg about two million tons of sugar
every year and the entire quantity of thls sugar is being imported not
from the Empire countries. Most of it is being imported from non-
Empire countries. One-third of her sugar imports, is from Empire
countries and two-thirds from non- -Empire countries. That is about 13
lakhs of tons. When we are giving preference to her textile goods,
to her steel goods and other manufactured articles, is it not fair that
she should give preferenee to our sugar, especmlly when she is import-
ing sugar from non-Empire countries ¥ It seems that the United
Kingdom anticipated this legitimate demand of ours and so they were
in a hurry to enter into some kind of agreement by which our legiti-
mate demand may not be put before them and to avoid a retributory
obligation they threw this agreement on our heads. Today we have
a small surplus of about two or three lakhs of tons, if we are able to
export even this much, we shall be able to maintain internal level of
our prices. It is necessary to maintain this level of price both in the
interests of our industry and in the interests of the agriculturists.
About two crores of our people are dependent upon the cultivation of
sugar cane and the estimate of what the agriculturists for the current
year will get is about 900 lakhs. Sir, the sugar industry is not an
industry which can stand on the footing of other industries but it
stands entirely on a different footing.

The Ionourable the Commerce Member advanced four arguments
P against the export of our sugar. Firstly, he

said that we have a high tariff duty on the

sugar and so we cannot compete in free markets. If we cannot com-
_ bete in free markets, it does not mean that we should bind ourselves
" not to export sugar, we shall endeavour to catch some market at least.
His scecond argument was, that for maintaining the prices we must have
some kind of international agreement. We are ready to enter into an
international agreement but not at our cost. If the interests of India have
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to be sacrificed we do not care for the internationgl:interésté We:liave
first to look to qur own interests and whep we, feel. that by this agree:
ment. our own interests are being sacrificed  we caunot. afford to log|

upan the international idtérests, with benevolence, . Thirdly, he 'sai

%a’t India did not e.xfgrt any sugaft till now, why ghould we be anxious
export it immediately and why should we not wait for five years ?
Sir, till now, there was not suffictent development of our .industry .in
our own land and we had np scope to .export any appreciable quantity,
but within the last five years we have developed it to such an extent
that the time has come when we require to export and it is not in the
interest of India that we should agree not to export our sugar for
another five years. His fourth and main argument was the high cost
of our sugar production. Now, Sir, I want to say a few words on this
point, beeause in my opinien, this is the most important point that he
has made. Firstly, I want to point out that our cost of prodaction is
going down every day which is accepted even by the Director of Im-
perial institute of sugar technology and, secondly, the prices do not
depend upon the cost of production. While comparing the c.i.f. prices
of sugar in different countries in a particular market like the present
¢.i.f. cost of Indian sugar in that market we should take into considera-
tion that foreign sugar enjoys many special advantages of freight rates
ete., due to an already established large export trade which Indian sugar
does not enjoy at present. Apart from this, it must be borne in mind
that the actual internal cost of production is not a very important
factor, so far as the development of export markets is concerned. This
will be apparent from the fact that the internal prices of sugar in the
various countries today have little relation to world prices, that is the
prices for the exported sugar in the free markets. It will be surprising
to find that the retail prices of sugar,'in certain countries, are several
times higher than the world sugar prices. In most of the countries of
Europe retail prices range between Ks. 15 and Bs. 33 per ewt., whereas
in the Soviet Russia, the retail price is as high as Rs. 77 per ewt. and yct
most of these countries have allotted export quotas in the free world
market in the Conference. In India the retail prices of sugar happen
to be the lowest in the world, except Java, Cuba and Brazil. Examples
may be multiplied to show what little part the cost of production plays
in the internal trade which is now-a-days largely regulated by tariffs,
quotas and preferences. Therefore, Sir, I want to point out that the
cost of production is not the main argument which can be brought
against our export of sugar. Sir, the present agreement is
against the interests of India and it should not be ratified. T support
the amendment moved by the Honourable Mr, Ramsay Scott.

Mr. B. B. Varma (Muzaffarpur cum Champaran : Non-Muham-
madan) : I am grateful to you, Mr. Deputy President, for giving me an
opportunity to speak, just after another Congress Member has spoken. I
am just going to attend a sugar conference in Lucknow.

I am more than surprised.that the Government should come for-
ward to this Assembly to get this agreement ratified, whieh has deprived
this country to export sugar when and if she can to other countries.

~ Sugar cane in our country occupies & prominent place in the agri-
cultural ‘economy as being one of the few crops on which a vast number
of rultivators of cane rely to meet their cash requirements. This is
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more particularly applicable to the Province of Bihar and U. P. as,
unlike other provinces cane is the only cash paying erop. In Bengal,
apart from eane, jute is'a monehcrop and in C. P, gombay and Madras
cotton is a cash paying crop. The policy of protection given to the
sugar industry has very successfully increased the home production and
brought down the imports of white sugar to a very small figure. The
time hus come when the Government should see that the cultivators
reap the benefit of the protection also and this they can do by helping
the industry being placed on a sounder footing. N

_ There are 154 sugar mills in India, out of which 108 are situated in
Bihar and the United Provinces alone. With the growth of modern
sugur factories the acreage has increased comsiderably. The acreage
under cane cultivation in the year 1931-32 was about 31 lakhs ard it
hus reached to over 44 lakhs in the year 1936-837. A little over 27 lakhs
acres is under cultivation in Bihar and the United Provinces.

It may be pointed out that the modern factories crushed, during
1936-37, a little over 16 per cent. of the total quantity of cane grown
which is 6,73,22,000 tons, and the remaining about 84 per cent. was
used either for manufacture of Gur, Khandsari and for chewing and
planting purposes. It is thus clear that there is vast scope yet for the
development of sugar industry in this country. Not only the raw mate-
rial is available in an abundant quantity, but in view of the cane crash-
ing season happening with the less busy season of cultivation, the
labourers get employment when they are mostly out of employment. A
fuller development of sugar industry would thus certainly be a wel-
come measure for the amelioration of the condition of a vast number of
cultivators. )

During the last season great difficulty was experienced in the dis-
posal of the entire quantity of cane and the cultivators were put to con-
giderable distress and loss. Due to the cut-throat competition of tle
millowners, the cultivators were paid only 2} annas per maund as the
price of their cane, including cartage. As a result of this, the enlti-
vation has greatly gone down. Sugar cane being a cash crop, a large
number of cultivators will be deprived of the benefit which they get
fron the sugar cane crop. This could be avoided if an outlet for at
least a certain quantity of Indian sugar is assured. The development of
an export market for Indian sugar is in the interest of all connected
with the industry. The question, therefore, is : Are there possible
avenues for the export of Indian sugar ¢ Though the avenues are
limited, there are still some avenues in which export market for Indian
sugar cane be developed. There are, for example, Ceylon, Nepal,
Iran, Aden and Siam, which depend for their sugar supply on foreign
countries to the extent of 1,65,000 tons.

In addition to these neighbouring markets, the surplus production
of Indian sugar can find a market in the Umted Kingdom inasmuch
as she imports about two million tons of sugar every year, of yvh'.c'n more
than two-thirds are imported from foreign countries, while slightly
lesis than one-third from the Empire countries. This being so, it wounld
fiot be unreasonable for India to expect that she would receive some
Tariff preference from the United Kingdom and thus be able te export



. REGULATION OF PRODUCTION AND MARKETING OF SUGAR. 2519

her surplus production, whatever the quantity, to the United Kingdom
%o whom she grants large preferences in Tariff in several manufactured
articles like cotton textiles and steel, ete. Unless, of course, the United
Kingdom prohibits import of Indian sugar, a step which would be rather
ppjust and unfair for her to take if she is really anxious to mawmtain
fricndly commercial relations with India.

The main argument so far advanced against the export of sugar
from India is that the cost of production in this country is higher than in
any other great sugar producing countries of the world. But during the last
five veurs the cost of production of sugar has been considerably brcught
down. The efficiency of Indian factories has aiso been improviug cvery
year, as testified by the periodical reports issued by the Director of the
Imperial Institute of Sugar Technology. It is true that any appreciable
reduction in the present cost of production of sugar depends greatly
upon improved quality and reduction in the cost of sugar cane. There
is no reason why the combined efforts of Agricultural Departments,
Industry and the Government of India should not make it possitde for
the factories owners to bring down, in due time, the cost of production.
The utilisation of their bye-products, which are practically of no value
at present, will also help the factories in a short time in reducing the
cost oif production. If Indian sugar is given the eame prefor-
entiz] treatment as is given to Colonial sugar, in the United
Kingdom, India would be able to export sugar to the United
Kingdom. In the interests of a vast number of agricultural
population as well as in the interests of the stability of an important
national industry, it should be ¢he duty of the Government of India
to secure a proper share of Indian sugar in the United Kingdom marvket.
It is regrettable that the attitude of the Government of India on the
question of export of sugar from India has not been very helpful. This
is exemplified by the light-hearted manner in which they have handled
the situation with regard to the recent International Sugar Conference
held in London. Although an opportunity for considering the possi~
bility of export of sugar from India to other countries presented itself, and
India was also, as the largest sugar producing country of the world, invited
to nominate a representative, the Government of India, without con-
sulting any commercial bodies in the country or the Legislature, nomi-
nated Dr. Sir Meek as the representative of India according to their
own choice and in. utter disregard of public opinon and ecommercial
and industrial bodies. Dr. Sir Meek may be all right as a statistician
but what concern had he to fight for India’s cause or put up a strong
casc on behalf of the Indian sugar industry. The Indian sugar industry
was thus deprived of representing their full case in the light of actual
conditions obtaining in the industry before the International (onfer-
ence. The indignation has become so serious that the representative of
the Government of India at this Conference agreed to commit India
not to export sugar by sea to any country except Burma for a peried of
five years. Five years is not a short period and many important deve-
lopments so far as this industry is concerned may happen dm‘ing this
period. If within this long period of five years the world’s capacity to
consume sugar goes up, as is likely owing to the new and greater steps
being taken for improving the dietary of the masses, India, being
classed as an importing eountry, is deprived of taking advantage of thst
greater demand. Similarly, if one of the exporting cquntries fyilg, for
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sume reason, to fulfil her quota of supply, India, even then, is pre-
vented by this agreement to fill in the gap and benefit therefrom. Is
it just to India or to the consuming world ¢ Therefore, this, our second
largest industry, cannot have such restriction placed on it. The country
will never agree to it. Luckily, one redeeming feature of this Internar
tional Agreement is that it is ‘ subject to ratification by the Legisla-
tures of the countries concerned . Even this was not achieved by the
Government of India but the other countries which participated in the
Conference reserved to themselves the right to get the agreement rati-
fiod by their respective Governments and hence, we have also been
offered an opportunity and we must express our disapproval to the
agreement arrived at in London. Whether we agree upon the argu-
ments about protection, consumption and export of sugar or not, there
is one objection to the agreement which is absolutely unanswerable.
India has got absolutely no qutd pro quo. If at least imports of sugar
into 1ndia had been prohibited for five years, there might have been a
little justification. As it stands, the freedom to dump into India is given
while prevening exports from India. This extraordinary arrangement
can be explained only by the fact that India is used as a pawn in the
Liaperial game and this Assembly must most emphatically repudiate
this role. I, therefore, appeal to the House to refuse ratification of
this agreement,

8ir Leslie Hudson (Bombay : European) : Sir, T am afraid that the
Group which I represent cannot go quite so far as my Honourable
friend, Mr. Ramsay Scott, went this morning.

Voices : Very sorry.

8ir Leslie Hudson : We are in general agreement as to the advisabi-
lity of consulting the interests of industry, trade and commerce in any
fundamentally important trade or other negotiations which may affect
‘them. But we do not agree that the sugar industry has been so badly
treated by Government, having regard to the history of its protection.
On the contrary, we consider that it was the over-generous treatment
originully given to it by Government that has led to its present tr.oubles.
I am not referring to the agreement now but the troubles in which the
sugar industry has found itself in the last year or 18 months.

Pandit Lakshmi Kanta Maitra (Presidency Division : Non-Muham.
madan Rural) : What is the trouble ?

8ir Leslie Hudson : Well, I have always understood that the sugar
indastry has been complaining that there has been a multiplication of
factories which has rendered the economical production of the smaller
factories definitely impossible.

Well, Sir, there are four or five Members of the Group, apart from
Mr. Ramsay Scott, whose constituents are vitally interest_ed in the
sugar industry and they are definitely in favour of the ratification of
the Agreement,

' Mr. 8. Batyamurti : Who are they !
Sir Leslie Hudson : Since the Honourable the Commerce Member

"spoke. this morning, T have taken the opportunity of turning up the
-angwer to the unstarred question which was asked on the 12th March
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last, to which the Government in reply stated that : ‘‘ India will be re-
presented at the Conference by Dr. Meek, Indian Trade Commissioner in
London, as sole delegate, with Mr. Noel Doerr of Messrs. Begg, Sutherland
& Co., of Cawnpore, as technical adviser ’. My Honourable friend, Mr.
Ramsay Scott, has himself admitted that Noel Doerr, as the Adviser of the
sugar interests in Cawnpore, has done a very great deal for the Indian
gugar industry. I think he said that he had done more than any other
person for that industry. It seems, therefore, a little unnecessary to
be so vehement in his denunciation of Government for not consulting
the industry when ¢he technical adviser of the very interests he represents
in thix House was the technica] Adviser to India’s sole delegate at the
International Conference.

Mr. J. Ramsay 8cott : But that is not quite right. Mr. Noel D(;én
had retired to England over a year ago.

8ir Leslie Hudson : I am merely quoting from the answer given by
the Honourable the Commerce Member last March.

As far as this agreement is concerned, we think it should be looked at
as a whole and not merely from the one aspect which the Amendments
1o this Resolution have been framed to emphasize. The chief objects of
the Agreement, as I see them are : ,

(a) control of production,
(b) increase of consumption, and
(c¢) raising of prices.

All thesc three objects are of course closely inter-related. Control of
production is most desirable in order to assure consumers an adequate
supply of sugar at a reasonable price. Quoting from the report of the
International Agreement itself,—

¢¢ the contracting Governments agree that it is tmeir policy so to direct arrangements
made under the present ngreement as always to assure consumers of an adequate supply

of sugar on the world market at a reasonable price to consumers, such price not to
exceed the cost of production including a reasonable profit to efficient producers.’’

Further, the agreement sets up the machinery for international con-
sultation, research and co-operation. We have already seen the benefits
to the interests concerned of somewhat similar Agreements in the tea,
rubber and tin industries.

The two important factors in India are its large, potentially even
larger, production combined with a vast and annually increasing popula-
tion. I consider that at the present time, it is doubtful whether India
would be in a position to export sugar. I, personally, would have pre-
ferred that the door should have been kept open for reconsideration dur-
ing the five years covered by the agreement. On balance, however, we
believe that the Agreement is in India’s interests.

Mr. 8. Satyamurti : How do you know ¢
8ir Leslie Hudson : I did not say, I knew. I only said I believe.

I am not quite so omniscient as my Honourable friend opposite. I

would remind the House that every sugar producing country, in this Agree-
ment, has expressed its preparedness o make oonsiderable sacrifices in the
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tter of prodyection in order to maintain regulation of the world price

) ar. India, however, is ‘asked to make no such sacrifice but is per-
mitted, withput interferepce, to maintain her production which has so
sreatly increased in recent years. Therefore, Sir, whilst I do agree that
&owrnment should consult industries of this nature, this large and im-
portant nature, when any trade agreements are about to be entered into,

au, at the same time not in favour of the amendment which las been
30\'éd by my Honpourable friend behind me and we advise ratification
of the Agrepment. \

Seth Haji 8ir Abdoola Haroon (Sind : Muhammadan Rural) : Sir,
may I move the amendment that stands in my name ? ’

Mr. Deputy President (Mr. Akhil Chandra Datta) : At all events
not now. The amendment of Mr. Ramsay Scott is now before the llonse
for discussion.

Seth Haji 8ir Abdoola Haroon : Sir, this morning I heard very
earefully what the Honourable the Commerce Member Wwas saying about
this Agreement. Unfortunately, I did not hear the speech of my llonour-
able friend, Mr. Ramsay Scott. I may at once submit that the Govern-
ment, in view of their past conduct towards this industry, cannot expeet
this House to ratify this Sugar Agreement. (Hear, hear.) The CGovern-
mwent sent only an official as Adviser to the International Convention.
They did not consult this Assembly, nor did they consult the iridustry.
Without taking any of these steps, the Government simply entcred into
an agrcement and they now ask us to ratify the same. On account of the
previous treatment which the Government meted out to the sugar in-
dustry, a great suspicion is created in the mind of this House and in the
mind of the public. The Government cannot, with any show of reason,
ask this House to support them in ratifying the agreement. The Gov-
ernment have done nothing till now to improve the sugar indusiry in this
country. If you look at the international agreement, you will find that
every country is bound to regulate the production of sugar.

During the last four or five months, Government have taken no
steps to organise the industry in this country, nor have I any hopes
that Government can regulate and support the sugar industry. It is
generally said in this Assembly that Government have given protection
to the sugar industry, but really you will find that only the revenue
duty is the protective duty. If you look to the import duty all over
the world, you will find that even today in India with the protection
the import duty is less than in any other country in the world. So I
must say that they have given protection only in name, but in reality
they have given no protection. They only want to help the industry
“when there is shortage in the budget and put an excise duty on sugar.
Even in last year’s speech, the Finance Member said :

‘¢ The sugar industry is disorganised and therefore I want to put this new exeise
duty. The smaller ones will crash and the sugar industry itself will become
organised.’’

And what was the result ¥ On account of this excise duty, the
prices of sugarcane went down so much that I am afraid that, if this
zqntlnu¢§, people will stop growing cane in future. Conmsidering all
thege things, I do mot ‘think’ this side of the House can support this
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Resolution. But I want to place some faots before the Houge for con-
sideration. This international agreement has been signed by all the
nations ; and if we do not ratify it, what will be the effect on the suga?¥
industry in India and the sugar market of the world ! I will renii

the House of the fact that some two years ago the Java price of sugar
c. 1. f. India was more than Rs. 2-12-0 per maund at Calcutta, Karachi
or Bombay ; and if this international agreement ‘‘ goes phut ’’, what
will be the effect on the sugar market of the world and on the sugar
industry in India ¥ We have to consider this point very seriously.

In the best interests of this country, I will suggest that if Govern-
ment ratify this agreement, it must come forward to organise the
industry in India. And what organisation do I want? I want only
this that, as at present, all the nations have. agreed to control the sugar
market, and the same thing should be done in India also. And how
can that be done ! At present the production of sugar has becomé
equal or slightly more than the consumption. New factories all round
may be erected in future and the existing factories may be extended.
Therefore, Government, considering the state of this country, have to°
control the production or at least see that the production is not ih ekcess
of the requiremernits. Ahothér thing is this. Although we have already"
rea¢héd a stage when we are not importing any sugar from outside;
stifl, i décount of imternal cofitpetition, the prices of sugar have gond-
dowh to such a level that it is not remunerative either to the manu-
factaters or to the cultivators.

Mr. M. 8 Aney : What is your last dividend return ?

B&th Haji 8ir Abdocla Harodn : If you look at the balance-sheets
of some established factories, you will find that tliey all lost last year:

Mr. B. Das : But how much did you gain last year

Seth Haji 8ir Abdoola Haroon : I am willing to place my papers
before Mr. Das and he can then find out and tell the House.

Sir, I was saying that the sugar prices went down very much, and,
therefore, a marketing board is essential in India as in Java they have
established in Newas with the help of Government and the law of the
land. I suggest that here also Government should take steps to estab-
lish a marketing board for sugar. If these steps are not taken, the
cultivators, owing to there being already cut-throat competition result-
ing in low prices, will not find any profit in this line and they may
stop altogether the cultivation of sugar cane, and the country will suffer
very heavily. .

Sir, T will not at present deal in detail with the marketing and
controlling of production of sugar, but I will address a few words
to my friends here so that, before deciding on the matter of this agree-
ment, they may consider what its effect will be on the sugar industry
of this country. Sir, at present I have figures and literature to show.
that sugar can be cxported from India to England, but with the price
of cane at 3 annas, 6 pies to 4 annas, we can only export to England if
we can get the colonial preference, which means about 6 shillings, 4 pence.
per cwt. If we can get the preference, then we can export, but, Sir, how
can we get it unless we can give some return from the Indian side ?
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Whether we can give any return to get this preference can be considered
by Honourable Members on this side.

An Honourable Member : We are giving them much more than they
deserve.

Seth Haji 8ir Abdoola Haroon : You can place your views before
the Trade Delegation who are considering the terms of an agreement
between the Board of Trade and India. We are the next neighbour to
Ceylon, but I can assure you that today I am unable to export to that
place unless 1 get at least Rs. 2 per maund of preference from Ceylon.
If 1 get it, I can compete in the Ceylon market with Java sugar. I do
not know what to do. One side, I think, is refusing to ratify the agree-
ment, and, if I consider the Government’s attitude, I have to follow this
gide. I find the other side are not sympathetic to the sugar industry,
and are not giving any assurance to sugar industry on the floor of the
House that they will organise it in future. With these words, I sit
down.

8ir Muhammad Yamin Khan (Agra Division : Muhammadan Rural) :
Sir, there are three interests, three classes of people who are interested
in the sugar industry : the first is the most important, the cane grower ;
the second is not so important, the consumer ; and the third iuterest
is the producer of sugar. They are not all equally important, but come
in these three categories in order of merit. As far as the interests of
the cane grower are concerned, they ought to be uppermost in the minds
of this House. We find, Sir, that these interests have been hopelessly
destroyed by the imposition by Government of excise duty. I said at
that time on the floor of the House that the excise duty will act adverse-
ly on the cane producers, and not on the consumer or the sugar pro-
ducer. But my Honourable friends, on the Treasury Benches, would
not believe it. Not one of the advisers of the Finance Member, people
who have got book or paper knowledge and not knowledge of the world
as it is, gave him the correct advice. They gave him the advice that
the duty would not affect the cane producer, but what was the result
within two months ¥ We found that the poor cane grower had to sell
his cane at half the price of what he should have received if the excise
duty had not been introduced. The price of cane was fixed by United
Provinces Government at five annas per maund, but the effect of the
excise duty was that sugar manufacturers stopped purchasing sugar
ocane. The cane began to dry, from one maund it came to 30 seers,
having remained in the field for more than a month, and the sugar
factory owners were wanting to force the cane grower to sell at &
cheaper price so that they might not have to pay anything from their
pocket. The result was the sugar manufacturer did not get back the
duty from the consumer, hecause the prices were just the same as they
were at the beginning. That was what T foretold. One maund became
30 seers, and the sugar manufacturer purchased cane at 3 annas 6 pies
instead of at five annas. This was the direct result of the introduction
of sugar excise duty at a time when harvests had not been reaped and
before sowing had taken place. This was the greatest blunder which
Government committed at that time this year. On the floor of the
House I deplore the action of Government, I deplore equally the action
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of sugar producers who tried to take all that they could from the poor
cane producer who could not afford to keep the cane in his hands for
& number of days without ruining himself. They took all the advantage
that they could until the Minister of Industries and Agriculture in
the United Provinces had to travel about and induee them to purchase
at a low price because he knew the calamity that was coming.

Mr. Deputy President (Mr. Akhil Chandra Datta) : We are.now
uiscussing this convention, not what was done last year.

8ir Muhammad Yamin Khan : I am coming to that : we have to
safeguard all these three interests. The cane grower has been ruined
on the one hand by the Government and on the other by the sugar
manufacturer ; and unless the sugar manufacturer mends his ways,
he cannot have any sympathy from this House : they are not patriotic
and they have Leen filling up their pockets at the expense of the poor
people, the teeming millions of this country. We cannot show
sympathy to a mere handful—about 100 people who are the manufac-
turers, over-riding the interests of the 37 crores of people in this country.
. Now remains the consumer. He is suffering. The cane grower
has suffered and the consumer has suffered for the benefit of the manu-
facturer for whose benefit the high tariff duty of 74 per cent. has been
imposed. It all comes out of the consumer’s pocket, just to allow the
sugar manufacturer to develop the industry in this country. We want
to see India self-supporting in this matter at least........

Bhai Parma Nand (West Punjab : Non-Muhammadan) : Has the
price of sugar increased ! How does the consumer suffer if the price
is lower ?

8ir Muhammad Yamin Khan : The price is lowered in respect of
Java sugar alone on account of high Tariff.

Bhai Parma Nand : No, no.

Mr. Deputy President (Mr. Akhil Chandra Datta) : I am sorry I
must repeat that the Honourable Member is not speaking to the Resclu-
tion.

. 8ir Mubhammad Yamin Khan : I was obliged to answer a side ques-
tion. (Interruptions.) 1 am not going to give way.......

Dr. G. V. Deshmukh (Bombay City : Non-Muhammadan Urban) :
How are you going to vote ?

8ir Muhammad Yamin Khan : I will show you soon how I am going
to vote. As I said, I have no sympathy for the sugar manufaciurer.
1 would have done so if there had been some sympathy for the cane
grower. Ag a cane grower and as a consumer, I was ready to give
facilities .to the manufacturer ; but not now since they do not show
any sympathy to the cane grower or the consumer. I know that all my
friends over there are representatives of the capitalists and they have
no sympathy for the cane grower, but I challenge them to stand for
election on this issue whether the cane grower should be helped or the
manufacturer should be helped.......

Mr. Deputy President (Mr. Akhil Chandra Datta) : I think really
that the Honourable Member should now come to the point ‘and speak
on the International Convention.
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8ir Mubammad Yamin Khan : My point is this : I am developing
my argument that there are three interests in this country which are
vitally concerned with this convention : the Honourable the President
allowed the Member in charge of the Resolution to trace the history
and se I must be allowed.......

Mr. Deputy President (Mr. Akhil Chandra Datta) : I am afraid
the Honourable Member is not quite in order in making these remarks :
b> must confine himself to the agreement.

~ S$ir Muhammsad Yamin Khan : I bow to your ruling, Sir. India is
mostly 4 cane growing country : the majority of the people are the
gruwers and we have to see whether their interest is adversely
affected by this convention or not, :

M. Deputy President (Mr. Akhil Chandra Datta) : The Honour-
‘able Member has got one minute more. (Laughter.)

Bir Muhammad Yamin Khan : This being the condition, I must say
that all the speeches I have heard so far are in favour of the manuiuc-
tarers—I have not found a single speech in favour of safeguarding the
interests of the cane grower. I say the country is not going to gain
unlens the interests of the laiter are safeguarded ; and as the cane
growers will not lose by this convention, until the sugar manufacturers
sy that they will purchase cane at five annas a maund, the country will
not losec anything. Therefore, I support the Resolution.

Mr. H. Dow : Sir, I must admit that I have been struck with the

general feeling on the part of Members opposite that we have not in this
matter made adequate consultation of the sugar industry. ‘
|At this stage, Mr. President (The Honourable Sir Abdur Rahim)
recsumed the Chair.]
They also appear to think that they were not properly represented
at the convention. I am free to admit that it would have been better

if we had consulted the industry in some more formal fashion than we
have done, but I should like to say something in extenuation of that.

Ailhough the question of calling this sugar conference had been

under discussion for a very long time, there had been, up till the very
end, very great difficulties in getting the conference together, and it
we&s not until the month of February last that we heard that the con-
fercnee was definitely going to be called at the beginning of April, and
an invitation was extended to us by the League of Nations. On the
12th March, as has been already said, Government in reply to a ques-
tion by Seth Haji Sir Abdoola Haroon, announced the name of their dele-
gate, and also the fact that Mr. Doerr, a man who, I understand, is
uacispuledly one of the greatest sugar experts in this country and has
the confidence of everybody in the industry would he his technical
adviser. I may say that the fact that this was an unstarred question,
although it was asked by a man like Seth Haji Sir Abdoola Haroon,
who is himself, a sugar magnate, is in itself some indication that at
that time there was not a great deal of public importance attached to
it, and during the rest of the time that the House was in Session, which
was several weeks, no further reference was made to the point. More-
ovrer, Sir, we have not entirely sprung a surprise on this House in the
attitude that we have taken at the conference. On the 30th . of March
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last Beth Govind Das asked a question as to our general line of policy

&t this conference, and Sir Muhammad Zafrullah Khan replicd as
foiiows : ‘

‘‘ In India the cost of production is considerably higher than in other great sugar

4 Pt countries of the world, and no great reduction in such cost 18

. o possible until the quality of Indian sugar cane has beeh farther

itiproved ahd the cost of its production reduced, a process that must take several

yeats. In thée meantime, Government do not think it would be feasible for Indian sugar

to compete on the export market......
Setll Govtnd Duk : Has there been no reduction in the cost of pro-
duction in the last five years {

Mr., H Dow : There is an¢ther point which, I think, Honourable
Members have not fully realised, and that is that, in having an official
Jelegation, India was in exactly the same position as the other 21
countries represented at this conference.

Several Honourable Memibers : No, no.

Mr. H. Dow : It was a conference of Governments, and what it was
necessary to elucidate was not what this section or that section of the
industry thought ought to be done, but what Governmients iutended

to be done.......

Mr. M. 8. Aney : For whom !

Mr. H, Dotr : Sir, in the past the sugar trade has been frequently
upset by the unco-ordinated intervention of different Governments, and
the object of this conference was to gei Governments to agree on a
live which would improve the general situation in the world market,
and, therefote, as I Have said, it wds necessaty that should be fit the
cdihe position kS othets, 4nd be repiréSented by an offidiul délegatio.

An Honourable Member : Both Englishmen,

Mr. H Dow : Sir, I listened with & great deal of interest to the
speéech of Seth Haji Sir Abdoola Harcon, because he is one of the
men whp is vitally interested in the industry and is most directly con-
cerned in it. I was very surprised to find that he spent most of hisg
tinie in speaking against the amendment which, I understand, he still
proposes to move later on. He said that he was not prepared to advise
the House to agree to the ratification of this Resolution. Now his own
Resolution starts by accepting Government’s Resolution and tacking
to it a proviso, and I suggest that if he could define his position more
clearly, he would find it to be this. We must have international
regulation, and so he thinks it is a good thing that we should ratify,
but he is not prepared to do this, unless we extend the same principle
within India. He says, as you are treating the whole world as a unit
in order to get a certain amount of co-ordination, you must extend the
same prineiples in India, because India is a little chaos in itself. That
is perfectly intelligible attitude except for this, that the ratification of
this Agreement and the improvement of conditions in the world market
is obviously a prior step. From the point of view of India’s entry into
the world market, it is no use geiting your house in order here if vou
are going to allow chaos to continue in the trade of the world.

There is one point that Seth Govind Das made. I think he was
intending to show that we could reduce prices and we had a hope of
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doing so, and he said that retail prices in this country were already
the lowest in the world except, I think, Java and Cuba. That was
the general tone of his remarks. Now, Sir, I believe that is more or
less true, but what does it prove ¥ The retail prices in other countries
include all the taxation which those countries choose to put on sugar,—
and in so far as it is true that the retail price of sugar in this country
is very low indeed,—it would tend to show ‘that there is a large possi-

bility of further taxation on sugar being levied without any very great
harm being done. ‘

Some Honourable Members : Oh, oh.

Mr. H. Dow : That is the natural inference from his argument.
Some Honourable Members : No.

Mr. H. Dow : The retail price of sugar in the Soviet Union, for
example, is round about Rs. 77 a cwt.......

Dr. @G. V. Deshmukh : Is everything like Soviet here $
Mr. H Dow: ..... .And yet Soviet is prepared to export sugar.
8eth Govind Das : And, therefore, we can do it.

Mr. H. Dow : Similarly, take the Netherlands. In the Netherlands
itself the retail price of sugar is in the neighbourhood of Rs. 26 a cwt.
That is not going to prevent.......

Seth Govind Das : And, therefore, they are exporting.

Mr. H Dow : The point I am trying to make is that the retail
price of sugar has nothing to do with the ability of a country to export
vuder present conditions.

Now, Sir, I had hoped to be able to deal with a larger number of
arguments which would be produced in the course of the debaie, but
really, Sir, there have been so few of them, and I must try and put
forward some of the Opposition’s arguments in a better way than they
have themselves. We have had various references to the possibilities
of exporting sugar to the United Kingdom, and we have been asked
why we should not get the Colonial certificated preference ¥ 'Taking
sugar of a polarisation of 95 degs. to 96 degs. (the rates of duty vary
acecording to polarisation) the full duty in the United Kingdom is about
8sh. 13d. per cwt. The Colonial certificated rate is 2sh. 43d., in other
words, you are asking for a reduction of about 75 per cent, of the

United Kingdom duty. Now you have not the slighest hope of getting
that......

Mr. Bhulabhai J. Desai : So long as you negotiate yourself.

Mr. H. Dow : The Colonial certificated rate is a special rate to cer-
tain of the sugar growing colonies to whom really sugar is their very
ife blood, and if they were not given assistance in this way, I have not
the slighest doubt that His Majesty’s Government would have to come
to the assistance of these colonies to meet the cost of their administra-
tion in some other way. There is really no reason at all why this rate
should be granted to Indian sugar, and there is not the slighest possi-
bility that it will ever be given. Then it has been suggested that we
should dump our sugar in the world’s market.



REGULATION OF PRODUCTION AND MARKETING OF SUGAR. 2529

An Honourable Member : Who made that suggestion 1

Mr, H. Dow : It has not been quite as nakedly as that;but I had
perhaps better put it in the way in which the Federation of Indian
Chambers of Commerce put it. They had written to us that India
should be left free ‘ to seek greater markets abroad by adjusting export
prices to enable Indian sugar to compete on equal terms with non-
Indian sugar *’.

Mr. B. Das : That is quite a different thing.

Mr. H. Dow : I can only interpret this somewhat vague pbrase, at
any rate, as implying that India should dump her sugar in the world’s
warket at unremunerative prices and make the Indian consumer pay
the piper.

An Honourable Member : Nobody suggested that.

Mr. H. Dow : I cannot see any justification for that course, and
certainly it is a game which more than one can play.

An Honourable Member : It does not mean that.

Mr. H. Dow : I am always told that it does not mean that. What I
want to find out is what it does mean. Nobody will tell me what it
does mean.

Mr. B. Das : You ought to have written to the Federation and they
would have explained.

Mr. H, Dow : The Indian Sugar Mills’ Association have also written
to us on the subject. They say :

‘¢ It is, therefore, essential that Indian sugar should be admitted free of duty
into Great Britain.’’

Sugar, as you know, all over the world, is regarded as a suitable
subject for a fairly heavy consumption tax, and when the Indian Sugar
Mills’ Association comes forward as a responsible body and that is the
sort of argument that they produce, well, I think it is rather a hope-
less case.

[At this stage, Seth Govind Das rose in his seat to interrupt the
sreaker.]

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member has very little time left, and he ought to be allowed to go
on with his speech.

Mr. H. Dow : There is, I think, one argument which has weighed
with a good many Members, and that is this. You say in effect that
the Government takes the view that India will not be able to c¢xport
sugar in five years. If that is so, why is so much importance attached
tn a declaration that India will not export ¥ If the other countries
really think that we cannot export sugar, why should they be so keen to
get from us_a promise ¥ That I think is a very reasonable argument.
The answer is this. The Chadbourne Plan was very largely upsct by
India coming into the world market—or rather, not coming into the
world market, but becoming a great manufacturer of sugar. You can-
‘not expect other nations to understand the internal situation of India to
the extent that we are able to understand it, and, therefore, they must
attach very great importance to a definite and unequivocable expression
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of India’s opinion. The danger is that, if we drop out, other couutries
#lvo will drop out and it is almost certain that some of the other import-
omt sugar countries will not be prepared to ratify, in which case you
will be thrown back upon unrestricted world competition, and at the end
of five yedrs there will be a mdrket which it will not be the slightest use
['1did getting ito at all.

Mr, President (The Honourable Sir Abdur Rahim) : The llonour-
able Member’s time is up. A

~ Mr. B BoWw : Just one moment, Sir. Therefore, I do hope that you
will not deal with this in any spirit of amour propre, but really look tn the
benefit of the Indian industry. We are not, as somebody said, trying to
get you hold the baby for the Government—1I think my Honourable friend,
Mr. Ramsay Scott, used that phrase. Personally I can’t imagine any une
allowing Mr. Ramsay Scott to hold a baby unless it was required to be
dropped or smothered ! (Liaughter.) But it is not a question of that;
and I hope you will look to the interest of the industry at large. We are
trying to get to a position where, in five years’ time, there will be a market
whjch India will be able to enter 'with some prospects of real profit to her-
self. Apart from this Agreement, there is no hope of any improvement.

Babu Baijnath Bajoria (Marwari Association : Indian Commerce) :
I bave listened with great attention to the Honourable the Commerce
Member’s speech and that of Mr. Dow, but, unfortunately, I dm not
convinced by their arugments about- the desirability of enterinﬁ into this
sort of agreement with other countries. The sugar industry has grown
apace during the last few years, indeed the phenomenal rise of the
sugar industry has fully justified the protection that has been given
to this industry.

Within a space of five years India, which has been a great importer
of gugar, has now become self-sufficient. India at the present moment
produces as much sugar as she can consume and it is to be hoped if
this rate of expansion goes on—I know that this rate will not go on
on account of the excise duty which has been levied,—but still there
is a great room for expausion and we have every reason to believe that
given sufficient encouragement we will be able to export sugar in the
course of two or three years. I will not say anything about th¢ repre-
gentation at the International Conference as my Honourable friend,
Mr. Dow, has, himself, admitted the mistake of not consulting the indus-
try and its representative not being at the International Conference,
to tepresent this country. There is one very important factor which
prohibits the export of sugar from this country to foreign countries
and that is the cost of production. I admit that at the present moment
the cost of production in this country is much higher than that of Java
or Cuba which are the two great exporting sugar countries in the world.

juba supplies the United States of America. The United Kingdom is
another very big imporier of sugar and her net import is about 18
likhs of tons of sugar annually and we can reasonably expect to get
some share in this big import into the United Kingdom.

1 will give some instances or some concerete suggestions as to how
the cost of production of sngar in this country can be reduced so as
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to enable us to compete favourably with other sugar exporting coun-
tries of the world. At the present time the price of Indian sugar is
about Rs. 6 per maund, and Government has kindly allowed a rebate
of the excise duty of Rs. 1-8-0 per maund for sugar which is exported
outside India. That means that the cost comes to Rs. 4-8-0 per maund.
The price of Java sugar is about Rs. 3 per maund. There is a differ-
ence of Rs. 1-8-0 which we shall have to tide over before we can expect
to export, on cqual terms, to foreign countries. I suggest that the
cost of production can be reduced in these ways. First, sugar manu-
facturers must get a fair price for molasses. That is by far the most
important. The second is, that better varieties of cane must be pro-
duced in this country so that the yield of sugar from cane becomes more.
At the present moment, as far as I know, the yield of sugar from sugar
cane in this country is on an average about nine per cent., whereas, in
Juva, it is about twelve per cent. 'This makes a very great difference.
Another thing is about better transport facilities. I will deal with
these three points separately. Molasses are at present being sold for a song,
{or about four or eight annas a maund and some throw it away for nothing.
As far as I know, if permission is given by the Government to manu-
facture power alcohol then it can be mixed with petrol for running
our motor cars in this country.

Then, I think they will get a fair price from power alcohol and that
will enable them to reduce the price of sugar correspondingly. Take
the case of oil mills. At the present moment the oil mills can get a
fair price for their oil cakes and that is why they can reduce the price
of their oil. At the present moment no price is obtained for molasses
or by-products. So, all the value has to be fixed on sugar. Again
molasses can be used as fertilisers, after treatment. I understand that
the Agricultural Research Department are making researches to this
effcet and if they are successful and if molasses can be used for ferti-
lising purposes, then the manufacturer as well as the country, both
-will beunefit greatly, because the fertility of the soil will increase and
the manufacturer will get some price for molasses and that will go
towards the reduction of the cost of sugar. If we grow better varieties
of cane, then the yvield of sugar from cane will be more and, in this
instance also, the manufacturer will be able to pay more for cane and
.still they will be in an advantageous position. Then, another impor-
tant thing is better facilities of transport. Here, the railways can help
us a good deal. Sugar cane is not like other raw materials which can
be stored in godowns. Sugar cane has to be erushed immediately it
is brought to the mills. Otherwise, it dries up and becomes waste and
it is a fact that the yield of sugar from sugar cane, which is cut in the
months of December, January and February, is more than that which
is cut in the months of March, April and May.

I think it is a general grievance that the supply of wagons for the
carrying of sugar cane is not so systematic and regular as it should be
and so, in my opinion, railways should give better facilities for trans-
porting sugar cane, so that it may be cut and transported with the least
possible delay from the field to the factory. JIn my opinion, if these
things are done, the price of sugar will be reduced considerably in this
couniry and we shall be in a position to compete with foreign sugar.
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The efficiency in our sugar mills is increasing day by day. They have
not abused the proteection which has been given to them. Since the
date of protection, the price of sugar has been constantly going down
and the mills are also making every effort to increase their efficiency,
to improve the quality and reduce the cost of production. There are
possibilities of India exporting, besides to the United Kingdom, to
countries like Ceylon, Iran and Siam. I think, Sir, negotiations are
being conducted between the Indian Government and the Ceylon Gov-
ernment for a trade agreement and I hope this matter will also receive
the consideration of the Government of India. I do not want to ratify
this agreement. Otherwise, we shall be prevented from negotiating
with Ceylon or any other countries. India is the greatest sugar cane
producing country in the world. At the present moment, we are only
milling 16 per cent. of our sugar cane and the rest, 84 per cent., is being
turned into gur, which I say is a wasteful method and the cultivators
lose much thereby, because they get much less by turning their sugar
cene into gur than they do by selling it to factories at five annas
a maund. As regards the suggestion of my Honourable friend, the
Commerce Member, that the ministries in some provinces are coutem-
plating increasing the price of sugar cane from three annas to five annas,
I may inform him that the price of sugar cane originally fixed was five
annas and 43 annas and he has to thank his Colleague, the Honourable
the Finance Member, for this reduction to three annas. The fact is
that the factories were not able to manufacture sugar after the 3lst
March last on account of the low rate of sugar and the high excise duty
levied, at that time, and it was the Bihar Government and the United
Provinces Government who called the manufacturers and asked them
to continue to manufacture sugar, so that all the cane which was lying
in the fields may not go to waste and the cultivators may not lose the
value of the standing crop.

Mr. President (The Honourable Sir Abdur Rahim) : The Honour-
able Member’s time is up.

Babu Baijnath Bajoria : Very well. With these few words, I
strongly support the amendment moved by Mr. Ramsay Scott.

Mr. Akhil Chandra Datta (Chittagong and Rajshahi Divisions :
Non-Muhammadan Rural) : Sir, I rise to speak for one moment only
in reply to a certain statement made by Mr. Dow. He told us that the
world effects of non-ratification of this agreement will be that other
Governments will drop out. May I reply to his argument and invite
his attention to Article 48 of the Agreement which says this :

¢‘ (a) The present agreement shall come into force on the 1st September, 1937,
if at that date it has been ratified by all the signatory Governments.

(b) If by the above-mentioned date the instruments of ratification of all the
signatories have not been deposited, the Governments which have ratificd
the agreement may decide to put it into force among themselves.’’

. Mr, N. V., Gadgil (Bombay Central Division : Non-Muhammadan
Rural) : I thank you for giving me an opportunity to speak on the
Resolution that has been moved by the Honourable the Commerce Mem-
ber. Really, so far, our .experience has been that such agreements have
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never been subject to the ratification of this House. In.this particular
case, if the House is asked to ratify this agreement, it is not that the
Government of India is very anxious or is doing it on principle but
because those countries who have put their signatures to this agreement
insist that it shall not be brought into operation unless it is ratified by
the Legislatures of the countries concerned. Our usual experience has
been that we are asked to discuss merely pacts already operative. Sir,
I do not propose to look at this question from any political point of
view, although I am confident that that point of view was not entirely
absent when this agreement was entered into. I shall not refer to the
fact that this agreement has prejudiced, in fact, short-circuited, the
trade negotiations that are going on between India and England. If
this bargaining power had been in the hands of the Government of
India, I am sure it was not impossible that sugar export from India
should not have found some market in the United Kingdom. But. I
wish to consider this from the purely economic point of view and I will
formulate the question whether this agreement has benefited the indus-
try or whether this agreement is likely to benefit the industry in the
future ? If I am able to convince that this agreement has not only not
benefited the industry as it stands today but that it is full of mischief
so far as the future growth and expansion of Indian sugar industry is
concerned, I think the House will be perfectly justified in not ratifying
this agreement.

Now, what was it that was argued by the Honourable the Mover of
the Resolution ¥ He argued that this agreement was entered into on
the assumption that India was not in a position to produce sugar
sufficiently for its own consumption and in the near future, namely, for
five years, the Indian industry 1s not likely to produce more in quantity
which would be sufficient for its own consumption and also to export it
to other countries. We have heard statistics quoted about the cost price
and the Honourable the Commerce Member told us that the cost price
per ewt. was something like Rs. 9 and a few annas. But he has included
in it the excise duty. The cost price really works out to Rs. 7-14-6 per
cewt. and that should be the guiding figure so far as the cost price is con-
cerned. His argument was that in the near future there is no possibility
of this cost going down. The Honourable Member who moved this
Resolution ought to have known by this time that in the provinces where
sugar cane is cultivated in very large quantities, it is the Congress Minis-
tries that are ruling and one of the plans in their programme is the
reduction of the rent and the’ reduction of irrigation dues. I may be
permitted to refer to the policy of the Bombay Government where up
till now the irrigation rates were charged on the assumption of securing
six per cent. interest on the cost incurred in building the irrigation
schemes. That was a commercial proposition. But the attitude of the
present Bombay Government is not to look upon all irrigation schemes
as commercial propositions but as schemes undertaken to prevent famine
and to help progressive cultivation. If from that point of view, irriga-
tion dues are reduced and rents are reduced, as, I understand, they are
going to be in Bihar, there would be considerable decrease in the cost
price and the manufacture of sugar. Take, for example, another factor
which is going to work in the hear future. Is it not the case that the
percentage of recovery from cane has increased during the last five
Years ! If you refer to the figures, you will ind that five years before
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the percentage was considerably low and now it has increased on an
average to 11.54, which is quite 1n keeping with what is available so far
as the percentages in other countries are concerned.

Another factor that we should reasonably take into comsideration
is that the research work that is going on in several provinces and also
under the auspices of the Central Government is bound to help the
industry in reducing the cost of the manufacture of sugar in India.
All those factors ought to have been present to the mind of those who
were in charge of these negotiations. But, as I said before, the political
atmosphere was not entirely absent. It is not merely that the industry
has been asked to stagnate at the present position today, but its future for
five years has been mortgaged without any hope of redemption. The Leader
of the European Group stated, and quite rightly, that there should have
been some opening within this agreement. If you were to see the agree-
ment, you will find from Articles 11 and 14 that they give a eombined
effect under which the United Kingdom has reserved the right to demand
change if circumstances justify. In the same agreement, the delegate
on behalf of the U. S. S. R. has reserved to his country the liberty of
action, He claimed this on the ground that U. S. S. R. followed a policy
of planned economics, but there is no hope of having planned economies
here in India. But even these factors, which appeal to a layman like me,
perhaps did not appeal to an expert, to whom reference was made in the
course of the discussion. Canada has refused to be a party to this
agreenent. But India accepted it without reservation | But I shall only
contine myself to the economic aspect, as I stated in the beginning, namely,
the cost. It was pointed out again and again that India will not be in
a position to manufacture sugar which will compete in the ¢ free market ’.
But is it really a ‘ free market ’ ¢ Are the world prices in real relation
with the actual cost of production ¢ If it was a free market, then we must
understand it, not in terms of preferences, subsidies or quotas, but a free
market in which there is absolutely no ban, and no tariff wall. But that
is not the position. Why single out India and say that the cost of
production is higher although it is working behind the shell of protection ?
It is the same case in many other countries. I shall refer to a passage
which appeared in the leading article of the Ttmes of India of the 29th
July, 1937. T draw particular attention to this passage because it is from
an Anglo-Indian paper, which is supposed to be very sober and level-
headed and which always backs the Government action. In connection
with this, the article says :

‘‘ As to the question of price level, detailed information now to hand shows that
several of these countries which have i)een allotted export quotas, particularly those
engaged in beet sugar production, have elaborate systems of subsidy or special regula-
tions to bolster up internal Pricea, leaving a surplus over for dumping in the free
market at much lower rates.’

Tt says f;:rtlm. that ip view of these ¢qnsiderstions it behoves India
to preservg freedom of actipn. This can be dope by declining to ratify
the convention and instead negotiating with the International Sugar
Council for the grant of an export guota.

~ Therefore, it is no good mere}y singling out India and saying that the
cost price is 80 high that at least in the five years to come the cost price will
not decrease. By imposing the excise dmty and with the additiomsl
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increase that we saw last March, the industry has been stabbed in the front
and by this agreement the industry is now being stabbed in the back. If
there is sufficient stock today in the country, enough for the consumption
of the people of the land and taking into consideration the tempo with
which this industry has progressed during the last five years of protec-
tion, I do not think the Honourable the Mover of the Resolution can say,
like IGng Canute of old, ‘ thus far and no further ’. He cannolL say that
the industry cannot progress any further. It is bound to progress. If he
really wants the progress of the industry not merely in an isolated attempt
but as a part of the general economic reconstruction of the land, he has to
take into consideration what will be the reactions if this agreement is rati-
fied. The manufucturers and those industrialists who have invested erorss
of rupees in this industry cannot stop its progress. They cannot siop fur-
ther cultivation. The result will be, as has been well pointed out by my
esteenied friend, Mr. Varma, that the cultivators will have to suffer. If
there is any industry which has very vital connections with the agricultural
economy of India it is the sugar industry, next to the cotton industry.
Therefore, I submit, that when you have to take into consideration the ques-
tion whether we have to ratify this or not to ratify this, we have to think
not in any isolated position of this industry alone, although in that position
also there is no justification for ratifying it, but you have to take iuto con-
sideration what will be the effect on the general economic position in India.
It has been pointed out, quite correctly, that two crores of people live on
cane plantations, leaving aside those people belonging to the middle classes
who are engaged in the industry, as scientists, as clerks, as workers and
labouarers also. If all these factors are taken into consideration, T humbly
submit that, view it from any point of view, by ratifying the Agreement we
will heve to lose every thing and we gain nothing. On the other hand if we
do not ratify it, we have to lose nothing, but we have every bright future
for this industry, and a brighter future for the general economy of the
land. With these words, I support the amendment of my Honounrable

friend, Mr. Ramsay Scott.
Some Honourable Members : The question may now be put.
Mr.‘ President (The Honourable Sir Abdur Rahim) : The question

i8 :
‘¢ That the question be now put.’’
The motion was adopted.

The Honourable 8ir 8aiyid Sultan Ahmad : Sir, we have had a full
discussion on the Resolution and the amendment of Mr. Ramsay Scott.
T will be very very short in my reply, at this late stage of the pro-
ceedings. Sir, the one question that has been very rightly put by the
last speaker was whether this agreement is for the benefit of India. Tt
it is for the benefit of India, it 1nust be ratified ; if not, I have no objec-
tion if this agreement is rejected. Now, Sir, I shall be very brief
in my submissions, but I will have to gn step by step. A number of
speakers today have tried to establish that it is possible for India to
increase her production as quickly as possible. But nobody has for a
moment suggested that it was not possible for India to increase the
production. The question is whether there would be a surplaa which

L406LAD r
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could find a place in the world free market. You can increase the pro-
duction by having more factories if you like, by having more cane grown
on land and other expedients. It must not be assumed that the pro-
blem is solved the moment you have a very large production of cane.
That is not the solution cf the problem. The question at issue is
whether you will have sufficient surplus for the free markets of the
world. In order to get entry into that market, you must be prepared
to compete with other cane growing countries which will.send their
sugar to that market. If you are not in a position to compete witi them,
it is no good increasing your sugar production in your country hecanse
that will mean that you will only have all the surplus which will be of
no use to anybody. In order to compete, you must apply the ordinary
rule whether the sugar you export there will be on an economie basis
or on an uneconomic basis. The price must be lower than the price
which the other countries will charge for their sugar in the world
market. Now, if your price will be higher, nobody would look at your
sugar for purchase. In order to have a correct idea of the price ot
sugar, the first element which you have to consider is the cost of pro-
duction. T have not yet heard in this House any good data upon which
it -could be suggested that the price of sugar from India would, in
the near future, be lower than the price of sugar from the other parts
of the world in the free market. The cost price, as I submitted, when
I opened the debate this morning, is at least 50 per cent. higher than
the price of sugar of other countries, particularly Cuba and Java.
Nothing has been suggested here to show that the figure I gave was not
correct. That being the position, how do you expect for a moment
that our sugar will have a real and effective entry into the free market ?

Mr. M. 8. Aney : My Honourable friend, Mr. Bajoria, proved to this
House, particularly on this point that the cost of production could be
reduced if certain concessions are given.

8ir H. P. Mody (Bombay Millowners’ Association : Indian Com-

merce) : The present position is no different from that of several other
countries.

The Honourable 8ir Baiyid Sultan Ahmad : The only thing which
is possible is this that if we get colonial certificate preference, then in
that case, perhaps, it may be possible.

Mr, B, Batyamurti : Then why not get it !

The Honourable 8ir 8aiyid Sultan Ahmad : Because you will have
to give some quid pro quo. For everything vou turn to Sir Zafrullah
Khan and say, ¢ you do this and do that ; get this and that for us but
don’t give back anything in return’. Your point is that you must
have everything, you must have preference for your sugar, for your
jute and raw cotton and every time you say, ‘I will give you nothing
but you must allow me into the free market ’. I submit this is a pro-
posal which is perhaps not acceptable unless some better grounds are
given for getting this colonial preference. This colonial preference
is not likely to be given unless the price that we have to pay is very
high. 1 submit there is' no escape from accepting the recommendation
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that I have put forward. One can very easily see this advantage.
Abstention from international co-operation by India, I submit, would
perpetuate unremunerative conditions prevailing in the world for entry
in the free market and the only hope that India has in getting entry
intc the free market is by joining the convention where it would be
possible for her to enter the free market on economic conditions. I
submit, Sir, that the House will consider very seriously before finally
cowing to a decision on this point because, apart from the fact that if
we refuse to ratify, the whole of the market of sugar will be thrown
into chaos—apart from that—in my submission the only hope that
India will have to enter the free market will have gone for ever.

Mr, President (The Honourable Sir Abdur Rahim) : The question
is :
‘¢ That for the original resolution, the following be substituted :

¢ That this Assembly rccommends to the Governor General in Council that the
International Agreement regarding the Regulation of Production and
Marketing of Sugar, signed in London on the 6th May, 1937, be mnot
ratified by him and expresses its strong disapproval of the action of the
Central Government in agreeing to prohibit the export of sugar by sea
except to Burma for the next five years without the knowledge und consent
of the Industry. This Assembly further recommends that the Central
Government explore all possible avenues for the export of sugar and take
such other steps for the purpose of developing export markets, both by
land and by sea for Sugar’.’’

The Assembly divided :
AYES—66.

Abdul Ghani, Maulvi Muhammad.
Abdul Qaiyum, Mr.

Abdur Rasheed Chaudhury, Maulvi,
Aney, Mr. M, 8.

Anwar-ul-Azim, Mr. Muhammad.
Asaf Ali, Mr. M.

Ayyangar, Mr. M. Ananthasayanam.
Azhar Ali, Mr, Muhammad.
Bajoria, Babu Baijnath.

Banerjea, Dr. P. N.

Bhagavan Das, Dr.

Bhagchand 8Soni, Rai Bahadur Seth.
Chaliha, Mr. Kuladhar,

Chattopadhyaya, Mr. Amarendra Nath.

Chaudhury, Mr. Brojendra Narayan.
Chettiar, Mr. T. 8. Avinashilingam.
Chunder, Mr. N. C.

Das, Mr, B.

Das, Pandit Nilakantha.

Datta, Mr. Akhil Chandra.

Desai, Mr. Bhulabhai J.
Deshmukh, Dr. G. V.

Deshmukh, Mr. G. V.,

DeSouza, Dr. F. X.

Essak Sait, Mr. H. A. Sathar H.
Gadgil, Mr, N. V.

Ghiasuddin, Mr. M.

Bhulam Bhik Nairang, Syed.
Govind Das, Seth.

Gupta, Mr. K. B,

Hosmani, Mr, 8. K.

Jedhe, Mr. K. M.

Jehangir, Bir Cowasji,

Jogendra Singh, Birdar,

Joseph, Mr. George.

Kailash Behari Lal, Baba,

Lalchand Navalrai, Mr,

Maitra, Pandit Lakshmi Kanta.

Malaviya, Pandit Krishna Kant.

Mangal Singh, Sardar.

Misra, Pandit Shambhu Dayal.

Mody, Sir H. P.

Mudaliar, Mr. C. N. Muthuranga.

Muhammad Ahmad Kazmi, Qazi,

Murtuza Sahib Bahadur, Maulvi Syed.

Paliwal, Pandit Sri Krishna Dutta.

Pande, Mr. Badri Dutt.

Parma Nand. Bhai.

Raghubir Narayan Singh, Choudhri.

Ramayan Prasad, Mr.

Ranga, Prof. N, G.

Rao, Mr. Thirumala.

Saksena, Mr. Mohan Lal,

Santhanam, Mr, K.

Satvamurti, Mr. 8.

Reott, Mr. J. Ramsay.

S8ham Lal. Mr.

Sheodass Dagn. Seth.

Siddinue Ali Khan, Khan Sahib Nawab.

Sikandar Ali Choudhury, Maulvi,

Sinch, Mnaharaja Bahadur Ram Ran
Vijai Prasad.

Singh, Mr. Gauri Shankar.

Singh, Mr. Ram Narayan,
Sinha, Mr. Satya Narayan.
Som, Mr. Suryya Kumar.
8ri Prakasa, Mr,
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_ Abdul Hamid, Khan Bahadur Sir.
Ahmad Nawaz Khan, Major Nawab Bir.
Alkman, Mr. A
Asghar Ali Sheikh,
Bajpai, 8ir Girja Shankar.
Boyle, Mr. J. D.

"Buss, Mr. L. C.
Chanda, Mr. A. K,

. Chapman-Mortimer, Mr. T.

Dalal, Dr. R, D.

.Dnlpat Singh, Sardar Bahadur Captain.

Dow, Mr. H.

Pazl-i- an Piracha, Khan Bahadur
Shaikh.

"Fazki-Ilahi, Khan Sahib Shaikh.
Ghulam Muhummad, Mr.
Gidney, Mr. C. A.
Gniﬁths, Mr, P. J
, The Honoura.ble 8ir James.
on Sir Lei
. smmml Khn.n, H:m Cbaudhury Muham-

James, Mr. F. E,
Jagvahar Bingh, Sarder Bahadur Sardar

Kamaluddin Ahmed, Shams-ul-Ulema.
Kushalpal. Sm%h, Raja Bahadur.
Lang, Mr. J, C.

Lloyd, Mr. A. H.

Mackeown, Mr, J. A.

The motion was adopted.

Msanavedan Raja, Rao Bahadur K. C.

Mani, Mr, R.

Mehr Shah, Nawab Sahibzada Sir Sayad
Muhammad.

Mehta, Mr. 8. L.

Nagarkar, Mr. C. B.

Nayudu, Diwan Bahadur B. V. Sri Hari
Rao.

Ogilvie, Mr. C. M. G.

Parsons, Lieut.-Colonel A. E\ B

Purssell, Mr, R. 8. *

Rahma.n Lleut -Colonel M. A.

Roy, Mr. 8. N, N

Sen, Mr S C.

Shahban, Mr, Ghulam Kadir Muhammad.

Shso; Muhammad Khan, Captain Sardar

r.

Sirear, The Honourable 8ir Nripendra.

Spence, Mr. G. H,

Staig, Mr. B. M.

Stewart, The Honourable 8ir Thomas.

Snkthankar, Mr. Y. N.

Sultan Ahmad, The Honoumble Sir
Saiyid.

Thome Mr. J. A.

Tylden Pattenson, Mr. A, E.

Yakub, Sir Muhammad.

Yamin’ Khan, 8ir Muhammad.

Ziauddin Ahmad, Dr.

The Assembly then adjourned till Eleven of the Clock on Tuesduy,

the 28th September, 1937,
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